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LOK SABHA DEBATES

LOK SABHA

Monday, August 11, 1997/Shravana 20, 1919 (Saka)

The Lok Sabha met at Four Minutes Past
Eleven of the Clock

[MR. Speaker in the Chairj

WELCCME TO PARLIAMENTARY
DELEGATION FROM TURKEY

MR. SPEAKER : Hon;, Members, at the outset, | have
to make an announcement.

On my own behalf and on behalf of the hon. Members
of this House, | have great pleasure in welcoming His
Excellency Mr. Mustafa Kalemli, Speaker of the Turkish
Grand National Assembly and Mr. Sayin Nihan ligun,
Member of Parliament who are on a visit to India as our
honoured guests.

The Delegation arrived Delhi today early morning.
They are now seated in the Special Box. We wish them
a happy and fruitful stay in our country. Through them we
convey our greetings and best wishes to the President, the
Parliament and the friendly people of the Republic of
Turkey.

11.05 hrs.
ORAL ANSWERS TO QUESTIONS
[Translation]

Sale of Sub-Standard Diesel Oil

*261. SHRI BHAGWAN SHANKAR RAWAT :
SHRI MANIBHAI RAMJIBHA! CHAUDHARI :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Government have received com-
plaints regarding the sale of sub-standard and adulterated
diesel oil on the petrol pumps of Delhi; and other parts
of the country;

(b) if so, the number of complaints received during
the last two years and till date alongwith the names of the
netrol pumps; and

(c) the action taken by the Government against
these petrol pumps ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (c) A statement
is laid on the table of the House.

Statement

(a), to (c) Complaints, although very few, are received
by the Government about irregularities by Retail Outlets
including complaints regarding sale of sub-standard and
adulterated Diesel Oil at the Petrol Pumps of Delhi as well
as other parts of the country. In order to curb such
malpractice and irregularities, the Oil Industry has evolved
"Marketing Discipline Guidelines" (MDG) with the approval
of the Government. Under the Marketing Discipline
Guidelines, regular and surprise inspections are carried
out by the field officials of the Oil Companies, Joint Industry
Teams and Mobile Laboratories. Density checks under the
MS/HSD Control Order and Furfural doping of Kerosene
are done to check adulteration of Petrol and Diesel.
Insepctions are also conducted by officials of the State
Governments' Enforcement Agencies under the powers
given under MS/HSD Control Order, 1990 issued under
Essential Commodities Act. The Oil Companies conducted
an All India Surprise Inspection Campaign during the
month of December 1996 and January 1997. Another
inspection drive is under progress presently in the country
to check malpractice and violations of Marketing Discipline
Guidelines for Kerosene, LPG, Petrol, Diesel and LDO
throughout the country, which started on 21.7.97 and
would end on 20.8.97.

Complaints, if received by the Government are
forwarded to the Oil Companies, officials for inquiry and
prompt action. In proven cases of adulteration, black-
marketing and other irregularities, disciplinary action is
taken such as issue of warning, suspension of sales and
supplies, imposition of fines and termination of the
dealerships/distributorships, under Marketing Discipline
Guidelines.

SHRI BHAGWAN SHANKAR RAWAT : Mr. Speaker,
Sir, a Resolution was passed in Parliament that the roads
and National Highways in the country are in very bad
condition and a cess at the rate of five paise per litre on
diesel and at the rate of ten paise per litre on petrol should
be levied for improving their condition and constructing
new roads. But this proposal was not implemented. Cess
was imposed on oil and an Oil Industry Development
Board was set up. But this is also not functioning eftectively



3 QOral Answers

to improve the present condition of diesel and petrol.
Consequently, the consumers are being fleeced. Every
year diesel run vehicles worth Rs. 3000 crore such as
trucks, tractors, motor cars and the motors used for
irrigation purpose are getting damaged. Due to adultera-
tion of diesel, a heavy loss is being suffered.

I would like to know the measures being taken by the
Government to prevent adulteration of diesel and petro-
leum products. The measures mentioned are ornamental
and ceremonial. Certain effective measures need to be
taken in this connection. Therefore, | would like to know
whether inter-alia any plan for awarding deterrent
punishment and taking effective steps has been chalked
out by the Government.

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir,
wherever the adulteration of diesel with Kerosene is
detected, fine is imposed for the first time. If the adulteration
is detected second time also, the amount of the fine is
doubled and if the person involved in adulteration does
not stop it, his dealership is brought under suspension. The
concerned department takes action on its own and action
is taken after receiving the complaint and detecting the
adulteration.

SHRI BHAGWAN SHANKAR RAWAT : Mr. Speaker,
Sir, the hon. Minister has again read out his ornamental
reply. The hon. Minister ceases to be, what he had been
earlier. Before he become a Minister, he was a great
revolutionary and he used to have thorough studies of
issues very deftly. But | would like know the number of
cases registered and in which action has been taken ?
Were any efforts or attempts made to compensate
unsuspecting consumers who were cheated ? Lastly, |
would like to odd this point that complaints have been
received that the adulteration has been detected in the
pipeline through which diesel is supplied. Has the hon.
Minister paid attention towards these complaints ? If so,
what action was taken in this regard ? What action has
been taken to prevent adulteration in the pipeline through
which diesel is supplied ?

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, |
would like to tell the hon. Member that there has been no
adulteration through pipeline. This year, 82 thousand tests
were conducted and in 680 cases irregularities were
rdetected, and out of them 146 cases of adulteration were
detected. We have suspended the supply in respect of 373
dealerships for one or two months and have sought
explanation in 247 cases and warning has been issued
10 them.

SHRI BHAGWAN SHANKAR RAWAT : It is a big
national cnme. Therefore, something more should be
done in this regard. Kerosene is being adulterated with

AUGUST 11, 1997
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Bitumen.

SHRI GEORGE FERNANDES : It is good that the hon.
Minister has mentioned in his reply that certain inquires
have been continuously going on to ascertain as to
whether or not marketing discipline guidelines are adhered
to from 21st July to 20th August. Is the hon. Minister not
aware of the fact that adulteration in kerosene, petrol and
diesel has been going on in Gujarat, Mumbai and
Maharashtra and a mafia gang is behind it ? All high
officials of the oil companies are hands in gloves with this
gang. Their network is so strong that two years back they
had hired professional killers to kill the Minister of Civil
Supplies of the Gujarat state simply because he had taken
initiative to prevent persons from adulteration ? | am
referring the names of these two states only. | referred
Mumbai only because it has a big mafia gang centre. If
somebody complaints, his life is in danger all the time.
Would the hon. Minister make special efforts to take action
against the high officials of oil companies to the lowest
rung of the members of the mafia gangs ? It is not the
question of a pump only but of the terror of the mafia gang.
Would he take any action in this regard ?

SHRI JANESHWAR MISHRA : Hon'ble Member has
not only blaimed the pump but the entire system. But |
assure that no officer irrespective of his standing will be
spared, even | myself will not be spared if | am found guilty.

[English]

SHRI SUDHIR GIRI : Mr. Speaker, Sir, one of the
reasons for malpractices in selling diesel and petroleum
is the small number of dealers or distributors existing in
the country. So, there is no fair competition. That is why,
the buyers are compelled to buy these materials from those
dealers. May | know from the Minister whether the Ministry
is prepared to give more number of distributorships so that
there can be a fair competition ?

[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, the
Government has taken a decision to increase the number
of dealership. Sir, it is not correct to say that due to
shortage of dealership kerosene is admixed in the diesel
and vice-versa and kerosene oil is not available in time.
But admixing is done because of parity between the sale
of kerosene and diesel. The price of kerosene has been
reduced because it is meant for the poor people and and
any Government concerned with the welfare of the people
takes such a decision. The price of diesel is higher. Even
in Delhi there is a difference of Rs. 8 and Rs. 2.50. It is
difficult to put a check on the process involved in the
making of the society these days but the Government will
try to deal with the matter strictly.
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SHRI MADHUKAR SARPOTDAR : Mr. Speaker, Sir,
| would like to tell you for the kind information of the
Minister that | was going to Surat from Mumbai on 27th
May, 1997 and | purchased diesel from a petrol pump.
There was considerable admixing of kerosine in diesel. |
got registered a complaint against the same. Not only that
| called the police as well. There a punchnama was filed
and the oil was tested also. There is such kind of admixing
at many petrol pumps. Your camp system which is being
run under your guidance, there carries a sign board that
it will function from 21st July to 20th August. If you provide
them such information before hand, there would be no
admixing. You may come with me and we will visit many
petrol pumps along the road to Mumbai and upto Gujarat
and upto Pune. You check vyourself, When we are
able to detect them, then why your mechanism is not
able to detect it? It means that [English] they are hand in
gloves and because of that the people, in general, are
suffering.

[Translation]

So, | would like to ask you what kind of effective
machinery do you have for it with the use of which you
will try to curb this admixing ? | remember Pandit Jawahar
Lal Nehru had once said here that black-marketers should
be hanged publicly. May | know whether have your taken
such type of action against anybody ?

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, when
I was not a Minister, | had a petrol motor vehicle and petrol
was mixed with kerosene. It is not that | don't have any
information about it.

SHRI MADHUKAR SARPOTDAR : It is a fact, is not it?

SHRI JANESHWAR MISHRA : These days | am a
Minister. So, | do not know about it. | have got a Government
vehicle and | don't know whether kerosene is admixered or
not. But | have got information of the time when | used to
be in the opposition party. There used to be a lot of admexing
those days. | have also beaten some petrol pump dealers.
But since the day | became a Minister my hands have rather
become weak. Now | cannot wield my hands.

SHRI MADHUKAR SARPOTDAR : You are having
more strength and power now, it is not reduced.

SHRI JANESHWAR MISHRA : As my predecessor has
stated and you are also stating, | will try to make a
provision of rigorous punishment by making amendments
in the current marketing guidelines and disciplined guide
lines after studying them hard whereever there are cases
of admixing.

[English]

SHRI MADHUKAR SARPOTDAR : Sir, | need one
example.

SHRAVANA 20, 1919 (Saka)

to Questions 6

MR. SPEAKER : He has given enough examples
including your personal example.

Sardar Sarovar Project

*262. SHRI SANAT MEHTA : Will the Minister of
WATER RESOURCES be pleased to state :

(a)  Whether in her recent meeting with the Prime
Minister, at Mumbai Shrimati Medha Patkar of 'Narmada
Bachao Andolan' has made a representation to the Prime
Minister regarding Sardar Sarovar Project;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c)  whether the Chief Minister of Gujarat had also
taken up this issue with the Prime Minister during his last

visit to Ahmedabad; and

(d) if so, the details thereof and action taken or
proposed to be taken by the Government in this regard?

[Translation]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (d) A Statement
is laid on the Table of the House.

Statement

Ms. Medha Patkar of Narmada Bachao Andolan met
the Hon'ble Prime Minister during his visit to Mumbai on
31.05.1997 and subsequently submitted a memorandum
to the Hon'ble Prime Minister on 9.6.1997 when she called
on him at Delhi. In her memorandum mentioned above,
she has demanded complete review of the Sardar Sarovar
Project on account of problems related to resettlement and
rehabilitation of project affected families, environmental
concerns, economic and financial non-viability of the
project and wrong projection of benefits from the -Project,
including drinking water supplies to Kutch and Saurashtra
region.

During the Hon'ble Prime Minister's last visit to
Ahmedabad and Gandhinagar on 3rd May, 1997, the Chief
Minister of Gujarat has mentioned the issue of Sardar
Sarovar Project and had subsequently wrntten to the
Hon'ble Prime Minister on 6th May, 1997. for his
intervention by convening a meeting of the Chiéf Ministers
of all the four participating States to see that the
construction work of the Sardar Sarovar Dam is resumed.

All the issues mentioned in the memorandum of Ms.
Medha Patkar submitted to the Hon'ble Prime Minister
have also been raised in the Writ Petition (Civil) No. 319/
94 filed in the Supreme Court on 30th April, 1997 by the
Narmada Bachao Andolan on Sardar Sarovar Projects.
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The matter is, therefore, sub-judice. The Government
of India is already defending the case before the Hon'ble
Supreme Court and has taken a stand that the Sardar
Sarovar Project should be completed in accordance with
the award of the Narmada Water Disputes Tribunal. The
matter was last heard on 30th July, 1997 and the next date
of the hearing has been fixed for 27th August, 1997.

During the meeting of the Chief Ministers of the party
States with the Hon'ble Prime Minister on 15th and 16th
July, 1996 on Sardar Sarovar Project, the following was
agreed to :-

"Construction of Sardar Sarovar Dam may proceed as
planned, limiting the Full Reservoir level to 132.68
metres (436 feet) in the first instance. Thereafter the
data for actual flow of water in the dam will be
observed for a period of five years. If during any three
out of these five years, the flow of water-discharge is
adequate as assessed in the award, the decision
regarding raising the reservoir level to 138.68 metres
(455 feet) could be considered.

Construction of the dam will proceed pari-passu with
the resettlement and rehabilitation of project affected
persons as per terms of the Award and relief and
rehabilitation Policies laid down by the States in this
regard. The States shall ensure speedy and proper
implementation of the relief and rehabilitation mea-
sures."

Further, during the 7th meeting of Review Committee
for Narmada Control Authority, held on 13th November,
1996 under the Chairmanship of Union Minister of Water
Resources with concerned Chief Ministers it was decided
that the height of Sardar Sarovar Dam be raised upto EL
110 metres in the spillway portion during 1996-97.
However, the work would commence in the first week of
December, 1996. In the meantime R&R measures for the
balance affected persons of Madhya Pradesh upto EL 81.5
metres would be completed within a fortnight by Gujarat.
Madhya Pradesh has agreed to extend all help and
cooperation in this regard. After review of the implemen-
tation of Resettlement & Rehabilitation (R&R) measures at
EL 81.5 metres, similar reviews will be undertaken for
every 5 metre height of the dam jointly by the the
concerned Resettlement & Rehabilitation Sub-Group and
Environment sub-groups comprising representatives of
States also so that the construction work could proore -
pari-passu with the implementation of resettlement &
rehabilitation measures in a manner that they are
completed in terms of actual shifting of all Project Affected
Persons (PAPs) by 31st May, 1997.

Thus, the Union Government has taken a number of
initiatives to expedite the construction of Sardar Sarovar
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Dam.

In view of the above, convening of meeting of
concerned Chief Ministers by the Union Government, at
this stage is not considered necessary.

[English]

SHRI SANAT MEHTA : Mr. Speaker, Sir, | have gone
through the reply carefully. In a debate in the House during
Zero Hour on 5th March, 1997, Shri Atal Bihari Vajpayee,
Shri Chandra Shekhar, Shri Sharad Pawar, Shri Sharad
Yadav, Shri Somnath Chatterjee, all had expressed anxiety
about this project and the unsettling of article 262 of the
Constitution and thereby opening a Pandora's box of Inter-
State river water disputes resulting in non-utilisation of river
waters. What steps have the Government taken during this
period after these feelings were expressed on the floor of
Lok Sabha ?

[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, the
Prime Minister had convened a meeting of the Chief
Ministers of the four States to discuss about Sardar Sarovar
in July last. Shri Deve Gowda, the then Prime Minister had
announced a consensus opinion which was arrived after
the Committee of the Chief Ministers was held under the
Chairmanship of honourable Minister of Water Resources
in November last and certain decisions too were taken in
it. As soon as an honourable Member pointed out that this
issue is related with Gujarat, we heard others protesting
on the grounds that it concerns all the four states. It is itself
an indication of the complexity of the problems.

As we talk about celebrating the fiftieth anniversary of
our independence, we feel sad since this proposal was
conceived by Sardar Patel in 1946. Pandit Jawaharlal
Nehru laid its foundation in the year 1961 but not a single
drop of water has been made available to anyone by this
project. When we are celebrating our 50th Independence
Day, the House would think over it seriously about the
measures being taken to make water available to the
people of Gujarat, Madhya Pradesh or of the four states
and support the honourable members who have ex-
pressed their concern over it.

[English]

SHRI SANAT MEHTA : The whole crux of the problem
is the resettlement and rehabllitation of the affected people.
After the meetings held by hon. Prime Minister, the then
Prime Minister, Shri Deve Gowda and by the hon. Minister
for Water Resources, a suggestion has been made that
Afflux bund has to be constructed to stop the backwater
effect of the Sardar Sarovar Project because a large
number of people are affected only by that water. This
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Afflux bund system is prevailing all over the world. Its total
cost is only Rs. 100 crore. Will the Government of India
consider this suggestion of constructing the Afflux bund at
a cost of Rs. 100 crore which would cost much less than
rehabilitating 16,000 or 20,000 families ? Can it be put
before the Supreme Court that this solution should be
carved out ? Will there be any objection to this suggestion?
Has Government considered this suggestion ?

[Translation]

SHRI JANESHWAR MISHRA : The Government has
received suggestion about the 'Afflux' dam too and we
would think over it. The arbitration tribunal's award has not
said anything clearly about it. The Government would
consider it if all the four concerned states accord their
approval for the same.

SHRI DILEEP SANGHANI : There was a question
about the Narmada Dam in the last session of the House
too and the same was discussed by leaders of all the
parties and they expressed their concern over it. Now the
honourable Minister has also expressed his consent and
concern over it. This question would not be solved by
expressing concern alone. It is true that there was no
provision to review the award for forty five years. When
there is-mo provision for it, action is being undertaken to
stop the construction work which is going on to raise the
height of the dam by mentioning this question. My demand
to the Government is that this question is not related to
the four states alone, it is concerned with the whole nation,
there is the question of electricity and drinking water.
Drinking water has not been made available till now to
our soldiers who were deputed at the Kutch border.
Whether the Central Government is considering to
formulate any scheme at national level to make drinking
water available there ?

[English]

SHRI RAMESHWAR PATIDAR : | am the most
affected.
[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, the
Government is willing to accept the award but the stay
order comes in-between. Even now this matter is
subjudice. | believe that the next hearing is on 27th.
Therefore, | would not try to influence the action of the
honourable Supreme Court by saying too much.

[English]

COL. SONA RAM CHOUDHARY : Mr. Speaker, Sir,
| want to draw the attention of the hon. Minister to the
Sardar Sarovar Project. As you know, this Project is
supposed to supply water to Barmer district also. To the
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people of Barmer and Jaisalmer districts, there is no other
source of water. The people of these districts are fetching
water from a distance of 10 km to 15 km. When this Project
was conceived, the Government of Rajasthan paid an
amount of Rs. 4 crore to Rs. 5 crore during the year, 1983-
84. The people of Barmer district are suffering very badly
due to this litigation and controversy. As my hon. friend has
said the military people are not getting water. | am talking
of about 25 lakhs of people for whom this Project is the
only one source of supply of water. | would like to ask the
hon. Minister why in this case they have not mentioned
about Barmer district in Rajasthan.

Will the hon. Minister kindly give some assurance in
this regard ? About one thing, of course, he has already
mentioned that he should take up this issue very seriously
to the Supreme Court to get it vacated. Then, he has also
assured that the height is increased only to the extent
needed so that we can also get water because after a
certain height, we cannot get water. Will he give us some
assurance in this regard so that we can get water there ?.
. .(Interruptions).

[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir
Rajasthan, Gujarat, Maharashtra and Madhya Pradesh are
the four states which would be benefitted by this scheme
but there is no progress in this project. Time and again
one or the other State Government objects to it or
sometimes the Supreme Court gives a stay order. We are
equally concerned and feel sorry that work on this project
is not progressing.

[English]
MR. SPEAKER : | will come to you.
(Interruptions)

SHRI P.S. GADHAVI : Sir, here the question is either
to protect ecology or to ensure the survival of the people.
The people of Kutch cannot now survive any more without
the water of the Narmada. In this respect, | would like to
know from the hon. Minister one thing. As stated in the
reply, the stand of the Central Government is that the
Sardar Sarovar Project should be completed in accor-
dance with the Award of the Narmada Water Disputes
Tribunal. It is the stand of the Central Government. That
being so, then what is the need for the Central Government
to have negotiations or interaction with the Narmada
Bachao Andolan led by Medha Patkar and Company twice
on 31st May 1997 and 9th June, 1997 by which messages
are going that the Central Government is interested in the
stoppage of this Project ? Therefore, | would like to know
from the hon. Minister in clear terms whether the Central
Government should state in the affidavit before the hon.
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Supreme Court that uptill now over Rs. 5500 crore has
already been' spent over this project and it incurs every
day a loss of Rs. 2 crore by way of interest loss and
Rs. 5 crore by way of additional production loss. Therefore,
to stop this loss, the Narmada Bachao Andolan should be
asked to specify in clear terms whether they are interested
in the, stoppage of this project or resettlement of the
oustees. From tne daily huge loss, these oustees can be
settled very well in big cities and posh areas. What is the
reaction of the Central Government in this regard ? | would
request that the Government should spell out its stand in
unequivocal terms in this regard.

[Translation]

SHR! JANESHWAR MISHRA : Mr. Speaker, Sir, The
State Government is not involved in the “Narmada Bachao
Andolan”. It is not sponsored by the State Government.
The democratic Governments should not feel shy about
any agitation being done by an ind'vidual or an institution
but | am telling you that the Government is firm to
implement Justice Rama Swamy award. there is no second
thought on it. The importance of State Governments would
be different because they have statutory status. If the State
Governments or the honorable Supreme Court intervenes
in between, then the Union Government have to delay its
decision, because it can not take action in the light of a
stay order. Nothing goes wrong due to an agitation or by
reviewing the matter sitting together or by arriving at a
consensus but if the court intervenes, what can we do 7.
. .(Interruptions)

SHRI RAMESHWAR PATIDAR : Mr. Speaker, Sir,
through you. | would like to ask an important question.
Khargaon. from where | am elected. is the most affected
district of Madhya Pradesh. The pain is felt utmost by those
who are affected by it. This decision was taken in 1978.
Then there was 27 M.F. water in the Narmada and this
district was taking 75 percent of Narmada water. Now after
completion of the survey, the quantity of water in Narmada
river has come down. Today the quantity of watler has come
down from 27 M.F. to 22 M.F. Recently there was an
earthquake in Jabalpur. Tnmmers were felt on the banks
of Narmada rniver. It is a different issue. But | want to put
the Question that it was decided to raise the height of the
dam upto 436 feet during the tenure of the then Prime
Minister Shri Deve Gowdaji and all the Chief Ministers
had given their consent over it. The Prime Minister too had
taken a decision. The Madhya Pradesh Government has
issued certain guidelines which says that it has been
decided by the Prime Minister to raise the height of the
Sardar Sarovar Dam at 436 feet initially and it would be
reviewed after five years of the completion of the dam.

MR. SPEAKER : Please conclude now.

AUGUST 11, 1997

to Questions 12

SHRI RAMESHWAR PATIDAR : | would like to ask as
to what are the views of the present Prime Minister over
the decision taken by former Prime Minister Shri Deve
Gowdaiji. Will the Prime Minister discuss over it with all the
concerned Chief Minister again and secondly. . .(Interrup-
tions)

[English]

MR. SPEAKER : | cannot prolong one question like
that. | have given you a chance.

[Translation]

SHRI RAMESHWAR PATIDAR : Mr. Speaker. Sir, today
the value of the rupee is. not the same as it was in 1978.
So whether the compensation amount would be re-
viewed ? When they would ask for the money, would we
give it to them ?. . .(Interruptions)

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, | am
mentioning the decision taken at the meeting convened
by the then Prime Minister Shri Deve Gowdaji, so that the
honourable Members may not be confused.

“The height of the Sardar Sarovar dam was
maintained initially at 436 feet i.e. at the reservoir level
according to the construction plan. The monitoring of
the flow water will be maintained through relevant data
for a period of five years. If the flow of the water
released during any of the three years of this five
years. period is adequate according to the decision
taken by the arbitration then we would consider to take
a decision to raise the reservoir level at 458 feet.". .
(Interruptions)

SHRI RAMESHWAR PATIDAR : The people of Gujarat
are not ready to accept it. . .(Interruptions)

SHRI JANESHWAR MISHRA : It was agreed upon |
think that the Chief Minister of Gujarat or the Governor of
the State and other people too were present at that time.

They all had agreed to it. The agreement is mainly
between the states of Gujarat and Madhya Pradesh. We
all should accept it. The Lok Sabha is represented by the
Members of Gujarat and Madhya Pradesh too. When | was
in the Water Resources Ministry then the State of Madhya
Pradesh used to create problems. Now | am in the Ministry
of Petroleum. The Narmada River flows through Madhya
Pradesh and this State creates problems. Now the gas
pipeline is coming through Gujarat but again Madhya
Pradesh is not permitting it to pass through Bina. How long
would it cdntinue ? How long a man like me will tolerate
it 27 | am unable to understand it. . .(Interruptions)

SHRI MANIKRAO HODLYA GAVIT : Mr. Speaker, Sir,
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a meeting of all the Chief Ministers was held on 15-16
July. 1996. It was mentioned in the meeting that all the
affected people there are Adivasis. The discussion was
held regarding their rehabilitation but these people are not
getting all rehabilitation facilities. The expenditure on the
‘Ahwad’ rehabilitation work that is being going on in the
name of Sardar Sarovar Project is the responsibility of the
Maharashtra State Government. Thirty three villages of the
Maharashtra Government have been affected. All the
people there are tribals and their rehabilitation work is not
being done properly. The persons concerned with
rehabilitation work are spending the funds, received under
Indira Awas Yojana and in my opinion it is not proper.
Therefore, | would like to tell the hon. Minister that tre
Government of Maharashtra is utilizing the funds meant fo:
those people under Indira Awas Yojana.

SHRI JANESHWAR MISHRA : Sir, as far as the matter
of 85.1 mt. or 852 mt. dam is concerned, the number of
displaced families 1s 5200 and 691 families are to be
rehabilated. Out of these, 348 families are from Maharashtra
and 307 from M.P. As far as the item under which amount
is being given to these displaced families is concerned,
| am not aware of it. But the responsibility to rehabilitate
these displaced families lies with the State Government.

[English]
Allocation tc Voluntary Agencies

*263. DR. RAMKRISHNA KUSMARIA : Will the
Minister of HUMAN RESOURCE DEVELOFPMENT be
plélased to state :

(a)  the amount allocated to the voluntary agencies
during 1994, 1995 and 1996 for undertaking literacy
projects;

(b) the names and addresses of such agencies;

(c)  the extent to which these agencies have been
successful in combating illiteracy;

(d) whether the performance of these agencies
have been reviewed:;

(e) if so, the details thereof,

(f) if not, whether the Government propose to carry
out suh a review; and

(@) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) to (g) A statement is laid
on the Table of the House.

Statement

(a) The amount allocated to the voluntary agencies
under the Scheme of Assistance to Voluntary Agencies in

SHRAVANA 20, 1919 (Saka)

to Questions 14

Adult Education during the years 1994-95  1995-96 and
1996-97 was Rs. 10 crores, in each year.

(b) The names and addresses of the voluntary
agencies are given in the Statement enclosed at
Annexure-|.

() The role of the voluntary organisations in
combating illiteracy is primarily a supportive one. The main
objectives of the Scheme include implementation of time-
bound, area-specific, result oriented and volunteer based
literacy projects in smaller areas where the Zilla
Saksharata Samities are not imparting the literacy
programme; to take up innovative and experimental
projects, environment building activities; for organising
seminars and conferences etc. and to provide training,
material preparation and research support to the literacy
programmes at grass-root level. Where Zilla Saksharata
Samiti (ZSS) is implementing the literacy programmes the
voluntary agencies are associated actively with the
programme at district level.

(d) Yes, Sir.
(e)  Statement is enclosed at Annexure-II.
(f) and (g) Do not arise.

Annexure-i

Names and Addresses of Voluntary
Agencies (State-wise)

ANDHRA PRADESH

1. State Resource Centre
Literacy House
Andhra Mahila Sabha
MS College Campus
University Road Hyderabad.

ny

Andhra Pradesh Open School Society
Scert Campus

Near Lal Bahadur Stadium
Hyderabad.

3. Seva Mandir
Hindupur, District Anantpur, A.P.

ASSAM

1. Gram Swaraj Parishad
Vill. & P.O. Rangia, Distt.
Kamrup, Assam

2. State Resource Centre,
Gyan Vigyan Samiti Assam
F.C. Road Uzam Bazar Guwahati
Assam-781 001.
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3. Sadau Assam Gramya
Puthibharal Sanstha
Haibargaon P.O. Naogaon
Assam.

BIHAR

1. Alpasankhyak Kalyan Sansthan
Village Katra
PO Hazipur
District Vaishali
Pin - 844101.

2. Alternative for India Development
Plot No. 1, V.G.N. Nagar,
lyyapanthangal, Kuttupakkam
Post, Madras-600056, Tamilnadu
(Implementing Project in Bihar).

3. A.N. Sinha Institute of
Social Sciences Patna, Bihar.

4. Arya Samaj Babhangama
Post - Rajni Babhangama,
Distt. Madhepura.
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14.

15.

16.

17.

18.

5. Asian Development Research Institute (ADRI)
BSIDC Colony Off. Boring Road Pataliputra Road

Patna. Bihar - 800013.

6. Bal Evam Mahila
Grameen Vikas Sansthan
Fateh Mubarak, Mahua Block,
Distt. Vaishali, Bihar.

7. Banvasi Seva Kendra,
AT/Post Adhaura, Distt.
Rohtas, Bihar-821116.

8. Bhartiya Jan Utthan Parishad
Qamrudinganj, Bihar Sharif,
Nalanda (Bihar)-803001.

9. Daroga Prasad Rai Mahila
Prashikshan Evam Udyogik
Kendra, Sutihar, Navada, Chapra,
Saran Distt. Bihar - 841222.

10. State Resource Centre, Deepayatan

Budha Colony Patna - 800 001.

11. East & West Education Society
(Drishti), 2/3/15 Janta Flats,
Rajender Nagar, Patna.

12. Gram Swarajya Abhiyan Sansthan

Gram Karihon, P.O. Vishunpur
Bejha, Thane Mahua, Vaishali

Mictrirnt DiliAae

19.

20.

21.

22.

23.

24.

to Questions

Jan Jagran Sansthan

Kagaji Mohalla P.O. Mogal
Kuan, Block Bihar Sharif
Nalanda Distt., Bihar-803101.

Jan Kalyan Vikas Parishad
QR. No. 819/D Lanka Colony
PO Khagaul

District Patna, Bihar.

Jayaprakash Youth Research Centre
Ist Cross Street, 4 Customs Colony,
Besant Nagar,

Madras-600090.

(Implementing Project in Bihar).

Jay Prakash Seva Sansthan
Masaudhi, Patna.

Hari Shakti Datawya

Swaichhik Sansthan

Vill. and Post - Sarai, Via-Neura,
Distt. Patna.

Mahila Shishu Kalyan Sansthan
Evam Hasta Shilpa Kala
Prashikshan Kendra,

Village : Manichhapar, P.O.
Hathua, Gopalganj Distt.,
Bihar-841436.

Nirman Bharati

AT - Chak Bijgani PO. -
Balwa Kuari Distt. Vaishali
Bihar - 844 101.

Pandit Shri Ram Sharma
Seva Sansthan

Vill. - Rasulpur

Distt. Gopalganj, Bihar.

Pustakalaya Seva Sansthan
Sri Nandan Path Saran
(Chapra) Bihar - 841 301.

Rashtriya Grameen Krishi Vidyapeeth
Vill. Bhardwaj Ashram. Pipra

P.O. Sahajeetpur,

Saran (Chapra), Bihar.

Samastipur Vikas Mandal

Naveen Prabat Vidhasthali

Pusa Road, P.O. Vani Distt.
Samastipur, Bihar.

Samta Gram Seva Sansthan
Village Bardika

PO Baradiha

Turki Block

MNictrirt \/Jaichali Rihar

16
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25.

26.

27.

28.

29.

30.

31.

32.
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Sanjay Prasad Singh Gramin
Nigrani Samiti

AT - Babu Tola Kohra, VIA -
Parsa Distt. Saran Bihar.

Sevashram,
At. & PO. Sehan Distt.
Vaisali, Bihar.

Shilp Udyogik Shikshan
Prashikshan Sansthan,
At-Dahiyawan (Sadhanapuri)
Distt. Saran (Chapra), Bihar.

Shishu Nari Prashikshan
Sansthan

Jalalpur P.O., Mohiuddin
Nagar Distt. Samastipur, Bihar.

Vaishali Samaj Kalyan Sansthan
At & P.O. Bidupur Bazar
Distt. Vaishali Bihar - 844 503.

Vaishali Shanti Samaj Kalyan Sansthan
S.D.O. Road, Hajipur Distt.
Vaishali Bihar.

Vivek Bihar
Seva Sansthan
Masaudhi Patna, Bihar.

Xavier Institute of Social Service
Purulia Road, P.O. Box No. 7
Distt. Ranchi - 834001, Bihar.

GUJARAT

1.

Gujarat State Crime
Prevention Trust

Ashirwad, 9/B, Keshav Nagar
Society, Near Subhash Bridge
Ahmedabad-380027.

Navbharat Mahila Trust Seva Kendra
4/5022, Saifee Street, Hatim Manzil,
Surat-3, (Guijarat).

People’s Welfare Society Dubyani
Near Suresh Petrol Pump

Upleta Taluk

Rajkot District, Gujarat

Smt. B.K. Baljoshi Education Trust
2nd Floor, Relief Complex
Vepari Jeen Kalol (N.G.)

Dist. Mehsana (382721).

SHRAVANA 20, 1919 (Saka)

to Questions

5. State Resource Centre

For Adult Education

Gujarat Vidyapeeth

Ashram Road, Ahmedabad - 380014.
HARYANA

1.

State Resource Centre
Bharat Gyan Vigyan Samiti
Kishanpura

Sonipat Road, Rohtak
Haryana - 124 001.

HIMACHAL PRADESH

1.

State Resource Centre

Rajya Gyan Vigyan Kendra
Seva Shakti Bhavan, Sanjauli
Shimla - 171 006.

JAMMU & KASHMIR

1.

Social Welfare of India

Head Office Shahdara Sharief
Rajouri Distt. Udhampur
Jammu & Kashmir.

State Resource Centre
Kashmir University

1/17 Nasim Bag Campus
Hazratbal, Srinagar.

J & K Destitute &
Handicapped Welfare
Association, Ramnagar
Distt. Udhampur.

KARNATAKA

1.

Amrith Educational

Cultural Society

Pavan Industrial

Training Institute

Petchamana Halli, Texal Road
Kolar District.

Mysore District
Freedom Fighters
Welfare Association
461, Postal Colony
Visweswaranagara
Mysore - 570 008.

State Resource Centre
For Adult Education
Karnataka State Adult
Chitrabhanu Road

A-B Block Kuvempunagar
Mysore - 570023.

18
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4. Indian Development
Service (International)
98/2, Kelgari Road, Dharwaa.

KERALA

1. Harijan Sevak Sangh
Shantiniketan, Kattakkada
P.O. Trivandrum Distt.
Kerala-695572.

2. State Resource Centre
For Adult Education
Kerala Association for
Non-Formal Education,
Saksharata Bhavan,
Trivandrum - 695 014.

MADHYA PRADESH

1. Akshar 5XYatra Abhiyan Samiti
Bilaspur Saksharata Sadan
Manpatti Naka, Bilaspur.

2. All India Federation of
Educational Association
E-4/149, Arera Colony, Bhopal
Madhya Pradesh-462016.

3. Gyan Uday Education Society
Budhwara Bhopal Distt. Bhopal
M.P. - 462 002.

4, Madhya Pradesh State Open School Samiti
Madhyamik Siksha Mandal
Shivaji Nagar, Bhopal.

5. Madhya Pradesh Urdu Academy
Ban Ganga Road Bhopal - 462 003.

6. Makhanlal Chaturvedi National
University of Journalism,
E-8, Shahpura,
P.B.-R.S.N./60, Bhopal
462016, Madhya Pradesh.

7. Shri Malwa Mabhila Vikas Samiti
Gaboiepura, Raisen DT. Branch
Sironj M.P.

8. State Resource Centre
Abhivyakti Jana Shiksha Evam
Sanskritik Samiti
22/E/7, Arera Colony
Bohpal - 462 016.

AUGUST 11, 1997 to Questions

10.

11.

State Resource Centre

For Adult Education

Bhartiya Grameen Mahila Sangh
Scheme No. 71, Behind Chandan Nagar
Police Station, Indore.

Vidya Sagar Kalyan Samiti
Mig-82, Kotara Sultanabad,
Bhopal, Madhya Pradesh.

Vivechana
571, Madan Mahal, Jabalpur,
Madhya Pradesh - 482001.

MAHARASHTRA

1.

10.

Committee of Resource
Organisations for Mass
Programme of Functional Literacy,
C/o. Dr. Madhav Chavan,

Deptt. of Chemical Technology,
University of Bombay, Matunga,
Bombay-400019.

Gautam Shikshan Sanstha Amravati,
Kripa Niwas, Shyam, Nagar,
Amravati (Maharashtra).

Gram Sudhar Yojana
Thugaondeo, Tehsil Narkhed,
Distt. Nagpur, Maharashtra-441301.

Indian Institute of Education
128/2, J.P. Naik Road,
Kothrud, Pune-411029.

Indian Institute of Rural

Workers (IIRW) Khadeshwar

P.O. Box 124, Aurangabad - 431001,
Maharashtra.

Rashtrabhasha Prachar Samiti,
Hindinagar, Wardha
Maharashtra - 442003.

Saksharata Hak Samiti (Sahas)
Greater Mumbai, Maharashtra.

Sarwajanik Maitreya
Wachanalaya,

Telhara (Vill. & P.O.) Dist.
Akola, Maharashtra.

State Resource Centre

Maharashtra State Institute of Adult Education

Aurangabad, Maharashtra.

Tata Institute of Social Sciences
SION - Trombay Road
Deonar, Mumbai.

20
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MANIPUR

1. Manipur Scheduled Caste
Welfare Association
Babupara Distt. Imphal
Manipur - 795 001.

L4

MEGHALAYA

State Resource Centre

North Eastern Hill University (Nehu)

Laltumkharan, Shillong

Meghalaya.
ORISSA
1. Janabikash Kendra

AT/PO Rasagobindapur Dist :
Mayurbhanj, Orissa.

2. Jayanti Pathagar,
At. Sahapada. PO.
Brahmabarada,
Block : Dharmurala, Distt Cuttack
(Orissa), Pin-755005.

3. Kasturibai Mahila Samiti
At Surat, PO. Babandha
Dist. Dhenkanal, Taluk Hindol,
Orissa.

4 Paradip Sakhyarata Samity

Paradip Port Cuttack Orissa-754142.

5. Ramjee Yubak Sangha,
At/P.O. Sadaipali, Via.
Chandanbhati, Distt. Balangir,
Orissa-767065.

6. Sriram Yubak Sangha,
Village-Badangomunda,
P.O. Samara, Block,-Gudela,
Taluk - Tusra, Distt. Bolangir,
Orissa-767030.

7. The Orissa State Bharat
Scouts and Guides,
State Headgquarters, Unit-3,
Bhubaneswar-751007, Orissa.

8. Jatiya Chetana Bikash
Madhuban, Ward No. 7
Baripada, Distt. Mayurbhanj
Orissa-751 001.

9. Joy Bharati Sathi Samaja,
P.O. Sabalong Kanipara,
Via Chandol District Cuttack
Orissa-754208.
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NIIRD

At-Chheliapada

P.O. Kalakala, Via-Byree
Distt. Cuttack Orissa.

Gram Mangal Pathapar Salepalli
Jarasingha
Distt. Bolangir, Orissa.

Youth Association for Rural
Reconstruction At/PO Boinda
Athamallik

Distt. Dhenkamal (Angul), Orissa.

PUNJAB

1.

Punjab Backward Classes
Development Board
1070, 15-B, Chandigarh Punjab.

Punjab University
Department of Philosophy
Punjab University Chandigarh.

Regional Resource Centre
Govt. of Punjab, Chandigarh.

RAJASTHAN

1.

Bhilwara Disrict Adult
Education Association
8/199, Sindhu Nagar,
Bhilwara-311001, Rajasthan.

Grameen Bal Vikas Sanstha
Pipad Shahar, Jodhpur,
Rajasthan. Pin-346601.

Nav Yuvak Mandal

F-138, Mohan Nagar, Hindon
City, Distt. Sawaimadhopur,
Rajasthan.

Seva Mandir
Udaipur-313001 Rajasthan.

State Resource Centre For
Adult Education Rajasthan
Adult Education Association
7-A, Jhalana Doonagri,
Institutional Area, Jaipur.

TAMIL NADU

1.

Arnad Velalar Sangam
1-2, Sannathi Street,
Tiruvanaikoil
Tiruchirapalli-620005 T.N.
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Congregation of the Sisters
of the Cross of Chavanod
P.B. No. 395, Old Goods
Shed Road, Teppakulam,
Tiruchirapalli

Tamil Nadu-620002.

Education and Uplift Society

For Rural Downtrodden,

6, R.C. School Street,

Gandhinagar, Madurantakam,
Chengalpattu Dt. Tamil Nadu-603306.

Kandaswamy Kendar's Trust Board
Velur, Salem Distt. T.N.-638182.

Khajamalai Ladies Association,
At/P.O. Khajamalai,
Tiruchirapalli Distt.,
Tamil Nadu-620023.

Kundrakudi Thiruvannamalai
Adheenam Trust

Kundrakudi, tiruvannamalam
Adheenam, Pasumpon
Muthuramalingam Distt. 623206.

Madhar Nala Thondu Niruvanam
Thiruvendipuram Main Road,
Padhirikuppam, P.O. Cuddalore,
South Arcot Distt. T.N.-607401.

Punjab Association

Lajpat Rai Dhawan, Post Box
No. 416, 170, 171 172-Peters
Road, Royapettah,
Madras-600014

Rural Development Seva Centre
Mahatma Gandhi Gramam, Endal,
Via Malaiyur Vandavasi Taluk,
Tamil Nadu - 604502.

Society for Education Village
Action and Improvement
No. 6, Il Street, Anna Nagar,
Pettaathalai, Tiruchirapalli
Distt. Tamil Nadu-639112.

Tamil Nadu Science Forum
6, A.R.K. Colony First Floor
Eldams Road, Alwarpet
Madras-600 018.

Tirupputtur Rural Uplift

Project Association

(Truppa) Sirkudalpatti

Tirupattur Taluk Pasumpon
Muthuramalingam Distt. T.N.-623215.
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Women's Voluntray Service of

Tamil Nadu,

19, East Spur Tank Road,

Chetpet, Madras—600031 Tamil Nadu.

Women's Indian Association,
43, Greenways Road,
Madras-600028, TamM Nadu.

Young Women Christian Association
Poonamallee High Road,
Madras-600084, Tamil Nadu.

Association of National Service
N.G.O. Colony
Chengalpattu, Tamil Nadu.

State Resource Centre for

Non Formal Education (Tamil Nadu
Board of Continuing Education)

Plot No. 10, Door No. 4, |l Street,
Venkateswara Nagar, Adyar, Madras,

YMCA
Poonamallee High Road
Madras.

TRIPURA

1.

Bharat Gyan Vigyan Samiti
Tripura Branch, Mahem Sadan,
76, H.G. Basak Road, Agartala.

UTTAR PRADESH

1.

Abhiyan
Lodhu Thok Atarra - 210 201
Distt. Banda Uttar Pradesh.

Adarash Seva Samiti
326/1, Saket Colony, Lane
No. 6, Muzzafarnagar Pin-251001.

Akhil Bharatiya Mahila Seva Sansthan
23/47/55, Kidwai Nagar P.O.
Allahpur Allahabad U.P. - 211006.

Akhil Bharatiya Samaj Kalyan Pratishthan

Segapuri, Bhikampur Road,
Deoria U.P.

Akhil Bhartiya Nirbal Vikas Sansthan
Tirwaganj, Block Umarda
Distt. Farrukhabad-209732 U.P.

Amethi Mahila Swachchik Seva Samiti
Amethi,
Distt. Sultanpur-22405 U.P.
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Asha Singh Purv Madhyamik Vidyalaya,
Semera Chauraha,
Distt. Harodi, U.P.

Ashok Sansthan,
Kundesar, Ghazipur, U.P.

Azad Sewa Samiti
V.V. Inter College Road
Shamli-247776, Uttar Pradesh.

Bairagi Shiksha Sansthan
1/121-1

Narayanpur (Bairagilag) P.O.
Shivpur, Varanashi.

Bal Kalyan Kendra
Pindera, Deoria, UP.

Banwasi Seva Ashram
Govindpur (via Turra) Distt.
Mirzapur (Sonbhadra) U.P.-231221.

Banwasi Vikas Ashram

Vill. and P.O. Meja Allahabad Uttar Pradesh.

Bharatiya Shikshan Seva Sansthan
Dilipchandpur, Baraut, Distt.
Allahabad. U.P.-221502.

Chandra Gupta Mourya Vidya Niketan
Kesaripur, Rohania, Varanasi
Uttar Pradesh.

Dalit Manav Utthan Sansthan
185/4, Talab Navalrai, Naya
Bairhana, Allahabad Uttar Pradesh.

Daraganj Gramodyog Vikas Sansthan
109, Tagore Town, Allahabad
Uttar Pradesh - 211002.

Devi Gramodyog Sevi Sansthan,
Village Kahal Kabira, P.O.
Bhawali, District Nainital

Uttar Pradesh-263001.

Dr. Ambedkar Samaj Seva Mandalf.
Vill. Veski, P.O. Saidabad,
DT. Allahabad U.P.-221508.

Grameen Seva Mandal
Saraimansur (Dhokri) P.O.
Saidabad, Allahabad Distt.
Uttar Pradesh - 221508.

Gramin Samaj Kalyan Samiti
Vill. Khera Afgan, Block
Nakui Saharanpur Distt.,
Uttar Pradesh.
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Gramin Samaj Kalyan Sanstha
Vill. Kheri Tagan P.O. Navla
Muzaffar Nagar Uttar Pradesh.

Gramin Vikas Avam Shikshan Sansthan
Khijirpur, Saraimamrej Tehsil
Handia Distt. Allahabad-212403.

Gramin Vikas Samithi
Tivran, Khaparihan, Saidabad,
Allahabad, Uttar Pradesh.

G.B. Panth Social Science
Institute, Allahabad, UP.

Institute of Social Health
Welfare Rural Development and
Educational Society,

Rasoolpur (Diyara), Dostpur,
Faizabad, Uttar Pradesh.

Jan Shikshan Academy
501, Park Road, Allahabad.
U.P-211002.

Kanakpur Gramvikash Seva Sanasthan
Kanakpur, P.O. Dum Duma,
Distt. Allahabad Uttar Pradesh.

Khadi Gramodyog Niketan
Mahuwadabra, P.O. Jaspur, DT.
Nainital (U.P.) Pin-244712.

Kishan Adarsh Shiksha Samiti
Babhnauli, P.O. Ramkola,
Distt. Deoria, U.P.

Lokhit Trust 29, Cantonment
Shakti Marg, Varanasi, UP.

State Resource Centre For AE
Literacy House, Alambag, Lucknow.

Madyamik Vidyalaya Purab Gaon
Saresar Sansthan

P.O. Saresar, Distt. Sultanpur

Uttar Pradesh - 227809.

Mahila Udyog Prashikshan Kendra
350A/1, Salik Ganj Road
Muthiganj, Allahabad.

Mother Teresa Modern Children School
Hal Sarong PO - Nakhighat, Varanasi.

Myana Gramodyog Seva Sanstha,
Murari Nagar, G.T. Road,
Khurja Buland Shahar DT., U.P.
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Nav Chetna Vikas Samiti
Vill. & P.O. Mainasi Saraiyar,
Distt. Sitapur Uttar Pradesh.

New Public School Samiti
504/63, Tagore Marg, Near
Bandi Mata Mandir, Daligan;
Lucknow.

Nishat Shiksha Samiti,
Astana Nai Basti, Haldwani,
Distt. Nainital, Uttar Pradesh.
Pin-263139.

National Harijan School
Bahriabad, Tehsil Saidpur
Distt. Ghazipur, UP.

Priyadarshani Khadi Gramodyog
Jan Sewa Sansthan

10A, Shiv Kuti, Allahabad,

Uttar Pradesh.

Rural Litigation and
Enlightenment Kendra
21, E.C. Road Dehradun, U.P.

Saghan Kshetra Vikas Samati,
Sewapuri, Varanasi,
U.P.-221403.

Samaj Uthan Evam Anusandhan Sansthan
61-Gariwan Tola,
Allahabad-211003, Utar Pradesh.

Sarvadaliya Manav Vikas Kendra
Bahjoi, Distt. Moradabad, U.P.

Sarvajanik Shikshannoyan Sansthan
Alipur P.O., Hardoi Distt.,
Uttar Pradesh-241001.

Sardar Patel Lok Kalyan Samiti
Vill. Bhadehadu, P.O. Baberu,
Distt. Banda, UP.

Shri Hari Gram Udyog Seva Sansthan
Shri Hari Nikunj, Near CO-OP Bank
Naurangabad, Etawah,

U.P.-206001. .

Shri Mahila Udyog Samaj
Utthan Samiti

Kishorepura, Vrindaban Distt.
Mathura U.P.-81121.

Shri Ram Sharan Smarak Seva Sansthan
Bisouli, Badaun, Pin-202520 U.P.
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Shri Sanskrit Shiksha Prasar Samiti
Patel Nagar, Orai, Distt. Jalaun
U.P.-285123.

Srajan Uttar Pradesh
Nekpur Civil Lines, Near
Jalnigam Office, Badaun,
243601.

Suman Technical Institute
Chandi, Ganjdungwara,
Etah DT. U.P.

U.P. Rana Beni Madhav
Jan Kalyan Samiti
Gulab Road, RAE Bareli, U.P.

Vivekanand Sansthan,
Akbarpur, Faizabad,
U.P. -224122.

Regional Resource Centre
Shiksha Prasad Bibhag,

41, Mahatama Gandhi Marg,
Allahabad, UP.

WEST BENGAL

1.

Burdwan Zilla Saksharata
Samiti '(BZSS)
Dist. Burdwan West Bengal.

Dakshin Chhabish Parganas
Zilla Saksharata Samiti South
24 Parganas Alipore Calcutta
700 027.

Ramkrishna Mission Lokshiksha Parishad
Ramakrishna Mission Ashram

P.O. Narendrapur 24, Parganas

(South).

Tagore Society For Rural Development
14-Khudi Ram Bose Road,
Calcutta-700006.

North 24 Parganas
Zilla Saksharata Samiti
Barasat, West Bengal.

State Resource Centre For AE
C/O Bengal Social Service League
1/6, Raja Dinendra Street, Calcutta.

Indian Institute of Management,
Calcutta, Joka, DH Road, Calcutta.
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NEW DELHI

1. Akhil Bharatiya Hindi
Prakashak Sangh,
A-2/1, Krishna Nagar,
New Delhi - 110051.

2. Dr. A.V. Baliga Memorial Trust
Link House, Bahadur Shah
Zafar Marg, New Delhi-110002.

3. India Vision Foundation
Navjoyti, 3rd Floor, PS.
Sarai Rohilla, Delhi - 110007.

4. Indian Adult Education
Association, 17-B, |.P. Estate,
New Delhi-110002.

5. JIGYASA
C/O 70-B, CPWD Complex,
Vasant Vihar, New Delhi-57.

6. Patel Education Society
Springdales School, Pusa
Raod, New Delhi-110008.

7. Prerana Associate Centre For
Development and Population Activities,
Pocket B, 215 SFS Flats
Sarita Vihar, New Delhi-110044.

8. Rajiv Gandhi Foundation
Jawahar Bhawan Dr. Rajendra Prasad Road,
Ne Delhi-110001.

9. Sevagram Vikas Sansthan,
1, Daryaganj,
New Detlhi-110002.

10. State Resource Centre
Jamia Millia Islamia
Jamianagar New Delhi-110025.

11. Indian Federation of Working
Journalists, P.B. No. 571, F-101,
M.S. Apartments Kasturba Gandhi Marg
New Delhi.

12. Katha Building Centre, Sari Kala Khan
Nizamuddin East, New Delhi.

13. National Institute of Science
Technology and Development Studies,
New Delhi.

Summary
Name of States/UTs Total No. of VAs
A.P. 3
Assam 3
Bihar 32
Gujarat 5
Haryana 1
Himachal Pradesh 1
J & K 3
Karnataka 4
Kerala 2
M.P. 11
Maharashtra 10
Manipur 1
Meghalaya 1
Orissa 12
Punjab 3
Rajasthan 5
Tamil Nadu 18
Tripura 1
Uttar Pradesh 56
West Bengal 7
Delhi 13
Total 21 192
Annexure-i|

Review of the Literacy Programmes Sanctioned to the
Voluntary Organisations

To review the performance of the voluntary
organisations in imparting literacy programmes, the
provisions of monitoring and evaluation are in-built under
the Scheme. The voluntary organisations implementing the
literacy and Adult Education Programmes are required to
submit quarterly progress reports at the end of each
quarter. Specific proforma has been prescribed by this
Ministry for submitting quarterly progress report. For this
purpose, Management Information System (MIS) based
specific proforma has been designed. On completion of the
project, the voluntary organisations have to submit the
audited statements of accounts against each project.

The Quarterly Progress Reports and the Audited
Statement of Accounts alongwith final progress report
submitted by the voluntary organisations against the
sanctioned projects after completion of the project are duly
examined in the Ministry. Any shortcoming on the part of
the implementation of the programme, if indicated in the
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MIS proforma/audited statement is communicated to the
concerned voluntary agency for rectifying it.

Since the projects are scrutinised and recommended
by State Govt., the responsibility of the monitoring of the
progress of the literacy programmes also rests with the
state level authorities. State Directorates of Adult Education
and District level adult education authorities are required
to make regular field inspections of the literacy projects.
The observations of the ‘State level authorities based on
their field visit are also considered for monitoring the
progress of the project.

In addition, performance of voluntary agencies is also
evaluated by external evaluation agencies on completion
of the project. Voluntary agencies who have applied for
follow-up programmes of literacy are selected for external
evaluation.

The results of evaluation are communicated to the
voluntary agencies to take up corrective measures in follow
up projects. During last one year 59 literacy projects
implemented by various voluntary agencies have been
externally evaluated. In case of unsatisfactory result of the
evaluation further projects to such voluntary agencies are
not sanctioned.

[Translation]

DR. RAMKRISHNA KUSMARIA : Mr. Speaker, Sir, my
question is crystal clear. | had asked about the amount
allocated to the voluntary organisations during 1994, 1995
and 1996 for undertaking literacy projects as also about
their performance. It appears that Minister has not
distingushed between literacy and adult education. | had
asked about literacy. | would like to know from the Minister
the names of the voluntary organisations functioning in the
country and the amount of money being misused by these
voluntary organisations as well as the monitering, if any,
done in this regard.

[English]

SHRI S.R. BOMMAI : Mr. Speaker, Sir, adult education
covers the age group between 15 and 35. The National
Literacy Mission also covers the same age group. There
is a misconception about the National Literacy Mission. We
are not covering the persons above the age of 35 under
adult education. It coverse only the age group between
15 and 35. In the Statement, | have already given the
Statewise list of such voluntary organisations.

[Translation]

DR. RAMKRISHNA KUSMARIA : Mr. Speaker, Sir,
Minister has informed that persons above the age of 35
years are included in it. | would like to know whether there
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is any scheme to impart literacy to the people who are
below 35 years of age ?

[English]

SHRI S.R. BOMMAL : | think, the hon. Member has not
understood me.

| have said that people between the age group of 15
and 35 are included in it. People above the age of 35 are
exciuded here as per the National Literacy Mission as well
as aduit education, So, it means the same thing.

[Translation]

DR. RAMKRISHNA KUSMARIA : Mr. Speaker, Sir,
voluntary organisations in M.P. are running the literacy and
adult education programmes. | would like to know the
amount released to these organisation during the years
1994, 1995, 1996 and 1997.

[English]

SHRI S.R. BOMMAI : Sir, | have given the figures in
my Statement. This year, we are releasing Rs. 10 crore
and | have already given the list of 103 organisations.

About the particular amount given to a particular
voluntary organisation, that figure is not available with me.

SHRI BRIJ BHUSHAN TIWARI : Sir, the reply of the
hon. Minister is not clear. The question was - the extent
to which these agencies have been sucessful in combating
illiteracy. These agenices have been provided with funds
to conduct these programmes. Is there any arrangement
to evaluate these programmes ? Secondly, World Bank is
also running some scheme to remove illiteracy, and
whether there is a proposal to constitute a District
Coordination Committee for the same as well ?

[English]

SHRI S.R. BOMMAI : Yes, Sir. There is a review
committee. Firstly we get quarterly reports frorn different
voluntary organisations and we also get audited reports
from them. Apart from this, at the State level and at the
district level, the State Governments monitor these
schemes. In addition to these, there are also voluntary
agencies and independent agencies who monitor all these
schemes and submit us reports. When we find defects, we
send them to the voluntary organisations to correct them.
We have also got [IMs and other agencies who
independently monitor these schemes. So, regular moni-
toring is going on.

[Translation]

SHRI BRIJ BHUSHAN TIWARI : Mr. Speaker, Sir, the
reply to my question has not been given in a proper way
. . .(Inerruptions)
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SHRI RAM NAGINA MISHRA : Mr. Speaker Sir, | would
like to ask the Minister through you by making a request
that this campaign is to impart literacy to the illiterate
people in the country. Sir, it is a fact and | firmly believe
that it is being misused at a large scale and this scheme
is being run on the papers only and the fund released for
this purpose is swellowed by education mafia and officers.
| would like to tell you that if an enquiry is conducted north
eastern district you will find that there is not a single place
where people have been educated. | demand this prog-
ramme may be discontinued and other programme may
be formulated to educate the people. This amount is going
only into the pockets of officers and education mafias. This
is not being utilised for the welfare of masses. Therefore,
| would like to request the Government to ponder over as
to what should be done to educate for people.

MR. SPEAKER : Mr. Mishraji, this is only a suggestion,
not a question.

SHRI RAM NAGINA MISHRA : We want to know from
the Government whether efforts have been made to ascer-
tain as to where this money has been utilised ?. . .(Interrup-
tions). Whether the officers have submitted any report to
the Government in reg .J to the number of schools
functioning and the number of persons imparted education.

[English]

SHRI S.R. BOMMAI : This scheme has commenced
in the year 1988. It has done in a very good manner in
some States and districts. | admit that it is a failure in some
States and districts. | do not deny it. But totally, we have
achieved its implementation in 430 districts. The number
of persons who have bcome literates under these schemes
comes to 63.54 million. But, in some States it is not so
successful. | must admit here that in the south it has been
implemented very well where the voluntary organisations
and Village Panchayats are alert and vigilant. In the north,
where the Village Panchayats, local administration as well
as the voluntary organisations are not coming forth, there
it is a failure. . .(Interruptions)

[Translation]

SHRI RAM NAGINA MISHRA : Sir, please try to save
this money. . .(Interruptions)

MR. SPEAKER : Please give chance to other hon'ble
Members also.

SHRI MANGAT RAM SHARMA : Mr. Speaker, Sir, in
his reply, the hon'ble Minister has stated that out of the
198 organisations, 59 organisations have been evaluated.
| would like to know from him the number of such
organisations which have misutilised funds out of the
above mentioned 59 organisations in regard to which
external valuation has been done and the action taken by
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the administration against them in the district concerned?
[English]

SHRI S.R. BOMMAI : Sir, we have taken action against
the defaulting voluntary organisations. They number about
15 to 20.

Oil Pool Deficit

*264 SHRI KRISHAN LAL SHARMA : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whethere the Indian Oil Corporation is faced
with difficulty in securing oil supplies from abroad because
of its heavy borrowings amounting to thousands of ~rores
besides very huge over-dues;

(b) if so, the details thereof;

(c)  whether this Ministry propose to seek repay-
ment of 4300 crores from the Ministry of Finance, taken
as loan by that Ministry from oil pool deficit, to reduce
Rs. 17,500 crores oil pool deficit;

(d) if so, the details thereof, and

(e) if not, the measures proposed to be taken to
reduce the oil pool deficit ?

[Translation]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) to (e) A statement
is laid on the table of the Hosue.

Statement

(a) and (b) The outstanding dues of Indian Oil
Corporation Limited (IOCL) from Oil Coordination Commit-
tee (OCC) which were Rs. 3471 crores as on 31.3.96 has
increased to Rs. 9034 crores as on 31.3.97. However,
Indian Qil Corporation is presently able to organise imports
of crude oil and petroleum products as its ceiling of short
term foreign currency borrowings for financing the oil
imports has been progressively enhanced from US $ 1.53
billion upto February, 96 to the present sanctioned limit
of US $ 3.5 billion. In addition, the corporation has
also availed US $ 200 million 7 years loan for import of
oil.

(c) and (d) The Government had decided in 1997 that
surplus funds of OCC's pool account would be deposited
in the Public Account and it is being followed since then.
The balance of OCC's deposits lying with ‘the Public
Account as on 31.3.93 amounting to Rs. 4429.03 crores
formed part of the "Other Liabilities" of the Government of
India and continues to be so.
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(e) The cumulative outstandings of the oil compa-
nies from pool account are estimated to be Rs. 15,500
crores as on 31.3.97 and projected to be Rs. 24,500 crores
by 31.3.98 as per the prices adopted in Qil Economy
Budget (OEB). The Government have been exploring
various options to contain the deficit in the oil pool account.

SHRI KRISHAN LAL SHARMA : Mr. Speaker, Sir, the
question regarding the oil pool deficit has become
mysterious. The people are unable to understand whether
it is a deficit, a scandal or a scam. The answer fails to
clarify any point. In 1989 the oil pool had a surplus of
Rs. 9267 crores. Now, the Minister is giving figures that
the deficit will go upto Rs.24500 crores by next year. My
question to the Minister is, what steps have been taken
to contain the oil pool deficit which was in surplus ? Is
the burgeoning deficit due to the Government's failure or
other reasons ?

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, there
is deficit in the oil pool and nothing else. The honourable
Member mentioned that there was no deficit before 1989.
The Oil pool itself means that, if the amount spent is more
than the deficit, it would be deficit. First, the demand for
petroleum products was less. Second, when there was
price rise in the world market, a corresponding increase
in its price was effected, this did not lead to deficit.
Petroleum products were imported, and its price did not
increase too much. But the situation changed in the past
two three years. Whereas the price increased in the
international market, we did not increase the domestic
price. This led to increase in the deficit. Since then this
deficit is on the rise. Because the earning is less and the
expenditure is increasing.

SHRI KRISHAN LAL SHARMA : Is the oil port amount
is being spent else where ? Have you spent the amount
else where ?

~ SHR! JANESHWAR MISHRA : This amount is not
being spent else where.

SHRI KRISHAN LAL SHARMA : This is mentioned in
it clearly. My second question is that the Indian Oil
Corporation Ltd., which imports oil has a monopoly. The
domestic prices have been increased from time to time.
Then why is the deficit increasing ? In the reply in part
(c) it has been mentioned that other options are being
explored to contain the deficit. It is.being said in the country
and the Parliament that the price rise cannot be justified.
| want the Minister to give an assurance in the House that
concrete steps would be taken to contain this deficit, and
that the people would not be burdened further with price
rise.

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, it is
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difficult for me to give such an assurance as this issue is
under the active consideration of the Government. | would
not be in a position to say anything in this regard till the
Government takes a decision in this regard. After taking
a decision | would speak again in the House whatever
decision is taken regarding the increase or decrease in
its price, the House will be taken into confidence. Anything
on the contrary would be constructed as a breach of
conduct against us.

SHRI KRISHAN LAL SHARMA : Breach of conduct
would take place, if you increase the price, without taking
the House into confidence.

SHRI JANESHWAR MISHRA : Whatever the decision
regarding the increase or decrease in its price, the nation
would be told after taking the House into confidence. *

SHRI SHATRUGHAN PRASAD SINGH : Mr. Speaker,
Sir, through you | want to know from the Government,
whether there is any pressure regarding the oil pool deficit
from the world market ? Whether the Petroleum Ministry
has formulated a plan to shield the common man from
price rise and to lessen the influence of the world market?

SHR!I JANESHWAR MISHRA : There is no pressure
from the world market.

[English]

SHRI HANNAN MOLLAH : Sir, | would like to know
whether the prices of the petroleum products produced
inside the country is less than that of the petroleum
products purchased from abroad. Has the Government
received any proposal to collect money from other sources
instead of raising the prices of petroleum products in order
to make up the loss to the oil pool ? If so, what are the
suggestions and what steps the Government had taken on
those suggestions ?

[Translation]

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, the
Indian Oil Corporation is trying to meet the requirement
of petroleum by importing from foreign countries by taking
it on credit from the gas bankers. It is true that the
petroleum products, produced in India are cheaper than
the petroleum products produced in foreign countries. But
it is compulsory for us to purchase it at the rates prevailing
in markets of the world because we cannot meet the
petroleum requirement of our country from domestic
production. .

[English]

SHRI SONTOSH MOHAN DEV : Sir, the whole North-
Eastern region has abundant natural gas. At one time, the
Government had decided to supply gas at a reduced price
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in order to encourage more utilisation of gas and some
projects were also taken up. But | am surprised and
shocked to see that none of the projects had found place
in the hon. Prime Minister's special package. Have you
revised the price or are you thinking of increasing the price
of the gas produced in North-East because of location and
other things ?

Hon. Speaker also knows about it. He had a role to
play when he was in the Ministry of Industries. In face some
of the projects came up during his time. After that nothing
has come up. What is the reason ? What is your thinking
about it ?

MR. SPEAKER : | do not think the hon. Minister would
have the information about it.

SHRI SONTOSH MOHAN DEV : As far as the pipeline
is concerned, the State of Tripura wants to give it to
Bangladesh and Bangladesh wants to give it to Calcutta.
Nothing happens in North-East. All sympathies are only
on paper.

[Translation]

SHRI JANESHWAR MISHRA : Mr. Sepaker, Sir, it is
not only gas but other petroleum products are also
available in the North East. A group of the workers of
ONGC and Oil India have emerged whom | do not consider
bad men. The State Government has to be paid royalty.
They demand royalty separately for their area and the
officers posted there come back in a scared way as there
is no security set up for them. Due to these crisis, there
is no improvement and expansion of work there. We did
ask our officers too as to whether any arrangement can
be made for it. At this they replied that they need state
Government's help in this matter. State Governments
spend less for the development of roads, schools, hospitals
and other facilities at the place where gas or petroleum
is extracted. So, they demand royalty separately. This is
the biggest problem due to which there is difficulty in
starting a new project.

[English]
Prices of Natural Gas

+
*265. SHRI NITISH KUMAR :
SHRI BHAKTA CHARAN DAS :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whethpr the Government have drawn up a
proposal to mobilise additional resources to the tune of
Rs. 250 crore each year by raising the prices of natural
gas,
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(b) if so, the extent to which the prices of natural
gas are likely to be increased;

(c)  whether the Government have estimated the
production cost of natural gas;

(d) if so, the details thereof;

(e) the percentage of profit on the exisitng sale
price; and

(f) the proposed percentage of profit in future ?
[Translation]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JNANESHWAR MISHRA) : (a) to (d) and (f)
The Government has appointed a Committee to go into
the question of revision of the prices of natural gas. The
Committee has submitted its report.and the same is under
consideration of the Government.

() The producer prices of the natural gas
had been fixed in January, 1992 at Rs. 1500 per
thousand cubic meters. This price was fixed taking into
account the prevailing cost of production and after
providing 15% post tax return on the equity of the producer.

- The producer price of the gas has not been revised since

then.

SHRI NITISH KUMAR : Mr. Speaker, Sir, Government
does not reply any question in a categorical way. All news
is published in the newspapers through Government
sources but when any question is raised in the Parliament,
the Government gives an evasive reply. A news has been
published in the newspapers that the Government is going
to revise the price of natural gas to have an additional
income of Rs. 250 crore. But they have mentioned about
a Committee here and stated that the Committee has
submitted its recommendations. When did the Committee
submit its recommendations to you and by when you will
take a decision on it ?

Second point is that when a point about cost
of production is raised, the Government tells about
producers' lose. Let us know about cost of production and
let us know how much subsidy you have to pay and how
much revenue loss is being suffered by the Government.
The public should be told this clearly. Let me know
plainly what is you production cost and how much subsidy
you are paying thereon, How much loss the Government
has been suffering and what steps you want to take to
make up that loss ? This was the sole target of mine to
be aware of this fact. This is my question. Please reply
it, you are giving an evasive reply that it is under
consideration.
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" SHRI JANESHWAR MISHRA : At the outset | had
stated that price fixation was done in 1992 and since then
the same is going on. In between the Governemnt had
constituted Shankar Committee. The report of that
Committee has also been submitted with our office some
15-20 days back and now it has to be sent before the
Cabinet. It we discusss this issue before that, then a signal
will go that either the prices will come down or increase
or will remain stable. Therefore, our officers have given
in writing that this report was submitted in the month of
December, 1996. Since then it has been under consider-
ation. It is being considered as to what should be done.
This is not such kind of matter to be taken up in a rash
way. If prices go up, there is effect of it on the common
masses. Let it be studied in a careful way. Such rashness
is not good.

SHRI NITISH KUMAR : Let me know the reply of the
question which | want to put up as to what is the cost
of production as on date ? At present, you might have
calculated something. Report has been pending for
consideration since December, 1996 and seven months
have elapsed. Let me know about it. Prices have been
hiked or not but information to this effect should be given
so that it could be conveyed to the people.

12.00 hrs.

SHRI JANESHWAR MISHRA : Mr. Speaker, Sir, this
point is still being looked into as to what is the cost of
production of natural gas in the country as on date. | shall
intimate the hon'ble Member in this regard.

WRNTEN ANSWERS TO QUESTIONS
[English]
Civil Aviation Policy

*266. SHRI T. GOPAL KRISHNA :
SHRI SURESH PRABHU :

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether a new comprehensive Civil Aviation
Policy including laying of guidelines for all future Private
Sector investments in airport projects is under consider-
ation of the Government;

(b) if so, the salient features thereof;

(cy the reasons for making the changes in the
existing Civil Aviation Policy;

(d)  the time by which the new policy is likely to be
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announced;

(e) whether experts from various organisations
have also been consulted in this regard;

(f) if so, the details thereof;

(g) whether many opposition parties have opposed
the proposed changes in the Civil Aviation Policy;

(h) if so, the reaction of the Government thereto,

(i) the extent to which the new policy is likely to
be beneficial to the country;

()  whether it is also proposed to allow 100 percent
private participation in some airport projects; and

(k) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) to (k) Yes, Sir. There is a
proposal to frame a comprehensive National Policy on Civil
Aviation, encompassing all aspects. The Policy is being
formulated in consultation with the representatives of
airlines — both Public and Private, Airports Authority of
India, Confederation of Indian Industry and experts in the
field of Aviation. It will protect the national interest in all
respects. There is no proposal to change foreign equity
participation in the domestic air transport policy already
approved by the Government. The policy is likely to be
finalised within 3 months. Details of the policy can only
be given at that stage.

[Translation]
Expansion of Major Ports

*267. SHRI D.P. YADAV : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Government have formulated any
schemes for expansion of Tuticorin, Mumbai, Caicutta and
Chennai port trusts;

(b) if so, the details thereof together with the total
expenditure likely to be incurred on these schemes; and

(c) the likely increase in the Government's revenue
after expansion of these port trusts ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Yes, Sir. The details
of expenditure likely to be incurred during 1997-98 on
the schemes for expansion of these Major Ports are as
under:-
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(Rs. in Crores)

Name of the Port Approved Outlay

(1997-98)
Calcutta/Haldia 45.22
Mumbai 156.24
Chennai 228.38
Tuticorin 34.18
Total :  464.02
(c) The additional revenue can be estimated only

after all the schemes aimed at expansion of these ports
have been sanctioned and taken up for implementation.

LPG Botting Plants
[English]

*268. SHRI KESHAB MAHANTA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether fifity one additional LPG Bottling Plants
were proposed to be set up during the Eighth Five Year
Plan in order to meet the increasing demand of LPG;

(b) if so, the details thereof alongwith their
locations, names of the oil company with their bottling
capacity of each plant;

(c) whether there is any restrictions on entry of
private LPG botting plant in the country;

SHRAVANA 20, 1919 (Saka)

to Questions 42

(e) the details regarding the number of new LPG
bottling plants required in the country to meet the demand
for LPG;

f) whether Indian Oil Corporation has plans to
commission twenty five new LPG bottling plants in the next
two years; and

(g) if so, the proposed schedule of commissioning
of these plants alongwith their locations, State-wise ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) and (b) During
the Vil Five Year Plan, additional bottling capacity of 1126
TMTPA was proposed to be set up by the Public Sector
Oil Companies. The location and capacity are given in the
enclosed Statement-l and Il

(c)
(d)

(e) To meet the future demand of LPG in the
country the public sector oil companies have planned to
set up an additional bottling capacity of 3093 TMTPA during
the IX Plan Period.

No, Sir.

Does not arise in view of (c) above.

(f) and (g) The details of new bottling plants to be
comissioned by Indian Oil Corporation during the Vill Plan,
which have been spilled over to the IX Plan period are
given in the enclosed Statement-lll. In addition to these,
the existing bottling capacity of 44 TMTPA each at Karnal,
Jamshedpur and Bhopal will be augmented by 44 TMTPA

(d) if so, the reaosns therefor; each to reach 88 TMTPA during 1997-98 under VIl Plan.
Statement-|
Locations Planned for Setting up New LPG Bottling Plants as per the 8th Plan proposals
Location State Oil Co. Capacity Latest Status/
(TMTPA) Anticipated
1 2 3 4 5
Guwahati Assam I0C 22 Commissioned
Sikkim Sikkim 10C Commissioned
Tripura Tripura I0C Commissioned
Madras Tamilnadu BPC 22 Commissioned
Trichi Tamilnadu 10C 22 Commissioned
Ahmedabad Gujarat BPC 34 Commissioned
Ahmedabad* Gujarat 10C 32 Commissioned
Delhi U.T. Delhi 10C 88 Commissioned
Bikaner* Rajasthan 10C 22 Commissioned
Farrukabad U.P. I0C 22 Commissioned
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1 2 3 4 5
Mizoram Mizoram I0C 5 Land Indentified
Manipur Manipur 10C 10 Land Indentified
Calcutta (Budge Budge) W. Bengal 10C 44 Oct. '97
Calcutta W. Bengal BPC 22 Sept. '97
Raiganj W. Bengal BPC 10 March '99
Burdwan W. Bengal BPC 10 March '99
Cuddapah A.P. I0C 44 August '97
Madras (Ennore) Tamilnadu 10C 66 July ‘99
Madras Tamilnadu HPC 22 Feb. '99
Madurai Tamilnadu I0C 22 Oct. '98
Thanjavur Tamilnadu BPC 10 March ‘99
Vellore Tamilnadu BPC 10 March, 2002
Quilon Kerala 10C 22 Mechanically completed
Akola Maharashtra 10C 44 Sept. '98
Bhavnagar Gujarat 10C 44 Sept. '97
Patiala Punjab 10C 34 May 2000
Meerut U.P. BPC 22 Land Indentified
Salimpur u.pP. BPC 10 March ‘99
Jhansi U.P. BPC 10 March ‘99

Total 735
*Commissioned after 1.4.1997.
Statement-ll

LPG bottling plants planned during VIII Plan under resitement/revamping proposals and
specific approvals given by MOP & NG.

Location State Oil Co. Capacity (TMTPA) Anticipated Completion
1 2 3 4 5
Udaipur Rajasthan BPC 10 Commissioned
Kurnool Andhra Pradesh BPC 10 Commissioned
Belgaum Karnataka 10C 12 Commissioned
Secundrabad Andhra Pradesh 10C 26 Jan ‘99
Manmad/Dhulia Maharashtra IoC 34 June ‘98
Sultanpur Uttar Pradesh BPC 6 Ready for Commissioning
Mayiladuthurai Tamilnadu 10C 6 July ‘98
Port-Blair Andaman & Nicobar I0C 5 May '99
Leh Jammu & Kashmir i0C 3 Oct. 2001
Bongaigaon Assam BRPL 22 Dec. '98
Dimapur Nagaland 10C Land Acquired
Meghalaya Meghalaya 10C Land Indentified
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1 2 3 4 5
Arunachal Pradesh Arunachal Pradesh 10C 5 Land Acquired
Jammu Jammu & Kashmir 10C 22 Land under requisition
Buldana Maharashtra BPC 6 Land being Indentified
Mangalore Karnataka HPC 22 Sept ‘98
Dewas Madhya Pradesh BPC 22 March ‘99
Bina Madhya Pradesh BPC 10 March 2002
Gwalior Madhya Pradesh BPC 10 March ‘99
Goa Goa BPC 12 Land being [ndentified
Goa Goa 10C 10 Land being Indentified
Purnea Bihar HPC 10 March ‘98
Begusarai Bihar BPC 22 Land being Indentified -
Mannargudi Tamilnadu 10C 6
Guwahati Assam 10C 22 Oct. '98
Gandhar Gujarat 10C 68 June ‘98
Total 391
Statement-lil 9 ) 3 4
New Bottling Plants Under VIII Plan Period Spilled 5. Bangalore Resitement 34 July ‘2000
over to IX Plan Period 6. Leh 3¢ Oct. ‘01
Plan Schemes : 7. Jammu . 20+ @
S. Location Capacity Antcpd. 8. Allahabad Resitement 34 @
No. (TTPA) Compin. 9. Goa 6* $
1. Cuddapah 44 Aug ‘97 (1) the Bottling Capacity of 22 TTPA at Guwabhati is
2. Bhavnagar 44 Sept. ‘97 Resitement of 5 TTPA of Guwahati Refinery Plant and
3 Budge-Budge 44 Oct. ‘97 Addition of 17 TTPA of New Bottling Capacity.
4 Manmad 34 June ‘98 (2) The bottling capacity of 68 TTPA AT Gandhar is
. Resitement of Existing Bottling Capacity at Koyali
5. Akola 44 Sept. ‘98 Refinery Plant.
6. Madurai 22 Oct. ‘98 . _
* Single Shift @ 36 Months from Land take over
7. Guwabhati (1) 22 Oct. ‘98
8. Ennore 66 July 99 $ 18 Months from Land take over
9 Patiala 34 ' May 2000 IOC (AOD) is putting up new botling capacity at the
following locations under VIl Plan
Non Plan Schemes : S. Location Capacity Status
S. Location Capacity Antcpd. No. ' (TTPA)
No. (TTPA) Compin. 1. Nagaland 5 Land Acquired
1 2 3 4 2. Arunachal Pradesh 5 Land Acquired
. 3. Manipur ~ 10 Land Indentified
1. Gandhar (2) 68 June ‘98 o
> Maviladuth 6 Julv 98 4. Meghalaya 5 Land Indentified
. iladuthurai y uly * .
aylladuthural y 5. Mizoram 5 Land Indentified
3. Cherlapally (Hyderabad) 26* Jan. ‘99 ™  obtaiming A 1 " ho ab
e process of obtainin roval for setting up the abo
4. Port Blair 5* May ‘99 P 9 7ep g up ve

Plants is initiated.
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[Translation]
Facilities to MPs

*269. SHRI SATYA PAL JAIN : Will the Minister of
PARLIAMENTARY AFFAIRS be pleased to state :

(a)  whether the Union Government are aware that
various States in the country have provided some facilities
such as car, steno, development fund etc. to Members of
Parliament and Legislatures at their own level;

(b) if so, the facilities, concessions etc. provided by
the States, State-wise;

(c) whether the Government propose to formulate
a uniform policy for all States in consultation with various
States in this regard;

(d) if so, the details thereof, and
(e) if not. the reasons therefor ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
to (e) There is no precise date available presently. Various
States have been taking decisions in such matters subject
to their financial and other constraints, and no uniform
prescription appears desirable.

[English]
Surplus Teachers

*270. SHRI SOMJIBHAI DAMOR :
SHRIMATI GEETA MUKHERJEE :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a)  whether following a change in the methodology
and basis of commuting of period of teaching in Kendriya
Vidyalayas, a host of teachers of different categories have
been rendered surplus and shifted therefrom by Kendriya
Vidyalaya Sangathan during the preceding and present
session;

(b) it so, the category-wise and Vidyalaya-wise
details thereof,

(c) whether a sizeable number of surplus teachers
are posted in various Kendirya Vidyalayas in the country
in general and Uttar Pradesh in particular; and

(d) if so, the manner in which the surplus teachers
are proposed to be absorbed in those Kendriya Vidyalayas
where there exist vacancies of teachers ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
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MENT (SHRI S.R. BOMMAI) : (a) to (d) Kendriya Vidyalaya
Sangathan had prescribed norms in 1990 for determining
teaching and non-teaching staff in each Kendriya Vidyalaya
every year, based on the students enrolment, subjects
offered in class XI and XlI and the number of periods
required for each subject per class. These norms are still
in force. Certain teachers are rendered surplus in certain
schools because of the change in sanctioned strength due
to decrease in classes/ sections, upgradation and merger
of shifts etc. Surplus teachers are posted against available
vacancies as part of a continuing process. However there
is no surplus in the overall strength of Kendriya Vidyalaya
Sangathan.

Category-wise and Region-wise details of surplus staff
during 1996-97 and 1997-98 are at in the enclosed
Statement | and |l respectively.

The names of Kendriya Vidyalayas in Uttar Pradesh
where the staff had become surplus to the sanctioned
strength during 1996-97 and 1997-98 are given in the
enclosed Statement-lll and IV respectively.

Statement-|

Details of Surplus Staff 1996-97

Sl.  Region PGTs TGTs PRTs Misc. Category
No. Teachers
1.  Ahmedabad 05 10 07 -
2. Bangalore 08 08 - -
3 Bhopal 08 24 - 03
4. Bhubaneshwar 01 08 12 01
5. Bombay 10 16 04 04
6. Calcutta 03 17 03 09
7. Chandigarh 01 10 05 07
8. Dehradun 05 23 05 09
9. Delhi 18 20 56 41
10. Guwahati - 12 01 -
11. Gwalior 09 07 09 1
12. Hyderabad 13 - - -
13. Jabalpur 03 04 - -
14. Jaipur 03 07 03 05
15. Jammu - 02 - 01
16. Lucknow 13 07 - -
17. Madras 07 24 03 -
18. Patna 02 02 - -
19. Silchar - 08 - 02
Total 109 209 108 93




49 Written Answers SHRAVANA 20, 1919 (Saka) to Questions 50

Statement-ll 1 > T 3 4 5 6
Details of Surplus Staff — 1997-98 11. No. 1, BHEL Haridwar — 04 03 01
SIl.  Region PGTs TGTs PRTs Misc. 12. Haldwani - 01 - -
No. 13. Mathura Refinary 01 03 - 01
1. Ahmedabad 03 18 1 02 14. No. 2, Agra 02 - - 02
2. Bangalore - 12 05 - 15. Noida 01 02 07 01
3 Bhopal 05 15 09 02 16. AFS Dadri - 02 - -
4. Bhubaneshwar 01 13 18 01 17. Azamgarh 02 - - -
5. Bombay 11 24 17 02 18. Bulandshahar 01 - - -
6. Calcutta 04 10 05 01 19. No. 2, Chakeri 01 - - -
7. Chandigarh 04 26 16 05 Kanpur
8. Dehradun 01 16 _ _ 20. No. 1, Raiberally 02 - - -
9 Delhi 07 29 8 05 21. No. 1, Armapur 01 - - -
. Kanpur
10. Guwahat 08 10 08 03 22. OCF Shahjahanpur 01 02 - -
1. Gwalior 03 05 05 N 23. Bamrauli Allahabad 01 - - -
12. Hyderabad 04 24 25 02 24. No. 1, Chakeri 03 _ a _
13. Jabalpur 02 23 21 02 Kanpur
14. Jaipur 03 15 17 03 25. Sitapur 01 _ _ _
15. Jammu 04 16 13 08 26. Shah Jahanpur Cantt. — 01 - -
16. Lucknow 05 16 - - 27. Lucknow Cantt. - 01 - -
17. Madras 03 15 01 - 28. Aliganj Lucknow - 01 - -
18. Patna 08 23 16 03 29. New Cantt, - 02 - -
19. Silchar - 06 10 01 Allahabad
Total 76 316 205 40 30. 39 GTC Varanasi 01 - - -
31. Roorkee - - - 01
Statement-ill 32. ASC Bareilly - — - 03
Teachers in Kendriya Vidyalayas of Uttar Pradesh 33. Upper Camp - - - 01
who are Surplus - 1996-97 Dehradun
SI.  Name of PGTs TGTs PRTs Misc. 34. No. 3, Agra - - o8 01
No. Vidyalaya Category 35. No. 1, Agra - - - 03
Teachers 36. VKV Ghaziabad - - - 01
1 2 3 4 5 6 37. No. 2, BHEL - - 02 01
Haridwar
1. OFD Dehradun 04 01 - -
2. DL Meerut 02 _ _ _ Total 24 32 20 18
3. MTL Dehradun - 01 - - Statement-1V
4. Almora N 03 - - Teachers in Kendriya Vidyalayas of Uttar Pradesh
5. lIP Dehradun - 01 - - who are Surplus — 1997-98
6. Utarkashi B 0z - j I Vidyalaya PGTs TGTs PRTs Misc.
7. AFS Bareilly - 01 - - flo.
8. IVRI Bareilly - 02 - -
9. Raiwala - o1 - - ! 2 3 4 5 6
10. JRC Bareilly - 01 - 02 1. No.1 BHEL Hardwar - 02 01 -
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1 2 3 4 5 6 1 2 3 4 5 6
2. No.2 BHEL Hardwar 01 - 05 - 42. Bulandshar - - - 01
3. Srinagar - 02 - - 43. BHU Varanasi 01 01 - 02
4. Mussorie - 01 - - 44. Baliya - 03 - -
5. SL Meerut - 01 - - 45. Mathura Cantt. - - 01 -
6. lzzatnagar - 01 - - Total 11 42 14 07
7. JRC Bareilly - 01 - -
8 CT Dehradun _ 01 _ _ Participation of Private Sector in Sports
9. No.1 HBK D. Dun - - - 02 *271. SHRI MOHAN RAWALE : Will the Minister of
10. No.2 HBK D. Dun _ 01 _ _ HUMAN RESOURCE DEVELOPMENT be pleased to state:
11. Birpur D. Dun - 01 - - (a) whether Government have taken a decision to
12. Raiwala D. Dun - 01 - - invite corporate sectors to set up Rs. 100 crore National
13. OLF Dehradun _ 01 B _ Sports Development Fund,
14. ONGC Dehradun - - - 01 (b) if so, the details thereof;, and
15. Ranikhet - 01 - - (c) the time by which the new National Sports
16. Pithoragarh - 01 - - Policy is likely to be finalised and implemented ?
17. Almora - 01 - - THE MINISTER OF HUMAN RESOURCE DEVELOP-
18. No. 1 Hindon - 01 - - MENT (SHR! S.R. BOMMALI) : (a) and (b) Proposal for
19. No. 2 Hindon 03 - - - setting up of a National Sports Development Fund is under
20. IFFCO Anola _ _ 01 _ active considerat.ion of the Government. The Fund wil be
_ set up for mobilising resources from Government as well
21. Noida 01 02 02 - as non-government organisations including private sector,
22. Muradnagar - 01 01 - industrial houses etc. With a view to make the contribution
23. MRP Mathura o1 01 - - attractive, proposal for providing 100% exemption of
24 Talbehat _ 01 _ _ Income Tax on all contribution made to the Fund is under
25 No.2 Jhansi o1 consideration. The Government of India will make an initial
- NO: ans - - - contribution to the Sports Development Fund. Resources
26. No.2 Agra - - 01 - of the Fund will be utilized for undertaking various sports
27. Baad Mathura - - 01 - promotion related activities with particular emphasis on
28. Gorakhpur 01 _ _ 01 achieving excellence in sports.
29. RDSO Lucknow 01 02 - - (c) Draft New National Sports Policy has been
30. AMC Lucknow 01 - - - prepared and sent to all the State Governments; National
31 Lucknow Cantt. _ 01 _ _ Spoﬁg Federations; Members of Parli.ament z.m.d othgr
, agencies concerned with sports requesting for giving their
32. Bamrauli Allahabad - 01 B - comments. Comments/Suggestions received are being
33. Sitapur 01 01 - - examined. The draft policy will be finalised after considering
34. No. 2 ITI Raibareilly - 03 - - all the comments at the earliest possible.
35. Mau - 01 - - Female Literacy Rate
36. No. 2 Armapu - 02 - -
Kanpur pur *272. SHRI N. DENNIS : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :
37. No. 2 Chakeri - 01 - -
38. No 3 Chakeri 01 (a) the strategies adopted by the Government to
- No axer - - - promote female literacy in the country particularly in the
39. Allahabad Cheoki - 01 - - areas where it is very low; and
40. Fatehgarh - 01 - - . o
ateng (b) the details thereof and the progress made in this
41. Kanpur Cantt. - 01 - -

regard ?



53 © Written Answers

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHR! S.R. BOMMAI) : (a) The Literacy campaigns
which were started shortly after establishment of National
Literacy Mission in 1988 have laid special emphasis on
women's participation.

(b) 61 percent of all learners under the literacy
campaigns are women. Special emphasis is laid on
women's issues to make them aware of their rights and
secure their participation in the development process. Out
of the approximately 63.64 million persons made literate
so far, approximately 38.82 million are women.

Pensionary Benefits to Soldiers of
Second World War

273. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of DEFENCE be pleased to state:

(a)  whether the soldiers who participated in the
Second World War are entitled to pensionary benefits;

(b) if so, whether the Government have made any
study about the number of soldiers who participated in the
Second World War and are still alive;

(c) if so, the outcome thereof;

(d)  whether the ex-servicemen’s Associations have
represented the problems of the Second World War
soldiers to the Union Government; and

(e) if so, the details thereof and the response of
the Government thereto ?

THE MINISTER OF DEFENCE (SHRI MULAYAM
SINGH YADAV) : (a) to (e) During the Second World War,
a large number of persons were recruited to the British
Indian Army for the duration of war for short periods ranging
from 2-6 years. They were retrenched after the termination
of War. They were paid admissible war/service gratuity as
full compensation for the service rendered by them. Since
they had not put in the requisite minimum qualifying service
for pension, they were not eligible for service pension. It
is estimated that the number of such Second World War
veterans (non-pensioners) still alive is 1,40,000.

The various ex-Servicemen Associations have been
representing that the above mentioned Second World War
veterans may be granted pension or financial assistance.
This demand has been considered by the Government and
it has not been tound feasible to accept the same.

Crude Oil and Natural Gas Deposits

274. SHRI PRABHU DAYAL KATHERIA : Will the
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Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a)  whether crude oil and natural gas deposits have
been found in the country during the last three years;

(b) if so, the details thereof indicating the names
of places;

(c) whether any plan is being drawn up to exploit
these deposits; and

(d) if so, the details thereof ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) and (b) Yes, Sir.
During the last three years ONGC and OIL have
established oil and gas finds at about 47 places in the
Wastern Offshore and in the State of Assam, Tami Nadu,
Andhra Pradesh, Gujarat and Rajasthan. The details of the
places are given in the Statement enclosed.

(c) and (d) Most of these discoveries are at different
stages of delineation and development. However, most of
the discoveries in Assam have been put on production
either through early production system or on test
production.

Statement

Hydrocarbon finds made during 1994-97 by ONGC

S. Field Name State Type
No.

1 2 3 4

1. B-15 (West Coast) Offshore Oil+Gas
2. GS-23 (East (Coast) Offshore Oil+Gas
3. B-193 (West Coast) Offshore Oil+Gas
4. C-37 (West Coast) Offshore Gas

5. B-153 (West Coast) Offshore Gas

6. WO-16 (West Coast) Offshore OQil+Gas
7. WO-15 (West Coast) Offshore OQil+Gas
8. Patharia Assam Gas

9. Perungulam Tamil Nadu Gas

10. B-15A (West Coast) Offshore Oil+Gas
11. C-43 (West Coast) Offshore Gas
12. C-39 (West Coast) Offshore Gas
13. Lankapalem Andhra Pradesh Gas
14. Mullikipalle Andhra Pradesh Gas
15. Adivipalem Andhra Pradesh Gas
1@. Bhubandar Assam Gas

e
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1 2 3 4
17. Khamboi Gujarat Oil
18. Mahadevapattram Andhra Pradesh Gas
19. Pundi Tamil Nadu Oil
20. Kizhvalur Tamil Nadu Oil
21. B-28 (West Coast) Offshore OQil+Gas
22. Wadaswa Gujarat Oil
23. Enugupalli Andhra Pradesh Gas
24. Kesanapalli-west Andhra Pradesh Oil
25. Rangapuram Andhra Pradesh Gas
26. Kherwa Gujarat Qil
27. Kuthalam Tamil Nadu Gas
28. Asmali Gujarat Oil
29. Mekrang Assam Oil
30. Hirapur Gujarat Qil
31. Sadewala Rajasthan Gas
32. Tulsapalnam Tamil Nadu Qil
33. Periyapattinum Tamil Nadu Gas
34. Magatapalli Andhra Pradesh Gas

Places Discovered by Oil during the Last Three Years

Structure State Type
35. Baggi Tibba Rajasthan Gas
36. Bordibu Assam Oil
37. Bhekulajan Assam Qil
38. Rajali Assam Qil
39. Rangoliting Assam Oil
40. Borhapjan Assam Oil
41. Tamulikhat Assam Oil
42. Modarkhat Assam Oil
43. Jutlibari Assam Oil
44. Bachmatia Assam Oil
45. Chabua Assam Oil
46. Sealkati Assam Gas
47. Deohal Assam Gas
[Translation]

Permission to Private Airlines to Operate
on Long Routes

275. SHRI SUKHDEO PASWAN : Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the names of private airlines which have been
granted permission to operate on long routes;
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(b) the reason why these airlines have not been
assigned short routes;

()  the criteria being followed for granting permis-
sion to operate on different routes; and

(d) the Airport-wise income accrued from the
various private airlines in the country during 1995-96 and
1996-97 ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATRAJAN) : (a) to (c) There are at present
7 private airlines :-

M/s Archana Airways
M/s Jet Airways

M/s Sahara India Airlines
M/s East West Airlines
M/s Modiluft

M/s NEPC Airlines

M/s Skyline NEPC

N o o~ Db

At present only first three are operating scheduled
services. Other four are not operating at present.

All domestic scheduled airlines are permitted to
operate on various routes as proposed by them subject
to their compliance with the route dispersal guidelines,
according to which at least 10% of the capacity deployed
on Category | routes (trunk routes connecting metro cities)
is to be deployed in the Category Il routes (connecting the
North Eastern region, Jammu & Kashmir, Andaman &
Nicobar Islands and Lakshadweep), of which 1% capacity
is to be deployed exclusively within Category Il stations.
50% of the capacity provided on Category | routes is to
be provided on Category Il routes (other than Category
| and Category Il routes).

(d) The requisite information is given in the
enclosed Statement.

Statement

Airport-wise Traffic Revenue from Private Airlines
(Rs. in Lakhs)

S.No. Airport Name 1995-96 1996-97
1 2 3 4

1. Ahmedabad 241.77 253.08
2. Aurangabad 20.34 21.29
3. Agra 0.49 0.37
4. Amritsar 10.66 8.02
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1 2 3 4 1 2 3 4

5. Agati 1.31 1.33 46. Kanpur 1.21 0.91
6. Agartala 1.06 1.22 47. Khujraho 10.28 7.73
7. Bhubneshwar 13.55 16.36 48. Kota 0.04 0.03
8. Baroda 25.46 26.65 49. Kulu 11.99 9.02
9. Belgaum 1.25 1.31 50. Leh 0.20 0.15
10. Bhavnagar 3.59 3.76 51. Lucknow 165.37 124.39
1. Bhopal 9.85 10.31 52. Ludhiana 0.28 0.21
12. Bhuj 0.62 0.65 53. Mumbai 2676.34 2864.79
13. Bagdogra 23.35 26.95 54. Madurai 54.72 64.50
14. Bangalore 104.85 123.60 55. Manglore 81.27 95.80
15. Calcutta 561.87 697.76 56. Nagpur 29.52 30.90
16. Chandigarh 3.04 2.29 57. Nanded 0.18 0.19
17. Calicut 44.37 52.30 58. North Lakhimpur 2.65 3.06
18. Cochin 37.94 44.72 59. Patna 26.36 31.83
19. Coimbatore 109.14 128.65 60. Port Blair 1.64 1.98
20. Chennai 502.58 663.04 61. Porbander 6.63 6.94
21, Diu 0.67 0.70 62. Pune 24.16 25.29
22. Dehradun 0.09 0.07 63. Pantnagar 0.04 0.03
23. Delhi 1684.20 1488.68 64. Pondicherry 0.36 0.42
24. Delhi (SAP) 0.64 0.48 65. Ranchi 3.4 4.12
25. Dibrugarh 23.25 26.84 66. Raipur 4.08 4.27
26. Dimapur 3.1 3.59 67. Rajkot 8.84 9.25
27. Goa 56.52 59.16 68. Rajamundary 4.13 4.87
28. Gaggal 0.04 0.03 69. Surat 3.77 3.95
29. Gorakhpur 0.12 0.09 70. Shimla 0.22 0.17
30. Gwalior 0.18 0.14 71. Srinagar 5.00 3.76
31. Guwabhati 138.78 160.20 72. Salem 0.05 0.06
32. Hubli 2.20 2.59 73. Silchar 1.41 1.63
33. Hyderabad 172.11 202.88 74. Tripuati 3.48 4.10
34. Indore 41.98 43.94 75.  Trivandram 30.22 58.60
35. Imphal 5.25 6.06 76. Trichirapally 8.88 10.47
36. Jabalpur 0.65 0.68 77. Udaipur 59.82 45.00
37.  Jamnagar 2.48 2.60 78.  Varanasi 74.26 55.86
38. Juhu 74.00 77.46 79. Vishakapatnam 11.02 12.99
39. Jaipur 137.16 103.17 80. Vijayawada 0.81 0.95
40.  Jammu 15.18 11.42 Total 7409.92 7780.48
41. Jodhpur 17.12 12.88

42 Jorhat 0.75 0.87 . Promotion of Culture

43. Kandla 2.35 2.46 *276. SHRIMATI KAMAL RANI : Will the Minister of
44, Kashod 1.04 1.09 HUMAN RESOURCE DEVELOPMENT be pleased to state:

45. Kolhapur 0.50 0.52 (a)  whether the Government are making any efforts
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for the advancement and propagation of cultural diversity
in the country;

(b) if so, the details of the specific schemes in this
regard under implemention;

(c) the details of organisations engaged in this field;

(d)  whether talents and cultures facing extinction
are being preserved,

(e) if so, the manner in which this is being done;

(f) the programme particularly in Uttar Pradesh for
the preservation of cultures and the details of the
cooperation being extended by the voluntary organisations
in this regard; and

(g) the amoung spent on the protection/upgradation/
propagation of cultural diversity during 1996-97. State-wise
and organisation-wise.

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) and (b) The basic
objectives of the Department of Culture relate to our efforts
to arouse and strengthen the cultural resurgence of the
country. The thrust of some of the schemes and
programmes has been on dissemination of culture covering
manifestations of a vast range of images of human
creativity. The Department of Culture seeks to promote and
to preserve the myriad features of Indian Culture in its rich
diversity. The Department achieves its objectives through
a net-work of institutions functioning either as attached and
subordinate offices or autonomous bodies created and
funded by the Department. Besides the Department
administers 14 different schemes for presevation and
promotion of culture. These schemes have been detailed
in the Department's publication entitled Samarthan, copies
of which are already available in the Parliamentary
Liberary.

(c) There are a large number of voluntary
organisations in the country that are active in the field of
culture. The Department of Culure obviously cannot monitor
the activities of each and every organisation which are
scattered throughout the country.

(d) and (e) Yes, Sir. The Department of Culture stries
to achieve this by encouraging eminent institutions and
artists by providing them financial assistance.

(f) As mentioned, the Department administers 14
different schemes for the preservation and promotion of
culture in the country which includes Uttar Pradesh. The
voluntary organisations which are autonomous do not
generally depend on the Department of Culture for their
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efforts. However some voluntary organisations are in
receipt of assistance from the Department for specific
activities, which fall within the perview of the approved
schemes.

(g9 The budget provision for the Department of
Culture during the year 1996-97 was Rs. 203.23 crores.
The Department had provided an amount of Rs. 1801.00
lakhs under Plan and Rs. 689.57 lakhs under Non-Plan
for the Promotion and Dissemination of Culture in the
country for the year 1996-97. In addition, the following
amount were also provided to the following sectors tabled
below under Plan and Non-Plan during 1996-97.

(Rs. in lakhs)
Sectors Budget Estimates 1996-97
Plan Non-Plan
1. Archaelogocial Survey 1510.00 3725.00
India.
Museums 3268.00 1735.00
Anthropological Survey 398.00 421.00
of India.
Archives & Records. 310.00 342.96
Institutions/Organisations 237.00 177.00
engaged in Tibetan and
Buddhist Studies.
Libraries 665.00 725.70
Akademies & National 935.00 469.00
School of Drama.
Memorials 210.00 127.50
Centenaries and - 135.00
Anniversaries.
10. International Cultural - 56.50
Relations.
11. IGNC for Arts. 2000.00 2.00

Allotment of LPG Connections

277. SHRI BRAJ MOHAN RAM : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a)  whether the Government have issued directives
specially for allotment of LPG connections in the hilly areas;

(b) if so, the names of the hilly areas of the country
selected for connecting with the said facility;

(c)  whether the Government propose to allot LPG
connections in the hilly areas of Chhota Nagpur Santhal
Pargana of Bihar considering them as sub-hilly area;
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(d) if so, the time by which it is likely to be done;
and

(e) if not, the reasons thereof ?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESHWAR MISHRA) : (a) and (b) Yes, Sir.

In the interest of preservation of forests since the last
few years, the Government have been following the policy
of according priority in the release of LPG connections to
the Hilly areas. In January, 1996, Government directed the
oil companies to release LPG connections on demand to
the applicants in hilly areas above 4500 ft. altitude, from
1st January, 1996 and in hilly areas falling in altitude
between 2000 ft. and 4500 ft., from 1st April, 1996 after
liquidating the waiting list. During the year 1996-97, 5.43
lakh LPG connections were released in the hilly areas
equal to 23.2% of total release of 23.4 lakh connections
in the country.

(¢) No, Sir.
(d) Does not arise in view of (c) above.

(e)  Sub-hilly areas of Chhota Nagpur Santhal
Pargana of Bihar are not covered in the classification of
hilly areas.

[English]
Bombay High Reservoir

278. SHRI K.S. RAYUDU : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether ONGC has been technically incompe-
tent in maintaining the health of the Bombay High
Reservoir;

(b) if so, the corrective steps taken by the
Government to improve the health of the Reservoir;

(c)  whether the irreversible damages has been
done by a casual management of the Reservoir;

(d) if so, whether any technical committee has
enquired into the matter; and

.{e) if so, the action taken by the Government in this
regard ? :

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI JANESWAR MISHRA) : (a) and (b) There have
been problems in the Bombay High Oil fields due to
unpredictable reservoir behaviour. A number of steps have
been taken by ONGC to rehabilitate Bombay High. These
are :- .
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(i) Adoption of specialised technologies such as
Extended Reach Drilling horizontal and drain
hole drilling, infill drilling and side track.

(ii) Repair of wells for controlling of excessive gas
and water production by conventional methods.

(i)  Redistribution of water injection for improved
conformance.

(v) The removal and inhibition of scale in the
formation.

(v)  Augmentation of Water injection for mainte-
nance of reservoir pressure.

(c) and (d) Government had set up a Bombay High
Review Committee headed by Shri A.B. Dasgupta to
enquire into the management of the Bombay High in view
of the increasing gas and oil ratio and decreasing trend
in crude oil production. The Committee in its findings had
opined that. There is no evidence to indicate that losses
in production of exploitable reserves have resulted due to
delays in putting up of facilities and implementation of
pressure maintenance schemes of ONGC. Another, a
Committee has been set up by the Govermment in
November, 1996 to enquire into the reasons for shortfall
in production during 1996-97. The Committee has not yet
submitted its report.

(e)  Several of the recommendations of the Bombay
High Review Committee such as closure and repair of high
GOR wells, increased workover jobs for water shut off
thereby improving voidage, compensation, were imple-
mented by ONGC with varying degress of success.

Krishna Valley Projects

279. SHRI MADHAVRAO SCINDIA :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the Minister of WATER RESOURCES be pleased
to state :

(a) whether resettliement and rehabilitation of the
persons displaced by the Krishna Valley projects has been
going on at a snails pace and is nowhere near matching
the pace of the 90 large and medium projects;

(b) if so, the number of families displaced;

(c) the progress made so far in resettiement and
rehabilitation of the evictees; and

(d) the pace of rehabilitation of evictees compared
with those from Narmada Dam and the foreign aid extended
to Narmada Dam evictees ?
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THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (d)
The three basin States of Krishna Valley, namely,
Maharashtra, Karanataka and Andhra Pradesh have
constructed/are constructing 141 major and medium
projects. The information asked for is very voluminous and
they are not centrally maintained.

[Translation]
Exploration of Crude Oil

280. SHRI NAND KUMAR SAI :
SHRI SATYA DEO SINGH :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether the Oil and Natural Gas Commission
has started the work for exploration of curde oil in the
country during 1997;

(b) if so, the names of places where the exploration
work has been taken up;

(c) the estimated expenditure likely to be incurred
on exploration of oil;

(d) by when the result of this oil exploration is likely
to be received; and

(e) by when India is likely to become sefl-sufficient
in oil ?
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Exploratory Drilling :
Structure/Prospect Basin
Manginapudi Krishna Godavari
Kandikuppa Krishna Godavari
Periyapattinam Cauvery
Nayveli Cauvery
Nagangudi Cauvery
Telavi Cambay
Balasar Cambay
MPS Mumbai Offshore
B-23A Mumbai Offshore
B-5A Mumbai Offshore
EDC Mumbai Offshore
D-5 Mumbai Offshore
BSE Mumbai Offshore

ONGC has planned to carry out exploration (Surveys
and exploratory drilling) in the following new areas/
structures/prospects during the remaining part of the year
1997 :-

Surveys

Area Basin

Chanderpur-Baikantapur (Assam) Cachar

Rajouri-Kalakot (J&K) Himalayan Foothills

Kumhari-Katni-Panna (MP) Vindhayan
THE MINISTER OF PETROLEUM AND NATURAL South of Padra Cambay
GAS (SHRI JANESHWAR MISHRA) : (a) Yes. Sir.
(b)  During the year 1997 ONGC has carried out Exploratory Drilling :
exploration (surveys and exploratory drilling) in the Structure/Prospect Basin
following new areas/structures/prospects :-
Ambajipeta Krishna Godavari Onland
Surveys : Gokarnapuram Krishna Godavari Onland
Area Basin Viravasaram Krishna Godavari Onland
Narayan Chara (Assam) Cachar Donapadu Krishna Godavari Onland
Shahbajpur (Assam) Cachar Pendurru Krishna Godavari Onland
Najot-Ramnagar (J&K) Himalayan Foothills Maddapuram Cauvery Onland
Rajouri-Kalakot (J&K) Vindhayan Kokkur Cauvery Onland
Kumhari-Katni-Panna (MP) Vindhayan Uthirangudi Cauvery Onland
Gowadi-Kankari-Tamiya (MP) Satpura Kodiya Kkarai Cauvery Onland
East of Miajler Rajasthan Siruvattur Cauvery Onland
Dhanduka-Viramgam (Gujarat) Cambay Ramanavalsai Cauvery Onland
East of Borsad-Anklav (Gujarat) Cambay Kokuvur Cauvery Onland
East of Nadiad (Gujarat) Cambay EDA Mumbai Offshore
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Structure/Prospects Basin

B-201 Mumabi Offshore
KKDW-17 Kerala-Konkan Offshore
KKDWA Kerala-Konkan Offshore
KK-B Kerala-Konkan Offshore
Damoh Vindhayan

Rajnagar Assam-Arakan Fold Belt

(c) The expenditure on surveys and exploratory
drilling by ONGC in 1996-97 was about Rs. 1460 crores.
The estimated expenditure for 1997-98 (BE) is expected
to increase to Rs. 1625 crores.

(d)  The inflow of information from exploratory work
is continuously analysed and further data will be collected
wherever necessary to determine the potential of the oil/
gas finds as and when made. During the year 1997 oil
has been struck in Tulsapatnam structure in Cauvery basin
and Gas has been struck in Periyappatinam structure in
Cauvery basin, Magatapalli structure in Krishna Godavari
Basin and Sadewala in Rajasthan basin by ONGC.

(e) In view of the repidly rising demand for petro-
leum products, the extent of self-sufficiency will depend
on the possibility of large oil discoveries in the future.

[English]
Legal Advisors in Mumbai Port Trust

2880. SHRI VIJAY GOEL Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) the number of legal advisors/consultants work-
ing for Mumbai Port Trust in 1993 and whether the normal
procedure of appointment followed in the case of Ms. Kiran
Chaudhary’s appointment as Legal Advisor in 1993;

(b) the terms and conditions, remuneration and
perks offered to her and how did these vary with those
offered to others similarly placed in the Trust;

(c) the total years of legal experience of Ms.
Chaudhary and did she possess sufficient background and
specialisation of handling port trust matters to merit her
appointment as Legal Advisor and Member in the Mumbai
Port Trust; and

(d) whether the Government have conducted any
enquiry into the alleged irregularities and nepotism in her
appointment and if so, the results thereof, who are the
guilty persons and the action taken against them ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) There were 18 Legal Adviors/
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Advocates/Solicitors working for Mumbai Port in 1993. Ms.
Krian Chaudhary was empanelled by Mumbai port Trust
in 19991 for dealing with legal matters in Tribunal and High
Court and in Delhi Courts and Supreme Court after
following the normal procedure of appointment.

(b) Ms. Krian Chaudhary was paid a retainership
fee of Rs. 3,000/- per month and other charges as per
approved scale for appearing/representing in Mumbai Port
Trust Legal matters. A comparable Statement of charges
payable to her vis-a-vis other advocates is attached.

(c) Since Ms. Kiran Chaudhary was appointed as
Legal Advisor-cum-Advocate by the Shipping Corporation
of Inida, the Chief Law Officer and Advocate of Mumbai
Port Trust proposed her empanelment as Mumbai Port
Trust Advocate.

(d) In the light of a bad advice given by the afore-
said firm in one of the important cases, the Government
had examined the matter and issued instructions of all the
organisations under the Ministry not to engage the
aforementioned firm as their legal advisors. In compliance
with this instruction, Mumbai Port Trust had terminated the
empanelment of the firm as Advocate/Solicitor for Mumbai
Port Trust with effect from 30.4.1996.

Statement
Rates of Payment to Advocates by Mumbai Port Trust
1. High Court Matters

Motiwala & Co. Kiran
Chowdhary
Rs. Rs.
1 2
1. Suits/Petitions/Appeals
(a) Contested 7,500 8,000
(b) Uncontested 6,000 6,500
2. Drafting Charges 1,500 1,500
3. Execution of Decrees 2,000 2,500
4. Obtaining Certified Copies 750 750
5. Declaratory Suits
(a) Contested 7,500 7,500
(b) Uncontested 6,000 6,000
6. Interlocutory Proceedings
in Suits.
(a) Drafting 900 1,500
(b) Prof. Charges 1,200 1,500
7. Per Hour charges 350 400
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li. Matters Before Estate Officer
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Shri T.L.S. Shri R.A.F. Shri J.J. Kiran
Nirmal Cama Jadeja  Chowdhary

Rs. Rs. Rs. Rs.

42,00 5,200 3,200 5,000

Anti Labour Practices of MPS Associated
Aviation Pvt. Ltd.

2881. SHRI A. SAMPATH : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether any representation has been received
from Centre of Indian Trade Unions, Delhi forwarded by
an Hon'ble MP on 23.3.1996 with a reminder on 25.9.1996
about the alleged anti-labour practices of MPs Associated
Aviation Pvt. Ltd. (formerly M/s. Sea Hawk) against the
employees;

(b) if so, the steps taken by the Government in the
matter; and

(c) the facts in details ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) to (c) Information is being
collected and will be laid on the Table of the Sabha.

Payment by I.T.D.C. Offficials

2882. SHRI AJAY CHAKRABORTY : Will the Minister
of TOURISM be pleased to state :

(a)  whether certain ITDC officials have allegedly
paid penal amount of Rs. 40 lakhs approximately to
Architect firm M/s Designers Combine, on October 30, 1995
without compliance of prescribed procedure and approval
of the Administrative Ministry and Finance Ministry;

(b) it so. the facts thereof,

(c) whether any inquiry has been conducted in this
regard;, and

(d) if not. the resons and justifications thereof ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
and (b) ITDC has paid an amount of Rs. 40,99,798/- on
30.10.95 to M/s Designers Combine in terms of a decree
passed by Delhi High Court after following the prescribed
procedure.

(c) and {4) No inquiry is considered necessary because
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the Payment has been made in terms of a decree of the
Delhi High Court.

Gas Dealerships/Distributorships

2883. SHRI PRADIP BHATTACHARYA : Will the
Minister of PETROLEUM & NATURAL GAS be pleased to
state :

(a) whether Qil Corporations have awarded the
dealerships/distributorships to the relatives of the high
officers of Oil Corporations;

(b) if so, the details thereof;

(c) whether these allottees fulfil the other eligibility
and criteria;

(d) if not, the action taken/proposed to be taken by
the Government against such officers; and

(e) whether such allotments have been cancelled,
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (e) Under normal selection procedure, dealerships/
distributorships of petroleum products are awarded by the
oil companies through the process of advertisement in the
newspapers. Selection is made by a duly constituted
Selection Board on the basis of the interviews of the
applicants meeting the eligibility criteria relating to
nationality, age, education, income, residence, multiple
dealerships norm, etc.

Till March, 1996, a few dealerships/distirbutionships
were also allotted by the Government under discretionary
powers on compassionate grounds. Relationship of an
applicant with VIPs or officials of Government/oil compa-
nies, etc. is not a criterion for allotment of dealerships/
distributorships and no such information is maintained by
the Government.

All files pertaining to allotment of dealerships/
distributorships of petroleum products under discretionary
quota of the Government made since April 1992 are at
present with the Delhi High Court, before which such
allotments have been challenged through writ petition No.
4003/95 filed by the Centre for Public Interest Litigation.
No discretionary allotment has been made by Government
since April, 1996.

As explained above, information regarding allotment of
dealerships/distributorships to the relatives of the officials
of the oil companies is not available, with the Government.
Also the matter being sub-judice, necessary action as to
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cancellation of the dealerships, etc., is warranted, will be
taken by the Competent Authority as per direction of the
Court.

Shifting of EME in Bhopal

2884. SHRI SUSHIL CHANDRA : Will the Minister of
DEFENCE be pleased to state :

(a)  whether the Government propose to shift E.M.E.
centre located in Bhopal to any other place;

(b) it so, the reasons therefor;

(c)  whether some families of the emloyees working
in E.M.E. centre were affected by Bhopal gas disaster and
cases relating to their compensation are pending in the
courts of Bhopal;

(d) if so, whether the Government propose to
reconsider their decision not to shift E.M.E. centre from
Bhopal; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) No, Sir. No
such decision is being taken presently.

(c) Yes, Sir. 493 families of the employees, were
affected by the Gas disaster and some cases are still
pending in the courts.

(d) and (e) Do not arise in view of (a) above.
Toll Tax on Bridgas on NHs.

2885. SHRI SAMIK LAHIRI : Will the Minister of
SURFACE TRANSPORT be pleased to state the total
revenue earned from the toll taxes on bridges on National
Highways in the country during last three years State-wise
and year-wise ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : A statement is enclosed.

(Rs. in lakhs)

S. Name of States/ 1994-95 1995-96  1996-97
No. UTs.

1 2 3 4 5

1. Andhra Pradesh 698.56 726.76 587.36
2. Assam 23.91 51.03 39.80
3. Bihar 133.65 26.93 -
4. Goa 102.73 165.91 71.56
5. Gujarat 513.13 593.40 647.42
6. Haryana 192.65 304.61 -
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1 2 3 4 5
7. Karnataka 326.34 171.03 136.78
8. Kerala 235.07 251.94 282.48
9. Madhya Pradesh  471.89 563.90 657.06
10. Maharashtra 441.20 868.90 812.43
11. Manipur 1.29 2.65 2.19
12. Meghalaya 98.92 77.08 59.50
13. Orissa 153.75 187.62 225.20
14. Punjab 31.64 92.95 178.88
15. Rajasthan 292.94 455.96 495.83
16. Tamil Nadu 162.53 124.94 67.92
17. Uttar Pradesh 603.66 539.65 597.27

Total 448386 5204.86 4861.68
[Translation]

Oil Refining Projects

2886. SHRI N.J. RATHWA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Oil Companies have entered into
collaboration with some foreign Oil Companies to launch
oil refining projects in the country especially in the oil
refineries located in Gujarat during the last three years;

(b) if so, the details thereof,

(c)  whether such proposals are under consideration
currently,

(d) if so, the details thereof alongwith the progress
made in this regard;

(e) the equity share of foreign Oil Companies and
Government and other agencies under this scheme; and

) the time by which above mentioned projects are
likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU) :
(a) to (f) Oil Companies have entered into joint venture
agreement with foreign oil companies. The equity
participation by the Public Sector Companies are 26% in
respect of joint venture while for the coventurer, it is also
26% and 48% for the Public/NRIs. These JV refineries
are :

(1)  Central India Refinery at Bina by BPCL as joint
venture with Oman Oil Company. The JV
refinery of 6 MMTPA has since been approved
by Government on 11.12.1995 at an estimated
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cost of Rs.5277 crores and is scheduled to be
commissioned within 42 months from Govern-
ment approval.

(2) Western India 6 MMTPA Refinary project at
Deogarh in Maharashtra by HPCL with Oman
Oil Company. Oman Oil Company has however
since decided to review their interest in the
venture due to their various other commitments.

(3) The East Coast Refinery is proposed to be set

up by IOC as Joint Venture with Kuwait

. Petroleum Corporation, in Orissa. The first stage

ctearance for this 9 MMTPA project has already

been accorded and IOC have submitted the

Detailed Feasibility Report for 9 MMTPA

capacity project which is under process for
investment approval.

(4) U.P. JV refinery by BPCL with M/s. Shell
International. Government has issued a Letter
of Intent for a Joint Venture 7 MMTPA refinery
in U.P. Ist stage clearance has been given on
21.04.1997.

(5) Punjab JV refinery by HPCL with Saudi Aramco.
Government has issued a Letter of Intent to
HPCL for their proposal for setting up of 6.0
MMTPA refinery in Punjab. The Ist stage
approval for the preparation of Detailed Feasi-
bility Report has been accorded on 31.12.1996.
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Presently, there is no proposal for setting up of a
refinery as Joint Venture in Gujarat by oil companies with
foreign oil companies.

[English]
Financial Assistance

2887. SHRI ASHOK PRADHAN : Will the Minister of
HUMAN RESOURCE CEVELOPMENT be pleased to state:

(a) whether the Union Government extend financial
assistance for the training and employment programmes
meant for women,;

(b) if so, the year-wise allocation of funds made to
States under this programme during the last three years,
State-wise; and

(c) the number of women benefited under this
programme during the above period, State-wise ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Yes, Sir.

(b) and (c) A Statement indicating number of
beneficiaries and allocation of funds under the Schemes
of Socio-Economic Programmes for Women, Condensed
Courses and Vocational Training for Women, Setting up
of Employment-cum-income Generating Units for Women
(NORAD) and Support to Training and Employment
Programme for Women (STEP) is enclosed. State-wise
allocation of funds is not made under Schemes of NORAD
and STEP.

Statement

Allocation of Funds

No. of Beneficieries

1994-95 1995-96 1996-97 1994-95 1995-96 1996-97
(in crores) Rs.
Support to Training & Employment 15.00 16.00 16.00 65,740 36,390 76,875
Programme for Women (STEP)
Setting up of Employment-cum-Income 4.00 6.20 18.00 9,635 13,500 29,629
Generating Units for Women (NORAD)
Socio — Economic Programme for Women

S.No. States " Allocation (Rs. in lakhs) Beneficiaries

94-95 95-96 96-97 94-95 95-96 96-97
1 2 3 4 5 6 7 8
1. Andhra Pradesh 30.00 40.00 40.00 299 315 -
2. Assam 19.00 24.00 24.00 347 96 -
3. Bihar ) 22.00 38.00 38.00 227 275 -
4. Guijarat 30.00 45.00 45.00 125 280 50
5. Haryana 16.00 7.00 7.00 30 25 -
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1 2 3 4 5 6 7 8
6. Himachal Pradesh 20.00 15.00 15.00 72 95 -
7. Jammu & Kashmir 8.00 20.00 20.00 190 140 -
8 Karnataka 25.00 38.00 38.00 176 174 -
9. Kerala 20.00 26.00 26.00 160 183 -
10. Madhya Pradesh 25.00 40.00 40.00 320 461 -
1. Maharashtra 29.00 40.00 40.00 401 398 35
12. Manipur 19.00 20.00 20.00 509 365 -
13. Meghalaya 15.00 15.00 15.00 190 96 -
14. Nagaland 10.00 16.00 16.00 221 227 -
15. Orissa 17.00 10.00 10.00 161 - -
16. Punjab 29.00 35.00 35.00 105 190 -
17. Rajasthan 19.00 35.00 35.00 40 110 15
18. Sikkim 5.00 5.00 5.00 30 15 -
19.  Tamilnadu 28.00 45.00 45.00 347 385 -
20.  Tripura 4.00 10.00 10.00 177 408 -
21. Uttar Pradesh 36.00 48.00 48.00 135 216 53
22. West Bengal 16.00 20.00 20.00 83 45 -
23. A&N Islands 45.00 5.00 5.00 78 - -
24. Arunachal Pradesh 5.00 5.00 5.00 28 21 -
25. Chandigarh 2.00 5.00 5.00 - 12 -
26. Delhi 5.00 5.00 5.00 10 - -
27. Goa, Daman & Diu 8.00 10.00 10.00 40 55 -
28. Lakshadweep 4.00 5.00 5.00 - 5 -
29. Mizoram 16.00 20.00 20.00 146 213 -
30. Pondicherry 5.00 10.00 10.00 35 80 - -
Total : 532.00 657 661 4682 4885 153

Condensed Courses and Vocational Training for Women

S.No. States Allocation (Rs. in lakhs) Beneficiaries

94-95 95-96 96-97 94-95 95-96 96-97
1 2 3 4 5 6 7 8
1. Andhra Pradesh 18.53 18.53 20.04 850 800 825
2. Arunachal Pradesh 1.48 1.48 1.13 110 75 50
3. Assam 13.34 13.34 2.48 350 275 100
4. Bihar 40.03 40.03 - 1750 525 -
5. Goa 0.74 0.74 0.40 75 25 25
6. Guijarat 13.34 13.34 11.32 1025 1050 600
7. Haryana 7.41 7.41 3.36 500 475 100
8. Himachal Pradesh 5.19 5.19 4.63 450 400 200
9. Jammu & Kashmir 7.41 7.41 5.50 500 500 225
10. Karnataka 16.30 16.30 15.07 975 725 500
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1 2 3 4 5 6 7 8
11. Kerala 9.63 9.63 4.98 300 550 225
12. Madhya Pradesh 43.00 43.00 13.25 1825 2100 500
13. Maharashtra 21.50 21.50 23.80 1300 1300 1000
14. Manipur 8.89 8.89 - 625 375 -
15. Meghalaya 4.45 4.45 - - 150 -
16. Mizoram 4.45 445 2.96 300 300 125
17. Nagaland 4.45 4.45 3.57 300 325 150
18. Orissa 11.12 11.12 8.88 325 425 250
19. Punjab 9.64 9.64 5.72 725 700 175
20. Rajasthan 18.53 18.53 0.63 75 250 25
21. Sikkim 0.74 0.74 - - - -
22. Tamilnadu 19.27 19.27 23.34 1325 1050 800
23. Tripura 3.70 3.70 217 125 225 100
24. Uttar Pradesh 50.41 50.41 29.18 2425 1725 1100
25. West Bengal 14.83 14.83 7.50 575 400 300
26. A&N Islands 1.48 1.48 - 100 75 -
27 Chandigarh 2.22 2.22 5.19 175 150 150
28. Delhi 44 .48 44.48 6.54 225 250 250
29. Lakshadweep 0.74 0.74 0.58 25 25 25
30. Pondicherry 2.22 222 413 100 125 125
Total : 399.52 399.52 206.35 17425 16350 7925
SEA Erosion (b) A proposal made for a central sector scheme

2888. SHRI T. GOVINDAN : Will the Minister of
WATER RESOURCES be pleased to state :

(a) the funds provided by the Union Government
to States to prevent sea erosion which is causing severe
damages to the coastal areas in the country during the
last two years, state-wise; and

(b) the funds proposed to be sanctioned by the
Government during the year 1997-98, State-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) Central
assistance to the States for anti sea erosion works has
been discontinued beyond 1991-92 as decided by the
National Development Council. Anti sea erosion works are
carried out by the State Government out of plan funds
provided to the States by Planning Commission. Details
of additional central assistance provided to the States in
the last two years for specific anti sea erosion works are
as follows.

1995-96 Kerala Rs. 3 crore
1996-97 NIL

to provide assistance to States for critical anti sea erosion
works durng 9th Plan with an outlay of Rs.150 crore is
under consideration in Planning Commission. The state
wise sectoral break up for the annual plan 1997-98 outlays
are yet to be finalised in the Planning Commission.

Revival of Hooghly Dock

2889. SHRI P.R. DASMUNSI : Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a)  whether any proposal for short term & long term
and overall revival of Hooghly Dock & Port Engineers had
been received;

(b) if so, whether recently short term revival plan
had been approved;

(c) if so, the details thereof; and

(d) the action taken to execute the same and to
bring an effective management there ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (d) Yes, Sir. A short term
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revival plan has been approved by the Government
recently. The short term revival plan revolves around
completion of two partly constructed vessels viz. 400-Pax-
cum-100 Ton cargo vessel of Andaman & Nicobar Admn.
& Lighthouse Tender Vessel of Deptt. of Lighthouses &
Lightships. For effective execution of the vessels a
Monitoring Committee is being formed. Regarding long term
revival plan, Government has engaged M/s. SCICI Ltd.
{now M/s. ICICI Ltd.) to carry out the long term revival study
of Hooghly Dock & Port Engineers Ltd. M/s. ICICI Ltd. is
likely to submit its final report shorly.

Irrigation in Assam

2890. SHRI DWARKA NATH DAS : Will the Minister
of WATER RESORUCES be pleased to state :

(a)  whether the Union Government are aware that
farmers of Assam reap only two harvests in a year due
to lack of irrigation;

(by  whether the Government are also aware that in
Assam 40 percent of the total cultivable land needs
irrigation but only 5 percent is irrigated; and

(c) the measures taken/proposed to be taken by the
Government for adequate irrigation in Assam so that
farmers could reap four harvests in a year ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) On an
average farmers of Assam reap two harvests in a year.

(b) As per Land Use Statistics of Ministry of
Agriculture brought out for the year 1993-94 (latest), the
net irrigated area out of total cultivable Land in Assam
constitutes about 17.7 per cent.

(c) With a view to provide further irrigation facilities
in Assam, 4 Major and 9 Medium irrigation projects are
under implementation in Assam. Also 6 Medium projects
and 7 Extension, Renovation & Modernisation (ERM)
schemes have been proposed to be taken up in the Ninth
Five Year Plan. Morever, in addition to Plan allocations,
Central Loan Assistance of Rs. 5.23 crores has been
provided to Assam during 1996-97 under Accelerated
Irrigation Benefits Programme (AIBP) for expeditious
completion of 6 on-going irrigation projects in the State of
Assam.

Petrol Pumps

2891. SHRI RAM NAIK : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government are aware that the
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petrol pumps in Maharashtra remained closed on July 3,
1997,

(b) if so, the reasons therefor;

(c)  whether revised commission after hike of the
petrol pumps was not paid to the pump owners; and

(d) if so, the reasons therefor and the time by which
the arrears are likely to be paid;

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Yes, Sir.

(b)  The basic demand of the dealers is an upward
revision of dealers’ commission, consequent to revision in
the price of petrol and diesel during July, 1996.

(c) and (d) The revised commission, based on the
applicable formula, consequent to the revision in the
prices, was paid to the dealers. However the dealers have
been representing or a revision in the formula, for which
the Government have constituted a Committee consisting
of Director (Marketing) of oil marketing companies, to study
and recommend revision in the dealers commission.
Further action is to be taken on receipt of the Committee's
report.

Thiruvananthapuram Airport

2892. SHRI K.V. SURENDRA NATH : Will the Minister
of CIVIL AVIATION be pleased to state :

(a)  whether it has come to the notice of the Ministry
that Air India Flights from Gulf countries are landing at
Thiruvananthapuram International Airport without baggage
several times during the past two months; and

(b)  whether the Government would enquire into the
matter and find necessary solutions to the problem ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF THE STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) Yes, Sir.

(b)  Baggage is offloaded on some days due to high
temperature in the Gulf resulting in payload restriction.

[Translation]
Load Bearing Capacity on N.H. 8

2893. SHRI TARACHAND BHAGORA : Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a)  whether vehicles are plying on Delhi-Jaipur-
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Ajmer-Udaipur on Ahmedabad route on National Highway
No.8 daily more than the load bearing capacity of this
highway.

(b) if so, the number and ratio of these vehicles;
and

(c)  the measures being taken by the Government
to remove this discrepancy ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) The section of National
Highway No.8 in question is carrying about 10,000 to
35,000 Passenger-Car-Units (PCUs) against the capacity
norms of 15000 PCUs per day for two laned road.

(c) The construction/development of National High-
ways is a continuous process. Out of 972 km length of
the Delhi-Ahmedabad segment of N.H. 8, four laning of
141 km has already been completed and that for another
126 km is in various stages of completed and that for
another 126 km is in various stages of progress. However,
for widening the remaining length to four lane carriageway
under BOT (Build-Operate-Transfer) basis, feasibility study
has been initiated by the National Highways Authority of
India working under the administrative control of the
Ministry.

[English]
Joint Venture with Foreign Firms

2894. DR. T. SUBBARAMI REDDY :
SHRIMAT!I LAKSHMI PANABAKA :

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a)  whether the Hindustan Shipyard has explored
the possibility of Joint Venture proposals with foreign
companies;

(b)  whether an agreement with the Norwegian
Company has been finalised;

(c) if so, the details thereof;

(d) whether the State owned Hindustan Shipyard
has accumulated losses to the order of Rs. 994 crores at
present; and

(e)  the time by which the offers of the foreign firms
for reviving the Hindustan Shipyard are likely to be
considered ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) Yes, Sir.
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(b) No, Sir.
(¢) Does not arise.

(d) Accumulated loss as per audited figures
available for 1995-96 is Rs. 845.583 crores. The
Government has recently restructured the capital base of
the company by writing off of Gowt. loans and interest
thereon to the extent of Rs. 470.93 crores and conversion
into equity to the tune of Rs. 120.20 crores.

(e) Action has since been initiated to examine the
offer of Norwegian firm for Joint Venture.

Ravva Oil Field

2895. SHRI YELLAIAH NANDI : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the gas produced at Raava oilfield in
the Krishna-Godavari basin would be piped to down stream
consumers;

(b)  whether an agreement was signed between the
Gas Authority of India, Raava Joint Venture and Vedeocon
Petroleum with the Union Government in this regard; and

(c) if so, the details thereof and the extent to which
it is likely to benefit to the consumers in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (c) A gas sale contract has been signed on the 27th
June, 1997 between Gas Authority of India Limited,
nominee of Govt. of India and Ravva joint venture of
Videocon Petroleum Ltd., Command Petroleum India and
Ravva Oil (Singapore). About 0.7 MMSCMD of gas shall
be supplied under this contract to meet the requirement
of downstream consumers including power and fertilizer
plants in Andhra Pradesh.

Conservation of Endangered Species

2896. SHRI R. SAMBASIVA RAO : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether a research centre for the conservation
of the endangered species, is being set up at Hyderabad
in collaboration with Central Zoo Authority of India;

(b) if so, whether India would be the third country
which will have such a centre,;

(c) the total amount involved in setting up this
centre; and
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(d) the extent to which the centre will be able to
preserve species ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAL) : (a) Yes, Sir.

(b) Most of the developed countries have such
facilities.

(c)  The total cost of the project is Rs. 550.00 lakhs.

(d) The preservation of the wild animals would
mainly depend upon the success of the Government in
arresting the degradation of wildlife habitats and preventing
poaching. The project can only help in developing ex-situ
populations for augmenting the deplating population in wild.

Aircrafts Ground

2897. SHRI SANAT KUMAR MANDAL : Will the
Minister of CIVIL AVIATION be pleased to state :

(a)  whether atleast 2 Airbus-A320 aircraft belonging
to Indian Airlines (IA) had been ground at New Delhi during
the last month owing to lack of engine spares;

(b) if so, for how many days these aircraft remained
grounded;

(c) the reasons for not stocking the engine spares
at the Headquarters of the Indian Airlines at New Delhi;

(d) its impact on the disruption of IA’'s flight
services; and

(e) the steps being taken to procure presently the
engine spares and to keep a stock thereof atleast at the
principal stations of the Indian Airlines ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) No, Sir.

(b) Does not arise.

(c) to (e) The spares for V2500 engine of A-320 aircraft
are stored at New Delhi. Necessary spares are also kept
at other major stations.

Opening of ONGC Office

2898. SHRI G.A. CHARAN REDDY : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a)  whether the Union Government have received
any proposal from Andhra Pradesh Government for setting
up of a Regional Office of the Oil and Natural Gas
Commission at Rajamundry;
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(b) if so, the details thereof; and

(c) the time by which a final decision is likely to
be taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (c) Requests have been received from the
Government of Andhra Pradesh for setting up a Regional
Office of ONGC Ltd. at Rajahmundry (Andhra Pradesh).
Krishna Godawari Project of ONGC Ltd. at Rajahmundry
has been upgraded and the level of the Project Head has
been increased from General Manager to Group General
Manager with enhanced delegation of power. Giving further
autonomy and delegation of power to the Project Head is
under consideration of ONGC Ltd.

Air Service for Tiger Hill and Gangtok

2899. PROF. JITENDRA NATH DAS : Will the Minister
of CIVIL AVIATION be pleased to state :

(a)  whether the Government have conducted any
survey for connecting Tiger Hill of Darjeeling and Gangtok
of Sikkim by air;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMAT!
JAYANTHI NATARAJAN) : (a) No, Sir.

(b) Does not arise.

() There is no arerodrome at Tiger Hill of
Darjeeling and Gangtok in Sikkim, nor has any request
been received from any scheduled airline operator or
Government of Sikkim.

Tourism Projects in Tripura

2900. SHRI BAJU BAN BIYAN : Will the Minister of
TOURISM be pleased to state :

(a) whether the Government of Tripura has
submitted proposals of developing of tourism in the State;

(b) if so, the details thereof, and
(c) the number of projects sanctioned out of them?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
to (c) Each year the Department of Tourism in consultation
with the State Government prioritises projects for Central
Financial Assistance. For 1997-98, the Department of
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Tourism has prioritised nine tourism projects at an
estimated cost of Rs. 217 lakhs for Central Financial
Assistance. During the Eighth Plan, the Department of
Tourism sanctioned. Rs. 278.56 lakhs to Tripura for
Tourism projects.

International Cargo Flights

2901. SHRI BASUDEB ACHARIA :
SHRI TARIT BARAN TOPDAR :

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has taken any
measures for direct International Cargo Flights from
Calcutta to different countries;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) to (c) Carriers are free to
operate Cargo Flights under the Open Sky Policy. Major
carriers like Lufthansa, Royal Jordanian and Kuwait Airways
are operating freighters from and to Calcutta regularly.

[Translation]
Utilisation of Funds

2902. SHRI CHHITUBHAI GAMIT :
SHRI KESHAB MAHANTA :

Will the Minister of HUMAN RESOURCE DEVELOP-
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MENT be pleased to state :

(a) the amount made available by the Union
Government to the Government of Assam, and other States
for computers, television environment, science education
etc. during the Eight Five Year Plan;

(b) the amount spent out of it, item-wise;

(¢)  whether the entire allocated funds could not be
utilised; and

(d) if so, the manner and time by which the funds
would be utilised ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (d)
Statements indicating the total amounts released to the
State Government of Assam and other States and the
amounts utilised by them during the Eighth Five Year Plan
under the Centrally Sponsored Scheme of ‘Computer
Literacy and Studies in Schools’ (GLASS), Educational
Technology, Scheme of Environmental Orientation to
School Education and Improvement of Science Educa-
tion are given in the Statements (I), (i), (1) & (IV)
respectively.

The implementation schedules of four Schemes as
referred to above vary from State of State. In certain cases
State Governments have sought extension of period for
utilisation of unspent amounts. Such State Governments’
have been impressed upon for speedy implementation of
the Schemes.

Statement-|

(Rs. In lakhs)

Name of States/UTs

Total funds released

Utilisation status

1 2 3
Andhra Pradesh 373.80 Not reported by State Gowt.
Arunachal Pradesh 42.17 6.32
Assam 234.50 148.80
Bihar 297.20 Not reported by State Govt.
Goa 100.35 77.20
Gujarat 372.70 Not reported by State Gowt.
Haryana 237.15 Not reported by State Gowt.
Himachal Pradesh 298.61 79.20
Jammu & Kashmir 118.79 Not reported by State Gowt.
Kamataka 766.90 230.44
Kerala 416.76 122.00
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1 2 3
Madhya Pradesh 807.77 292.80
Maharashtra 890.66 245.40
Manipur 50.54 34.00
Meghalaya 58.44 26.40
Mizoram 41.24 8.00
Nagaland 43.40 Not reported by State Govt.
Orissa 376.40 Not reported by State Gowt.
Punjab 360.24 144.00
Rajasthan 418.47 Not reported by State Gowt.
Sikkim 48.57 26.40
Tamil Nadu 545.42 27.00
Tripura 103.70 26.80
West Bengal 748.50 232.53
A & N island 32.30 Not reported by State Gowt.
Chandigarh Admn. 16.80 6.40
N.C.T. of Delhi 331.52 78.19
Dadra & Nagar Haveli 19.10 Not reported by State Gowt.
Daman & Diu 5.50 0.80
Lakshadweep 21.60 Not reported by State Gowt.
Pondicherry 19.20 Not reported by State Gowt.
Uttar Pradesh 829.51 Not reported by State Govt.
Statement-ll

(Rs. In lakhs)

Name of States/UTs

Total funds released

Utilisation status

1 2 3
Andhra Pradesh 986.71 40.00
Arunachal Pradesh 12.01 12.01
Assam 131.37 Not reported by the State Gowt.
Bihar Nil NIL
Goa Nil NIL
Gujarat 1144.84 113.27
Haryana 56.36 36.86
Himachal Pradesh 98.18 Not reported by the State Gowt.
Jammu & Kashmir 65.59 Not reported by the State Gowt.
Karnataka 210.78 1569.10
Kerala Nil Nil
Madhya Pradesh 16.27 Not reported by the State Gowt.
Maharashtra 1017.98 479.37
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1 2 3
Manipur 11.49 11.49
Meghalaya 36.50 36.50
Mizoram 1.01 1.01
Nagaland 10.15 10.15
Orissa 888.87 335.01
Punjab 167.48 Not reported by the State Gowt.
Rajasthan 457.03 12.02
Sikkim 1.98 1.98
Tamil Nadu Nil Nil
Tripura 0.41 0.41
Uttar Pradesh Nil Nil
West Bengal Nil Nil
A & N Islands 0.76 0.76
Chandigarh Admn. Nil Nil
N.C.T. of Delhi 132.51 35.00
Dadra & Nagar Haveli 0.59 0.59
Daman & Diu Nil Nil
Lakshadweep Nil Nil
Pondicherry Nil Nil
Statement-lll 1 2 3
(Statement regarding Environmental orientation Manipur 12.20 -Not reported by
to school Education) the State Gowt.
(Rs. in lakhs) Meghalaya 0.80 - do -
Mizoram 3.65 - do -
Name of State/ Total funds Utilisation Nagaland 0.80 - do -
uTt released position Orissa 780 - do -
1 2 3 Punjab 14.79 - do -
Andhra Pradesh 15.13 Not reported by Rajasthan 37.56 - do -
the State Gowt. Sikkim 0.80 - do -
Arunachal Pradesh 1.80 - do - Tamil Nadu 4.00 -do -
Assam 16.63 - do - Tripura 3.88 -do -
Bihar 1.80 - do - Uttar Pradesh 0.80 -do-
Goa 2.15 - do - West Bengal 0.80 - do -
Guijarat 1.80 - do - Andaman & Nicobar 9.80 - do -
Haryana 30.24 - do - Chandigarh 0.80 - do -
Himachal Pradesh 0.80 - do - Dadra & Nagar Haveli 0.80 - do -
Jammu & Kashmir 1.30 - do - Delhi 4.11 - do -
Kerala 2.80 -do - Daman & Diu 0.80 - do -
Karnataka 0.80 -do - Lakshadweep 1.60 - do -
Madhya Pradesh 12.47 - do - Pondicherry 3.64 - do -
Maharashtra 4.80 - do - Total 201.95
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(Rs. in lakhs)

Name of State/UT

Total funds released

Utilisation position

1 2 3
Andhra Pradesh 593.12 Not reported by the State Gowt.
Arunachal Pradesh Nil -do-
Assam 904.30 -do-
Bihar Nil -do-
Go# 6.69 -do-
Gujarat Nil -do-
Haryana 595.00 -do-
Himachal Pradesh 355.44 100% upto 1995-96
Jammu & Kashmir 233.55 Not reported by the State Govt.
Karnataka 2224.06 -do-
Kerala 426.17 -do-
Madhya Pradesh 577.56 -do-
Maharashtra 1390.67 -do-
Manipur Nil -do-
Meghalaya 171.20 -do-
Mizoram 69.99 100% upto 1995-95
Nagaland 240.67 Not reported by the State Gowt.
Orissa 654.62 -do-
Punjab 895.28 100% upto 1995-96
Rajasthan 41217 Not reported by the State Gowt.
Sikkim 0.53 -do-
Tamil Nadu 0.71 -do-
Tripura 407.10 -do-
Uttar Pradesh 188.48 -do-
West Bengal Nil -do-
Andaman & Nicobar 4.25 -do-
Chandigarh 1.13 -do-
Dadra & Nagar Haveli Nil -do-
Delhi 196.38 -do-
Daman & Diu 10.08 -do-
Lakshadweep 7.62 -do-
Pondicherry 1.00 -do-
Total 10567.77
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Oil Production

2903. SHRI MANIKRAO HODLYA GAVIT : Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a) whether the attention of the Government has
been drawn to the news item published in ‘Dainik Jagaran’
dated June 10, 1997 to the effect that there is possibility
of serious drop in the level of self-reliance of the country
in the field of petroleum during the next five years;

(b)  whether the self sufficiency level is likely to drop
upto 33 percent by. the end of the Ninth Five Year Plan
of the country,

(c)  the expenditure incurred on raising the level of
oil production during Eigth Five Year Plan; and

(d) the extent to which the target fixed by the
Government has been achieved in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Yes Sir.

(b) Yes, Sir.

(c) An expenditure of approximately Rs. 32066
crores was incurred on exploration and exploitation of
hydrocarbons in the country during the Eighth Plan.

(d)  The table given below indicates the targets and
production of crude oil in the country during the Eighth
Plan.

(Figs. in MMT)
Year Target Production
1992-93 28.46 26.95
1993-94 2717 27.026
1994-95 32.29 32.239
1995-96 36.296 35.147
1996-97 36.312 32.881°
*Provisional
[English]

Expenditure of Litigation, L.T.D.C.

2904. SHRI V.V. RAGHAVAN : Will the Minister of
TOURISM be pleased to state :

(a) the expenditure incurred on litigation of ITDC
during the last three years;

(b)  whether the expenditure have come down as
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compared to the previous years;

(c)  whether ITDC follows the Companies (Court)
Rules, 1959 regarding admissible Fees to Advocates in the
matter of litigation;

(d) whether there is any proposal to revamp the
legal cell of ITDC; and

(e) if not, the steps taken to improve the image of
Legal Department of ITDC ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
and (b) The details of expenditure incurred on litigation are
given below :

Year Expenditure
(Rs. in Lakh)
1994-95 10.53
1995-96 16.30
1996-97 17.25 (Prov.)

The expenditure has marginally increased during 1996-97
over previous year.

(c) Yes, Sir. The Companies (Court) Rules, 1959 are
applicable to ITDC. However, these rules do not specifically
provide for payment of fee to Advocates except in the case
of Liquidation of the Company.

(d) and (e) Presently, there is no proposal to revamp
the Legal Cell. However, the improvement of image is a
continous process.

By Pass on National Highway No. 31

2905. SHRI AMAR ROY PRADHAN : Will the Minister
of SURFACE TRANSPORT be pleased to refer to the reply
given to Unstarred Question No. 1361 on July 22, 1996
and state :

(a) the percentage of work completed till March 31,
1997 in respect of construction of Felakata to Pundibari
Bypass road on National Highway No. 31 and bridge on
river Torsha;

(b)  whether the work is likely to be completed within
the target daté i.e. by March, 1998; and

(c) if not, the reasons therefor ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) The progress of Falakata-
Pundibari Bypass on National Highway No. 31 and bridge
over river Torsa as on 31st March, 1997 is as under :
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Bypass Road’ Torsa Bridge
50% 45%

(b) and (c) According to the latest progress of works,
the work is rescheduled to be completed by about
December, 1998 instead of the earlier target of March, 1998,
The reasons for the delay are some contractual problems.

Land to I0C at Paradeep Port

2906. SHRI RANJIB BISWAL : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a)  whether the Indian Oil Corporation (IOC) had
requested his Ministry to sublease the land allotted to it
at Paradeep Port in Orissa;

(b)  whether the request was made by IOC for
developing exclusive oil handling facilities;

(c) if so, the steps taken to consider the request
of 10C; and

(d) if not, the view expressed by the Paradeep Port
Authority in the matter ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (d) Indian Oil Corporation
has been allotted 85 acres of land at Paradip Port for
installation of their Oil Terminal and Railway Siding away
from the Port Operational Area. Sub-leasing the land is not
permissible as per the extant policy.

Satellite INSAT

2907. SHRI RAMA CHANDRA VEERAPPA : Will the
Minister of CIVIL AVIATION be pleased to state :

(a)  whether the clocks being used at Airport have
since become obsolete in view of the introduction of Indian
Standard Time (IST) through Satellite INSAT by NPL, New
Delhi; and

(b)  the reasons for not introducting this system of
indicating time by the Airport Authority of India ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) and (b) At Airports, Airports
Authority of India maintains time on daily basis, with
reference to time broadcast by All India Radio/National
Physical Laboratory. There is no change in the status of
the clocks being used at airports.

Expansion of National Highway 2 and 6

2908. SHRI SUNIL KHAN : Will the Minister of
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SURFACE TRANSPORT be pleased to state :

(a) whether the Government propose to expand
National Highway No. 2 and National Highway No. 6 which
is crossing over Baharamuri just after Jharagram in West
Bengal, turn to Bunkura, Raniganj via Mejia and meet with
G.T. Road,;

(b) if so, the details thereof; and the time by which
it will be completed; and

(c) if not, the reasons therefor ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) No, Sir.

(b) and (c) Do not arise.
Passenger Ship Service To Singapore

2909. SHRI A.G.S. RAM BABU : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the Government propose to start
passenger ship service to Singapore;

(b) if so, by when;

()  whether any private companies have shown
interest for the same; and

(d) if so, the details thereof ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) No, Sir.

(b) Does not arise.

(c) and (d) M/s. IGGI Resort International, Madras, a
private shipping company was permitted in August, 1995
to acquire two second hand passenger vessels for
operation between India, Malaysia and Singapore. However,
the company have not implemented the Government
sanction so far. The sanction has also expired.

GT Road, Panipat

2910. SHRI I.D. SWAMI : Will the Minister of SUR-
FACE TRANSPORT be pleased to state :

(a) whether the Government are aware that GT
Road passing through Panipat has become quite
congested and besides slowing down of the traffic on the
highway number of fatal accidents take place;

(b) if so, whether the Government have surveyed
the situation on the national highway at Panipat;

(c) if so, the steps taken/proposed to be taken by
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the Government to decongest the traffic, check fatal
accidents and make the through traffic pass speedily;
and

(d) if not, the reasons therefor ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (d) The stretch of NH-1
passing through the town of Panipat is having six-lane wide
carriageway and service roads on both sides for smooth
flow of traffic. However, because of local traffic, parking and
temporary encroachments by shopkeepers on service
roads, there is some congestion. Enforcement of proper
traffic discipline and other measures are being taken for
which the State PWD has been requested to forward
proposals for survey and investigation.

Rajghat and Bansagar Project

2911. SHRI BHANU PRATAP SINGH VERMA : Will the
Minister of WATER RESOURCES be pleased to state :

(a)  whether the Rajghat and the Bansagar project
are proposed to be inter-linked;

(b) if so, the Rajghat dam could not be filled up
partially due to the linking of projects;

(c) it so, whether the Union Government have any
proposal to keep both the projects separated; and

(d) it not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI! SIS RAM OLA) : (a) No, Sir.
There is no proposal of inter-linking the Rajghat and the
Bansagar Projects.

(b) Does not arise.

(c) Rajghat Dam Project and Bansagar Dam Project
are two separate Projects located across rivers Betwa &
Sone respectively.

(d) Does not arise.
[Translation]
Foreign Tourists in Gujarat

2912. SHRI JAYSINH CHAUHAN : Will the Minister of
TOURISM be pleased to state :

(a) the number of foreign tourists visited India
during 1995-96;

(b) the details of foreign exchange earned by the
department of tourism during the said period;
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(c) the number of tourists out of it visited the worth
seeing place of Gujarat;

(d) whether the Union Government have sanc-
tioned some projects for the development of tourism in
Guijarat;

(e) if so, the details thereof;

(f) whether the sanctioned projects have been
completed; and

(g) if not the reasons therefor and the possibilities
thereof in future ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFARIS (SHRI SRIKANTA JENA) : (a)
and (b) Total number of foreign tourists who visited India
during 1995-96 were 2190334. The estimated foreign
exchange earning by the country from tourism during the
same year was Rs. 9185.88 crores.

(c) It is estimated that about 3519 foreign tourists
visited the places of tourist interest in Gujarat during 1995-
96.

(d) to (g) The Central Department of Tourism
sanctioned Rs. 190.58 lakhs for 25 projects in Gujarat
during Eighth Plan. Out of these, 14 projects have already
been implemented and the rest are being implemented by
the State Government. Eight of the projects under
implemention were sanctioned only during 1996-97.

Recognised Private Institutes

2913. SHRI LINGARAJ VALYAL : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the number of AICTE approved private technical
institutes in Maharashtra;

(b)  whether the teachers serving in these institutes
have job security; and

(¢) if not, the action taken by the Government to
safeguard the interests of the teachers ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) All
India Council for Technical Education (AICTE) has
approved 268 private institutions conducting Degree/
Diploma programmes in Engineering and Technology/
Pharmacy in Maharashtra. One of the conditions of the
AICTE approval to these institutions is that the teachers
are appointed as per the AICTE staff structure, qualifica-
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tions, experience and pay scale etc. Other service
conditions are covered by the individual institute
rules.

[English]
LPG Agency in Mizoram

2914. DR. C. SILVERA : Will the Minister of
PETRQLEUM & NATURAL GAS be pleased to state :

(a)  whether there is only one LPG Agency in the
whole of Lunglei district in Mizoram State;

(b)  if so, the total connections given by the age.ncy;

(c)  whether the Government are contemplating to
open new agencies to meet the need and demands of the
public; and

(d) if so, the time by which these agencies are likely
to be opened ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALUV) :
(a) Yes, Sir.

(b) As on 1.7.1997. the customer strength of the
agency is 2772.

(c) and (d) Two more LPG distributorships are
proposed to be opened in Lunglei District of Mizoram
through LPG Marketing Plan 1996-98. It generally takes
about 6 to 12 months to commission a distributorship after
issue of Letter of Intent through the prescribed procedure
of selection.

Yatri Niwas in Andhra Pradesh

2915. SHRI DHARMABHIKSHAM : Will the Minister
of TOURISM be pleased to state :

(a) the locations in Andhra Pradesh where Yatri
Niwas under construction for the three years;

(b) the amount sanctioned them;
(c) the progress achieved far in each case; and

(d)  the time by which the construction work is likely
to be completed ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
and (b) During 1994-95, the Department of Tourism of Gowt.
of India provided financial assistance to the State
Government of Andhra Pradesh for the construction of Yatri
Niwases at the following places :-
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Sl. No.  Place Amount sanctioned
(Rs. in lakhs)

1. Visakhapatnam 45.75

2. Arakku 29.91

3. Tirupati 39.86

4. Basara 16.63

5. Yadagiri Gutte 39.84

(c) and (d) As per the. information available from the
State Government, these projects are at various stages of
construction/finalisation and would be completed by the end
of this years.

Temporary Allotment of Government
Accommodation

2916. SHRI CHAMAN LAL GUPTA : Will the Minister
of DEFENCE be pleased to refer to the reply given
to Unstarred Question No. 773 dated July 28, 1997 and
state :

(a) the definition of temporary allotment under
Public Premises (Eviction of unauthorised occupants) Act,
1971;

(b)  whether the allottees referred to in the annexure
of the said reply (Sr. No. 1 to 5) fall under the category
of temporary allottees; and

(c) if not, the rationale of trials for eviction on the
basis of temporary allotment ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) There is no definition
for the term ‘temporary allotment’. There is definition only
for the term “temporary occupation” in the Act.

(b) and (c) The accommodation was allotted on
temporary basis on specific requests from the individual
for a specific period on expiry of which the concerned
person was supposed to vacate the accommodation. The
competent authority issued show cause notice for vacation
of the houses under section 4 and section 7 of the Public
Premises (Eviction of Unauthorised Occupants) Act, 1971.

Disputes between the States

2917. SHRI GIRIDHAR GAMANG : Will the Minister
of WATER RESOURCES be pleased to state :

(a)  whether the water-disputes between Orissa and
Andhra Pradesh have not been resolved;

(b) whether the Barrage near Neradi on river
Vansadhara which comes under dispute since 1961 has
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been settled by Orissa and cleared for execution by Andhra
Pradesh;

(c) it so, the content of agreement reached for an
amicable settiement between the States; and

(d) the measures taken/proposed to be taken by
Orissa for flood control on river Vansadhara and the likely
submergence of the areas when the proposal Neradi
Barrage is taken up thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
The water-disputes between Orissa and Andhra Pradesh
have not been resolved. Neradi Barrage, a component of
Vansadhara State-ll as proposed by Government of Andhra
Pradesh was likely to submerge 1326 acres of land in
Orissa against 106 acres agreed by Government of Orissa.

(d) The Government of Andhra Pradesh has
submitted a modified proposal in February, 1996 obviating
the necessity of Neradi Barrage thus eliminating submer-
gence in Orissa territory. However, concurrence of Orissa
Government to the modified proposal has not been
received.

Naphtha Component

2918. SHRI UDDHAB BARMAN : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(@)  which of the components of Naphtha is most
suitable as an input to Gas Cracker;

(b)  whether the Naphtha from Assam Crude is less
suitable input to the GAS Cracker; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALUV) :
(a) to (c) The information is being collected and will be
laid on the Table of the House.

[Translation]
Shailja Committee

2919. SHR!I RADHA MOHAN SINGH :
SHRI SHANTILAL PARSOTAMDAS PATEL :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the details of the recommendations made by
Shailja Committee relating to Kendriya Vidyalaya Sangathan
which have since been accepted by the Government;
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(b)  whether all the accepted recommendations have
been implemented;

(c) if not, the details of implemented ones;
(d) the fate of other recommendations;

(e) the time by which these are likely to be
implemented; and

) the category-wise details of the teachers
posted in Delhi who have been benefited from the
implementation of the above recommendations during
1991-97 and 1997-98 7

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (e) The
Selja Committee made 49 recommendations. A copy of this
report is placed in the Parliament Library. All recommen-
dations, with modifications in some, have been accepted.
Thirty Nine (39) of these recommendations have been
implemented. Action to implement remaining 10 recommen-
dations viz. Nos. 10,11,12,13,15,20,25,34,45 and 48 has
been initiated.

(f) Recommendations relate to various academic,
administrative and financial matters and matters of
procedure. Benefits flowing to teachers due to implemen-
tation of the said recommendations are not quantifiable.

Gas Agency

2920. SHRI PUNNU LAL MOHLE : Will the Minister
of PETROLEUM & NATURAL GAS be pleased to state :

(a) the percentage for allotment of gas agencies to
Scheduled Castes/Scheduled tribes out of the total gas
agencies distributed in Madhya Pradesh;

(b)  whether the Government are again releasing
quota for distributing gas agencies to Scheduled Castes/
Scheduled Tribes;

(c) if so, the details thereof;, and
(d) if not the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (d) The existing policy provides for 25% reservation
for Scheduled Castes/Scheduled Tribes (SC/ST) in the
allotment of dealerships/distributorships of petroleum
products. As on 1.4.1997, there were 308 LPG distribu-
torships in operation in Madhya Pradesh, of which 46
distributorships pertained to SC/ST category. This works out
to 15%. The shortfall in the quota is mainly due to the
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fact that a number of distributorships had already been
opened in Madhya Pradesh befoe the commencement of
the reservation policy.

Opening of LPG distributorships in different parts of
the country including Madhya Pradesh is a continuous
process and 25% of such distributorships in Madhya
Pradesh will continue to be reserved for SC/ST category.

[Englisn]
Brain Drair

2921. SHRI RAMESHWAR PATIDAR : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
refer to the reply given to Starred Question No. 68 on July
28, 1997 and state :

(@)  whether the attention of the Government has
been drawn to a news-item captioned “Brain drain a cause
for concern in the D.R.D.O.” appearing in ‘The Times of
India’ dated May 7, 1997,

(b) if so, the facts thereof;

(c) whether the Government propose to make
coordinated efforts with other Union Ministries, Institutes
of Higher and Technical Education and Industrial Houses
to collect figures of Indian emigrants who have left India
for ever either for jobs or higher education by the end of
March, 1996; and

(d) it so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) Yes, Sir.

(b) About 3% of total strength of scientists/
engineers resigned from D.R.D.O. during last three years.
While scientists/engineers in D.R.D.O. have challenging
tasks, certain percentage of them have joined multinational
companies for better compensation (attractive salary and
perks).

(c) and (d) the Programme of Action 1992 based
on National Policy on Education views the so-called brain-
drain as a inevitable global phenomenon with no cause
for alarm.

[Transiation)
Narmada Project

2922. SHRI RATILAL KALIDAS VERMA :
SHRI CHANDRESH PATEL :

Will the Minister of WATER RESOURCES be pleased
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to state :

(a)  whether the Narmada Project is likely to be
completed by 1998;

(b) if so, the details thereof and if not, the reasons
therefor;

(c)  whether any memorandum has been received
by the Union Government to change the height of Narmada
Dam;

(d) if so, the details thereof; and

(e) the action taken/proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and (b)
No, Sir. The Sardar Sarovar (Narmada) Project is planned
to be completed by 2000 A.D.

(c) to (e) Yes, Sir. There have been representations
for lowering the height of Sardar Sarovar Dam. However,
height of Sardar Sarovar Dam has been determined by
Narmada Water Disputes Tribunal (NWDT) under its Award
and the validity period of the Award is upto 2024 A.D. (45
years after Gazette Notification in 1979).)

[English]
Majuli Island

2923. DR. ARUN KUMAR SARMA : Will the Minister
of WATER RESOURCES be pleased to state :

(a)  whether the Brahmaputra Board has prepared
a Master Plan during 1996-97 to train the river system in
Assam including desiltation measures;

(b) if so, the details thereof alongwith the amount
earmarked for control of erosion and flood protection during
the Ninth Five Year Plan;

(c)  whether any specific scheme for protection of
Majuli Island is proposed to be taken up during the current
plan period;

(d) if so, the details of the scheme including the
amount allocated in the current financial year and for the
remaining period of the current Five Year Plan;

(e) whether the Government have asked any
agency for hydraulic model study of Majuli Island and the
Brahmaputra river system; and

(f) if so, the details thereof and if not, the reasons
therefor ?
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THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and (b)
Brahmaputra Board prepared 4 nos. modified Master Plans
during 1996-97 for Jia-Bharali, Champamati, Pagladiya and
Dikrong rivers in Assam. Master Plan has suggested
suitable measurs for desiliation.

The 9th Plan document has not been finalised by the
Union Government.

(c) to (f) Brahmaputra Board has started survey and
investigation for preparation of Master Plan for protection
of Majuli Island. Board will also conduct a model study of
Brahmaputra segment on Majuli Island for working out
viable solution and formulating a specific scheme for
protection of Majuli Island.

A sum of Rs. 60.65 lakh and Rs. 24.10 lakh have been
provided for river modelling of the river Brahmaputra at
Majuli, segment of Majuli Island and for preparation of
exclusive Master Plan for the island respectively by
Brahmaputra Board.

Conventional Methods for Water Collection

2924. SHRIMATI JAYAWANTI NAVINCHANDRA
MEHTA : Will the Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government have taken or propose
to take steps to revive the conventional methods for water
Collection;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
The National Water Policy (1987) stipulates that there
should be an integrated and multi-disciplinary approach to
the development and management of water resources.
Thus, the present strategy in Water Resources Develop-
ment and management in the country is based on a mix
of options consisting of large, medium and small surface
water storage. diversion and lift schemes, ground water
development through deep/shallow tubewells and open
wells and micro watershed development schemes besides
other conventional methods of water collection. Each of the
above mentioned options has its own place and a judicious
mix of all these options is needed for the optimum utilisation
and management of water resources in the country.

LPG Agency

2925. SHRI BANWARI LAL PUROHIT : Will the
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Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(@) the number of LPG agencies of various oil
corporations functioning at present in the Nagpur District
of Maharashtra;

(b)  whether the Government have any proposal to
set up more LPG agencies in the district to meet the
demand of LPG in the region; i

(c) whether the existing LPG agencies are not
releasing more LPG connections thereby causing great
difficulties to the people there; and

(d) if so, the facts and details thereof and the steps
Government propose to take to open new LPG agencies
there ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (d) The required information is being collected and
will be laid on the Table of the House.

NH in Tripura

2926. SHRI BADAL CHOUDHURY : Will the Minister
of SURFACE TRANSPORT be pleased to st.te :

(a)  whether there is any plan to upgrade any of the
roads of Tripura to the status of a National Highway during
the Ninth Five Year Plan;

(b) if so, the details thereof;

(¢) whether any proposal for upgradation of
Agartala-Subroom road to a National Highway has been
submitted by the Government of Tripura;

(d) if so, the action taken thereon; and

(e) the initiatives taken by the Union Government
to make the Agartala-Churaibari portion of the NH-44, a
double lane highway ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) Yes, Sir.

(b) to (d) The upgradation of Agartala-Subroom road
to National Highway standard has been included in the new
initiatives announced by the Prime Minister during October,
1996. The State Gowt. of Tripura has entrusted this road
for upgradation to Border Road Organisation and the work
is in progress.

(e)  The widening of Agartala-Churaibari Section of
NH-44 will be taken up depending upon inter-se priority
and traffic volume during the 9th Five Year Plan which is
yet to be finalised.
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Reintroduction of Nomination

2927. SHRI MURALIDHAR JENA :
SHRI RADHA MOHAN SINGH :
SHRI SHANTILAL PARSOTAMDAS PATEL :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government had in 1991-92
introduced nomination of heads of six recognised
assocations of employees of Kendriya Vidyalaya Sangathan
on KVS and its Board of Governors for three years;

(b) if so, the reasons of discontinuing it in
December, 1994;

(c) whether the Government have since decided to
reintroduce the same; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) and (b)
As per the rules then in force in Kendriya Vidyalaya
Sangathan, Authorising Goverment to appoint any other
person(s), the Government had nominated 6 employees of
the Kendriya Vidyalaya Sangathan (KVS) as members of
KVS and its Board of Governors in 1991 for a period of
three years. However, the Rules of the Kendriya Vidyalaya
Sangathan do not provide for nomination of heads of
recognised Associations of employees of Kendriya Vidyalaya
Sangathan as members of KVS and its Board of Governors.

(c) No, Sir.
(d) Does not arise.
Translation]
School Fees

2928. SHRI JAGDAMBI PRASAD YADAV : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  the number of Public Schools, Central Govern-
ment schools and the Delhi Government schools in Delhi
and the monthly fees in them, separately and the names
of schools where donation is taken;

(b) whether the public schools have become a good
source of trade and aribitrary fees is being collected from
the students;

(c)  if so, whether the Government propose to check
and control the said commercialisation of education; and
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(d) if not, the reasons thereofor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) As per
the information made available by Govt. of NCT of Delhi/
Municipal Corporation of Delhi/New Delhi Municipal
Council/Ministry of Railways, the number of schools in Delhi
is as under :-

Gowt. Recognised
private
NCT Delhi 970 689
MCD 1756 418
NDMC 99 3
Railways 2

(b) to (d) The recognised schools in Delhi are governed
under Delhi School Education Act & Rules (DSEA&R) 1973.
In case of violation of the provision of the DSEA & R, 1973,
action is taken against such schools.

Delhi Govt. have constituted a Committee under Shri
J. Veera Raghvan to review the fees structure and to
suggest legal and administrative action to regulate the
private recognised schools.

Gas Agency

2929. SHRI JAGAT VIR SINGH DRONA : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a)  whether 1200 employees of cooking gas agency
of Indian Oil, Kanpur, U.P. are provided gas cylinders per
month and out of which 900 cylinders are taken from
consumer quota;

(b) if so, whether the supply officer has unearthed
the said erring gas agency; and

(c) the steps taken/proposed to be taken by the
Government to prevent such irregularities in future ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) No, Sir.

(b) and (c) Do not arise.
Unutilised Potable Wate:

2930. SHRI HANSRAJ AHIR : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether due to continuous mismanagement of
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water by the Government many villages of the country are
not obtaing potable water till-date and large areas of Land
are lying unutilised and as a result of which large quantity
of useful water is going waste into the sea;

(b) whether the Government have formulated any
concrete policy at national level to contain this misman-
agement;

(c) if so, the steps taken or proposed to be taken
by the Government in this regard; and

(d) if not the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (d)
Since the beginning of the First Five Year Plan a number
of irrigation and multi-purpose projects have been taken
up to utilise the available water resources for irrigation and
other purposes. As a result of this the irrigation potential
of the country which was about 22.6 million hectares during
the pre-plan period has increased to about 89.0 million
hectares (provisional) at the end of 1995-96.

The National Water Development Agency is carrying
out studies on the National Perspective Plan for water
resources development which, inter-alia, envisages trans-
ferring water from surplus to water-short basins by inter-
linking of rivers and constructing reservoirs at potential
sites to maximise the utilisation of river waters. However,
full utilisation of available waters resources is not possible
due to various reasons such as topographical and
environmental constraints etc. National Commission for
preparation of integrated Water Resources Development
Plan has also been set up.

[English]
Transfer of the Management of Haryana

2931. SHRI CHAUDHARY RAMCHANDRA BENDA
Will the Minister of WATER RESOURCES be pleased to
state :

(a) whether Decks have been cleared for the
transfer of the management of Haryana portion of the Agra
Canal from Uttar Pradesh to Haryana Government;

(b) whether Union Government told Haryana on
October 20, 1987 that it should identify the key channels
of Agra Canal in the State, whose conrol would be
transferred to Haryana; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
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WATER RESOURCES (SHRI SIS RAM OLA) : (a) No,
Sir.

(b) and (c) It was decided, during a Secretary level
meeting held on 20th October, 1987 at New Delhi between
Haryana, Uttar Pradesh and Union Territory of Delhi under
Chairmanship of Secretary (Water Resources), that Haryana
Government would prepare their latest proposal indicating -
the details of the system including control structures on
the Agra Canal system serving their areas which Haryana
desires to be transferred from Uttar Pradesh to Haryana
and send the same to Uttar Pradesh Government for any
comments/reaction for communicating to the Government
of Haryana for further discussion on the issue.

The issue was discussed between Chief Ministers of
Haryana and Uttar Pradesh on 26th May, 1989 bilaterally
and subsequently at official level meetings between the two
States a number of times but Uttar Prades has not agreed
to the proposal of Haryana for transfer of the said portion
of Agra Canal to Haryana.

Anti Urdu Drive

2932. SHRI G.M. BANATWALLA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether an examination paper of the BHU this
year required the students to write a letter to the U.P. Chief
Minister to the effect that the teaching of and education
in Urdu is useless;

(b) if so, whether the Government have taken up
this anti Urdu matter with the said University;

(c) if so, the reaction of the University thereto and
whether the University proposed to take any action in the
matter; and

(d) if so, the details thereof and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) Yes,
Sir.

(b) to (d) On the advice of Government the University
has issued orders that necessary instructions must be
given to all the moderators and paper setters that no
question paper shall contain question/passage which may
even unintentionally offend the feelings of any sect, caste,
creed, culture, language, religion or people of any particular
section of the society.
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[Translation]
Memorandum against Public Schools

2933. SHRI KUNWAR SARVARAJ SINGH :
SHRI PANKAJ CHOWDHARY :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a)  whether the representatives of the Delhi Parents
Federation has submitted any memorandum against the
arbitrary manner of public schools; and

(b) if so, the basic contents thereof and the decision
taken or likely to be taken by the Government thereon ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) and (b)
The Govt. of NCT of Delhi have informed that they have

received a memorandum from Delhi Parents Federation

regarding disproportionate hike in fees, misuse of funds,
etc. in recognised private schools. The Directorate of
Education of that Govt. has conducted special inspections
to ascertain facts in order to issue suitable directives for
redressal of grievances.

[English]
Promotion of Cave Tourism in Meghalaya

~1b2934. SHRI AUMEERA CHANDULAL : Will the Minister
of TOURISM be pleased to state :

(a) whether Asia’s longest cave has been discov-
ered in Meghalaya;

(b)  whether Meghalaya also has a large number of
other caves of various length;

(c)  the details with regard to these caves,

(d)  whether the Union Goverment in collaboration
with the State Government propose to promote cave
tourism in Meghalaya; and

(e) if so, the details thereof ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
No, Sir.

{b) and (c) As per the information given by the State
Government, one of the caves located at Lumshnong,
Jaintia Hills District is reportedly the longest surveyed cave
in India. Other caves of various lengths are also scattered
over the State.

SHRAVANA 20, 1919 (Saka)

to Questions 110

(d) and (e) For promoting Cave Tourism in Meghalaya,
the Department of Tourism in Consultation with the State
Government has identified two cave projects for financial
assistance during 1997-98. These are (i) purchase of
equipment for Cave Adventure Tourism; (i) lllumination of
Model Cave at Cherapunji. In addition, the State
Government has brought out a brochure- ‘Discover the
Caves of Meghalaya’

[Translation]
Water Crisis in Madhya Pradesh

2935. SHRI VIRENDRA KUMAR : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether there has been water crisis in Sagar
town of Madhya Pradesh due to lower level of underground
water;

(b) if so, the time by which the Government propose
to complete the Rajghat Project alongwith the other
measures to meet the shortage of water;

(c)  whether there is any proposal under consider-
ation of the Government to construct a dam in Motilal near
Gadhparra; and

(d) if so, the time by which the work is likely to be
started ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) No, Sir.
As per long term observatios made by the Central Ground
Water Board, a decline of 4.91 metres in the level of ground
water has been observed in Sagar town. The present
level of development of ground water in Sagar block is only
30.52 per cent and the area falls in the category of ‘white’
block.

(b)  The scheduled date for completion of Rajghat
Project Unit | (Dam) pn the river Betwa is June, 1998. Unit
Il of the Project (Canal) is scheduled to be completed
during IXth Plan. The Government of Madhya Pradesh is
also executing a drinking Water supply project on the river
Bewas. Completion of this project depends on availability
of funds to the state Government.

(c) No, Sir.
(d) Does not arise.
SC/ST Posts

2936. SHRI KACHARU BHAU RAUT :
SHRI N.J. RATHWA :

Will the Minister of SURFACE TRANSPORT be
pleased to state :



111 Written Answers

(a) the total number of posts reserved for SCs/STs
lying vacant in the Ministry and departments and
undertakings under his Ministry as on 30 June, 1997;

(b) the date from which these posts are lying
vacant,

(c) the reasons therefor; and

(d)  the measures taken/proposed to be taken to fill
up these vacancies ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (d) The information is being
collected and will be laid on the Table of the House.

[English]
implementation of Motor Vehicle Act, 1993

2937. SHRI RAVINDRA KUMAR PANDAY : Will the
Minister of SURFACE TRANSPORT be pleased to
state :

(a) whether the Government have made arrange-
ment to ensure the implementation of the Motor Vehicle
Act, 1993 and Section 97 of the said Act;

(b) if so, the details thereof;, and

(c) the main rules enshrined in the Motor Vehicle
Act, 1993 and section 97 of the said act ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (c) There is no Act as Motor
Vehicle Act, 1993. Also, there are no main rules of Motor
Vehicle Act, 1993 since the Act itself does not exist.

Parliament Control on Government Funds

2938. SHRI CHHITUBHAI GAMIT
SHRI SHANTILAL PARSOTAMDAS PATEL :
SHRI B.K. GADHV!I :

Will the Minister of PARLIAMENTARY AFFAIRS be
pleased to state :

(a)  whether the attention of the Government has
been drawn to a news-item appearing in the Times of India
dated May 9, 1997 under the heading “Parliament has no
control over 80% of the Government funds”; and

(b) it so, the reaction of the Government thereto ?

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
Yes, Please.

(b) The news item has mainly referred to large
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governmental expenditure which is classified as ‘charged’
on the Consolidated. Funds of India and the incidence of
rush of expenditure in March. Provisions for ‘charged'
expenditure are duly budgeted and even though these are
not subject to vote of Parliament, the ‘charged’ expenditure
is included in the Appropriation Bill, which is approved by
the Parliament.

As regards rush of expenditure in March, instructions
to Ministries/Departments are already existing for ensuring
that the expenditure budgeted for the year should be evenly
spread so as to avoid rush of expenditure towards the close
of he financial year. However, such items of expenditure
are not unauthorised since these are incurred out of the
provision sanctioned in the Budget as per the Appropriation
Act.

[Translation]
Espionage Activities at Bihata IAF Airport

2939. SHRI LALIT ORAON
DEFENCE be pleased to state :

. Will the Minister of

(a)  whether any incident of espionage occurred at
Bihata airport of Air Force recently;

(b) if so, the details thereof and the number of
persons arrested in this regard;

(c)  whether any important clue was received during
the interrogation; and.

(d) if not, the steps the Government propose to take
to check such espionage activities ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (d) No, Sir.
However, on 20th August, 1996 a College student tried to
enter Air Force Station, Bihata impersonating as an airman,
who was apprehended and handed over to Civil Police.

[English]
Kerosene

2940. KUMARI FRIDA TOPNO : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether the Government are spending huge
amunt in the form of subsidy for kerosene oil;

(b)  whether the Government are aware that in some
States Kerosene oil is distributed in big cities and not
adequately supplied to poor villagers;

(c) if so, the steps taken by the Government to
check the malpractices in the distribution of kerosene oil
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in rural and hilly areas;

(d)  whether kerosene is being mixed in diesel oil
and is also supplied to well-to-do persons who have gas
connections; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The subsidy on Kerosene oil is met through the oil pool
account mechanism. The estimated subsidy on Kerosene
oil during the last three years is given below :

Rs./Crs. Rs./Ltr.
1994-95 3740 3.39
1995-96 4190 3.69
1996-97 6350 5.18

(b) to (e) SKO is a deficit product and deficit is met
by imports. The Central Government makes only bulk
allocation of SKO to the States/UTs. Its retail distribution
to the different areas including the rural areas within the
State is the responsibility of the State Government. The
scale of distribution and entitlement of individuals for getting
PDS kerosene is also decided by State Governments.

In order to check adulteration of diesel by kerosene
steps such as Filter Paper Test, Furfural doping of
Kerosene, Densit test, blue dying of Kerosene, surprise
inspections by field officers of the oil companies and joint
industry teams are taken. Inspections are conducted by
State Government Enforcement Agencies also.

[Translation]
Funds for Science Educational Research

2941. DR. RAMESH CHAND TOMAR :
SHRI DEVI BUX SINGH :
SHRI RADHA MOHAN SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government are not providing
adequate funds and assistance for science education and
research works in the country,

(b) if so, whether the Government propose to
provide more funds for the said works;

(c) if so, the details thereof;

(d) the amount allocated for the science education
and research works during the last two years, year-wise; and
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(6) the amount of annual expenditure being
incurred on science education and scientific research in
the country ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (d) The
Govt. had provided an amount of Rs. 17.50 crore each for
the purpose to UGC during 1995-96 and 1996-97
respectively. The same has been stepped up to Rs. 28.00
crore in 1997-98. It is, however not always possible to meet
all the demands made by the universities in this behalf to
the fullest extent, due to resources crunch.

(e) The information is being collected and will be
laid on the Table of the House.

Pension to Freedom Fighters

2942. SHRI BACHI SINGH RAWAT ‘BACHDA' : Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether the Government propose to enhance
the pension and other facilities being granted to the
freedom fighters on the occasion of 50th Anniversary of
India’s Independenc;

(b) if so, the details thereof;

(c)  whether this facility will also be extended to their
dependents; and

(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) to (d) During the 50th
year of India’s Independence several demands have been
received by the Government to enhance the pension being
granted to freedom fighters and their eligible dependents
under Swatantrata Sainik Samman Pension Schemes of
1980. The Central Government on 10th July, 1997 had
constituted a Joint Committee of Freedom Fighters and
Officials to look into various problems of freedom fighters.
The Joint Committee met on 28th July, 1997 and made
several recommendations including enhancement of free-
dom fighters pension being granted to the freedom fighters
and their eligible dependents. These recommendations are
under active consideration of the Government.

Erosion By Ganga

2943. SHRI MOHAMMAD ALI ASHRAF FATMI : Will
the Minister of WATER RESOURCES be pleased to
state :

(a)  whether the working group constituted by the
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Union Government for formulation of Ninth Five Year Plan
has recommended to check the Ganga erosion;

(b) if so, the details thereof;

(c) whether the Government have formulated any
scheme to check the above erosion; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and (b)
No, Sir. However, an Expert Cornmittee had been
constituted by the Planning Commission in September,
1996 to study the erosion problem and suggest necessary
remedial measures of the river Ganga/Padma in the
districts of Malda and Murshidabad in West Bengal. The
report has been submitted to the Union Government by
the Committee.

(c) and (d) To counter the erosion problem of the river
Ganga, the Governments of the Ganga Basin States plan
and execute protective measures in their territory depen-
ding upon seriousness of the problem and fund availability
with them.

World Bank Loan

2944. SHRIMATI SUMITRA MAHAJAN : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  whether any loan has been taken by India from
World Bank for promoting primary education;,

(b) if so, the rules and regulations thereof; and

(c) the State-wise details of the above amount of
loan utilized during the last five years ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHR!I MUHI RAM SAIKIA) : (a) Yes, Sir.
The World Bank is providing assistance to the tune of US$
260.3 million for the District Primary Education Programme
(DPEP) Phase | covering 23 districts in States of Assam,
Haryana, Maharashtra, Karnataka, Tamil Nadu and Kerala
for a period of 7 years and under DPEP |l an amount of
US $ 450.8 million (IDA Credit amounting to US$ 425
million and a grant from Government of Netherland
amounting to US $ 258 milion in a co-financing
arrangement) for 70 districts in 11 state namely Assam,
Haryana, Madhya Pradesh, Uttar Pradesh, Orissa, Himachal
Pradesh, Gujarat, Maharashtra, Karnataka, Tamil Nadu and
Kerala. The World Bank is also providing assistance
amounting to US$ 165 million for the U.P. Basic Education
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Project in the State Sector for a period of 7 years.

(b) The assistance provided by the World Bank
is in the form of a soft loan from the International
Development Association (IDA) on standard terms and
conditions.

()  The State-wise details of expenditure incurred/
reimbursement claimecd from the World Bank upto
31.3.1997 is given in the enclosed statement.

Statement
DPEP-I
(Rs. in Crores)
SI.  State Cumulative Reimbursement
No. Expenditure received from
upto 31.3.97 World Bank
1. Assam 27.07 24.20
2. Haryana 27.45 24.60
3. Karnataka 34.216 30.53
4. Kerala 22.40 20.35
5. Maharashtra 47.05 41.92
6. Tamil Nadu 24.70 22.23
7. National Component 11.80 11.80
Total DPEP 194.73 175.63
8. Uttar Pradesh 352.20 305.00
Total DPEP and U.P. 546.93 480.63

Basic Education Project

DPEP-II
(Rs. in Crores)
Sl State Cumulative Reimbursement
No. Expenditure received from
upto 31.3.97 World Bank
1. Himachal Pradesh 1.59 1.34
2. Orissa 0.69 0.59
3. Gujarat 1.92 1.58
4. Haryana 0.25 0.24
5. Karnataka 0.11 0.10
Total 4.56 3.85
[English]

Purchase of Oil Tankers

2945. SHRI SARAT PATTANAYAK : Will the Minister
of SURFACE TRANSPORT be pleased to state :
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(a)  whether Shipping Corporation of India propose
to buy oil tankers from abroad; and

(b) if so, the details thereof ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Yes, Sir. Shipping
Corporation of India (SCI) has proposal to acquire 6 Crude
Qil Tankers and 6 Product Tankers at an investment of
US$ 410 million during the Ninth Five Year Plan.

For acquisition of ships, global tenders are floated by
SCI and the orders are placed on the shipyard whose offer
is found to be most competitive, after obtaining approval
of the competent authority.

[Translation]

Non Implementation of Reservation
Policy

2946. SHRI ILIYAS AZMI : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether there is no officer belonging to
Scheduled Castes, Scheduled Tribes, other backward
classes and other minorities among the officers of Oil India
Limited, Assam;

(b) if so, whether reservation policy is not being
implemented in Oil India Limited:;

(c) if sc, the reasons therefor; and

(d) the time by which this policy is likely to be
implemented therein ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R BAALU) :
(a) There are officers belonging to Scheduled Caste,
Scheduled Tribe, other backward classes and other
minorities among the officers of Oil India Limited, Assam.
Their Strength as on 30th June, 1997 is as under :-

sC : 76
ST : 58
oBC : 19
Minority : 91

(b) to (d) The Reservation Policy for SC/ST and OBC
in Oil India Limited is being implemented as per the
Government instructions.

Distribution of Publication in I.A. Flights

2947. SHRI SUKH LAL KUSHWAHA : Will the Minister
of CIVIL AVIATION be pleased to state :
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(a)  the details of the arrangement for the Publication
and distributio of ‘Swagat’ and ‘Namaskar' Magazines in the
flights of Indian Airlines;

(b) the reasons for handing over this job to the
private company when the distibution and publication of
these magazines are possible by the Government
department; and

(c) the steps proposed to be taken for transferring
these magazines from the private party to the Government
department in the public interests ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) Indian Airlines entered into
a contract with M/s Media Transasia in April 1994 for
printing and supply of 60000 copies of Swagat every month
free of cost. In addition the publishers are paying Indian
Airlines a sum of Rs. 8.75 lakhs every month as ‘contract
fee’. The contract with M/s. Media Transasia is valid for a
period of 5 years from June 1994 to May 1999.

(b)  Prior to awarding the contract, Indian Airlines
had invited quotations from leading publishers. The contract
was awarded to M/s Media Transasia on the basis of their
competitive quote.

(c) Since the contract is valid till May, 1999 and the
arrangements with the publisher are working to the
satisfaction of Indian Airlines, the need for handing over
the responsibility to any other agency has not been felt.
Namaskar is the magazine of Air India, Not Indian Airlines.

Conservation of Petrol and Petroleum Products

2948. SHRI NARENDRA BUDANIA : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) the percentage of demand of petrol and
petroleum products met from the indigenous production
during the last three years, year-wise;

(b)  the percentage ot demand to be met during the
next three years from the indigenous sources; and

(c) the steps taken or proposed to be taken to
conserve petrol and petroleum products keeping in view
the ever increasing import bill and to fulfil the requirement
of the country ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The percentage of demand of petrol and petroleum
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products met from the indigenous production during the last
three years, yearwise is as follows :-

Percentage
Year Petrol Pet. Products
1994-95 Full 82.1
1995-96 95.3 77.7
1996-97 94.5 78.4

(b) Based on materialisation of refining capacity as
planned, percentage of demand of petrol and petroleum
products expected to be met during next three years from
indigenous sources is as under :-

Percentage
Year Petrol Pet. Products
1998-99 86.2 68.4
1999-00 87.4 69.3
2000-01 Full 84.9

(c) Government has taken various steps to con-
serve petrol and petroleum products by encouraging
adoption of various conservation measures to avoid
wasteful usage and improve efficiency of utilisation. Various
promotional activities undertaken include multi-media mass
awareness compaign, promotion of measures to curb
wasteful practices and improve the oil use efficiency of
equipment devices and vehicles, conducing energy audits
and fuel oil utilisation studies, organising training programmes
for drivers, model depot projects, demonstration clinics/
workshops/exhibitions/consumer meets, .ponsoring re-
search and development activities for improving oil use
efficiency in various end uses. To contain oil import bill,
steps are being taken to increase refinery capacity by
expanstion of existing refineries in public sector and setting
up of refineries in joint sector and private sector. Import
and parallel marketing of Kerosene, LPG and LSHS in
private sector has also been allowed so as to improve
availability of these products. Steps are also being taken
to increase crude oil production in country through
application of improved technologies, development of new
fields, additional development of existing fields and by
inviting foreign and private capital in the upstream sector.

[English]
Opening of LPG Agency

2949. COL. SONA RAM CHOUDHARY : Will the
Minister of PETROLEUM & NATURAL GAS be pleased to
state :

(a) whether the Government have received any
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demand for opening of LPG agencies in Rajasthan;

(b) if so, the details thereof alongwith their proposed
locations; and

(c) the steps taken by the Government in this
regard and the time by which these LPG agencies are likely
to be opened ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Yes, Sir.

(b) A request has been recently received from the
Hon’ble Member for opening of LPG distributorships at
Jaisalmer city. Barmer city, Pokaran and Pachpadra in
Rajasthan.

(c) The locations Pokaran and Pachpadra are
proposed to be included in the Marketing Plan immediately.
Survey for establishing viability of other two locations has
been ordered. The selection for distributors is to be made
by Dealer Selection Board after it is advertised. It takes
around one year for commissioning of a distributorship after
the distributor is selected.

[Translation]
Pending Proposals

2950. DR. RAMVILAS VEDANTI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a)  whether proposals of Uttar Pradesh Government
relating to construction of stadia and sports training centres
in the State are pending with the Union Government;
and

(b) if so, the details thereof including the grants
proposed to be provided and the Government's stand
thereon ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) No, Sir.

(b) Does not arise.
Rehabilitation Centre for War Widows

2951. SHRIMATI SHEELA GAUTAM :
SHRIMAT! PURNIMA VERMA

Will the Minister of DEFENCE be pleased to state :

(a) the number of rehabilitation centres set up in
the country for the war widows alongwith the places where
these centres have been set up State-wise;
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(b)  the details of funds allocated to these centres
during the last two years and till end of July, 1997 alongwith
activities of these centres,

(¢) whether the Government have received any
complaints/representations about improper functioning of
these centres; and

(d) if so, the details thereof and action taken in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (d) The details
of Rehabilitation/Training-cum-Production Centres for wid-
ows of Defence Personnel and ex-Servicemen in the
country, including the courses conducted by them are given
in the enclosed statement. These centres are opened by
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and working under the respective State Governments
through their Departments of Sainik Welfare. They are
funded by the respective State Governments/Rajya Sainik
Boards.

2. During the last 2 years only one Vocational Training
Centre at Lansdowne, requested for allocation of funds
from Kendriya Sainik Board. This Centre has been given
the following amounts from the Kendriya Sainik Board :-

1995-96 Rs. 31,198/
1996-97 Rs. 28,374/-
Apr. to Jul. 97 Rs. 10,923/-

3. The Central Government have not received any
complaint against these Centres..

Statement

Rehabilitation/Training-cum-Production Centres for Widows of Defence Personnel and Ex-servicemen

Si. No. State Name of the Trg. Centre and location Course Conducted

1. Mizoram Training-cum-Production Centre, Alzaw- Typing & Stenography
Lunglei Bamboo & Cane work

2. Uttar Pradesh Training-cum-Production Centre, Stitching, Knitting & Typing Weaving
Lansdowne Ranikhet Shawls & bandages.

3. Bihar Vocational Training Centre Patna, Arrah, Tailoring & Typing
Ranchi and Chaibasa

4. Rajasthan Vocational Training Centre for Widows Sewing, Knitting Papad and Beedi
ex-Servicemen, Khrija, Khas, Tena, making.

Indroka, Singhasan & Jhunjhunu

5. Uttar Pradesh Sainik Mahila Prashikshan Evam Utpadan Stitching, Tailoring o Knitting
Kandra, Pauri Garhwal.

6. Haryana Vocational Training Centre, Panchkula, Computer Programme Stenography,
Rewari, Chacharauli, Dadri, Jhajjar, Hissar Glass cutting, Handloom and Carpet
and Rohtak. weaving, Hosiery, Tailoring and

Coaching for competitive examina-
tions.

7. Maharashtra Vocational-cum-Production Centre, Satara. Wooden furniture, Cot, Steel Racks
work and Bed sheet and Towel
works.

8. Sikkim Gowvt. Institute of Cottage Industries, Carpet weaving, Handloom, Carpty,

Gangtok Wooden furnitures, Carvin?(, Art,
Weaving, tailoring, cutting, knitting
and cane works.
Standard of Teaching (b)  if so, the steps being taken for improving it; and
2952. SHRI SHIVRAJ SINGH : Will the Minister of (c)  whether any action has been taken against the

HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a)  whether the Union Government are aware of the
constant decline in the standard of teaching in Navodaya
Vidyalayas in Madhya Pradesh;

teachers of those educational institutions and if so, the
details thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA)) : (a)
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Navodaya Vidyalaya Samiti has intimated that there is no
declines in the standard of teaching in Navodaya
Vidyalayas in Madhya Pradesh.

(b) and (c) Do not arise.
(English]
Mumbai High Natural Gas Plant

2953. SHRI CHINTAMAN WANAGA : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a)  whether any proposal to provide Mumbai High
Natural Gas to BSES Thermal Plant at Dahaun has been
received by the Government; and

(b) if so, the action taken/proposed to be taken by
the Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU) :
(a) Yes, Sir.

(b) The proposal is under consideration of the
Government.

[Translation]
Natural Gas

2954. PROF. PREM SINGH CHANDUMAJRA :
SHRI NAWAL KISHORE RAI :

Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state :

(a) whether natural gas being produced in the
country is not being fully utilised;

(b) if so, the total percentage of natural gas utilised
in the country upto March, 1997,

(c) the percentage out of the remaining gas
assessed for its utilisation,

(d)  whether the Government have formulated any
time bound scheme so as to utilise this estimated unutilised
gas; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI! T.R. BAALU) :
(a) and (b) The percentage of natural gas utilised in the
country as of March 1997, is around 93.5%

(c) to (e) The remaining gas is flared on account of:
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(i) technical requirements of field operations.

(i)  gas from isolated structures not integrated with
the main gas grid as it is economically unviable.

(i)  less offtake by consumers; and
(iv)  lack of compression and transportation facilities.

ONGC and OIL have taken various steps for creation
of additional gas collection and compression facilities as
a result of which flaring has been reduced from 30% in
the 7th Plan period to around 6.5% currently. Efforts are
being made to further minimise the quantity of gas being
flared.

[English]
Share of Profits

2955. SHRI UTTAM SINGH PAWAR : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether the Government have decided to give
its share of profits to oil companies from the oilfields and
exploration blocks which were given to the private sector
in 1994; and

(b) if so, the details thereof and how much amount
is proposed to b3 given to each oil company ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) No such decision has been taken by the
Government.

Earthquake in Madhya Pradesh

2956. SHRI DADA BABURAO PARANJPE : Will the
Minister of DEFENCE be pleased to state :

(a) whether departmental houses, some headquar-
ters, offices and units of defence were damaged in the
earthquake which occured on May 22, 1997 in Narmada
valley of Madhya Pradesh;

(b) if so, the details thereof;

(c) whether any relief and assistance work have
been carried out by the Army in towns and villages affected
due to earthquake, if so, the details of relief works carried
out.

(d)  whether the production in many defence units
have come to standstill and if so, to what extent the
production in those units have been affected;

(e)  whether he and Chief of any of the three wings
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of Defence forces visited and inspected the places and
towns; and

(f) if so, the names of persons who conducted the
inspection alongwith the date of inspection and places
inspected by them ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) Yes, Sir.

(b) and (c) A statement is enclosed.
(d)  No, Sir.
(e) No, Sir.
(f) Does not arise.
Statement

There are four Ordnance Factories located in Jabalpur.
Out of these two factories and their estates namely
Ordnance Factory, Khamaria and Gun Carriage Factory,
Jabalpur suffered damages of approximately Rs. 94 Crores.
About one hundred (100) persons of Ordnance Factory,
Khamaria were injured in the earthquake of which seven
(7) were injured seriously. In the two other Ordnance
factories at Jabalpur viz. Vehicle Factory and Grey Iron
Foundry, the effect of the earthquake was minor. Several
offices of the Directorate General of Quality Assurance
located at Jabalpur and Khamaria were damaged due to
the earthquake. The expenditure on their repair is expected
to be of the order of approximately Rs. 79.80 lakhs. Air
armament Inspection Wing, Directorate General of Quality
Assurance building and domestic camps at Khamaria,
Jabalpur were also affected by the earthquake.

2. In the wake of the earthquake at Jabalpur, the Army's
assistance was rendered to the civil authorities as
under :

(a)  one column was despatched to the site for spot
assistance;

(b)  on request from civil administration, 30 other
Ranks donated blood at Medical College,
Jabalpur,;

(c) one surgical team was despatched to Victoria
Hospital for assistance;

(d)  Water was provided to Medical College through
trucks, trolleys and water trucks;

(e) two medical teams were provided for medical
aid, 10 columns were despatched which were
tasked to provide medical aid, relief and salvage
operations, food and water.
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Wet Leasing of Aircraft

2957. SHRI ANAND RATNA MAURYA : Wil the
Minister of CIVIL AVIATION be pleased to state :

(a)  the reasons for Air India to go for Wet Leasing
of Aircraft;

(b)  the criteria adopted for selection of Carib Jet;

(c)  whether any Economic Evaluation done in this
regard;

(d) if not, the reasons therefor; and

(e) the total loss suffered by Air-India by operating
wet leased Aircraft of Carib Jet ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) Air India had wet leased
aircraft to provide growth and expend its market presence
until the company was able to acquire its own aircraft.

(b) Based on the offers received in 1994 from
owners/operators of the aircraft, Air India selected Caribjet
which met airlines’ wet lease requirement at that time.

(c) Yes, Sir.
(d) Does not arise.

(e) The estimated loss is about 201.57 crores. Air
India terminated wet-lease agreement with Caribjet w.e.f.
4.9.96 due to violation of Civil Aviation requirements in the
operating of its aircraft.

Shukia Committee

2958. LT. GEN. PRAKASH MANI TRIPATHI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  whether the Shukla Committee set-up by the all
India Council of Technical Education (AICTE) has
recommended higher pay and better service conditions for
the teachers of technical institutions;

(b) it so, the details thereof, and
(c) the action taken/proposed to be taken thereon ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) All
India Council for Technical Education (AICTE) has not yet
approached the Government of India in the matter of
Shukla Committee Report.
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[Translation]

Facilities to Sports Federations/
Sportsmen

2959. SHRI RAJKESHAR SINGH :
SHRI PANKAJ CHOWDHARY

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether the Government have issued fresh
directives to provide more and more facilities to the sports
federations and talented sportsmen;

(b) if so, the details thereof; and

(c) the date from which the new directives are likely
to be complied with ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Yes, Sir.

(b) The guidelines for assisting National Sports
Federations have been revised recently. Details of the
revised scheme is given in the enclosed Statement.

() These Guidelines have come into force w.e.f.
10th July, 1997.

Statement

The brief details of the new Guidelines are given
below:

(i) Role and responsibility of various agencies
involved in promotion of sports have been
clearly demarcated,

(i) Sports disciplines have been prioritised for the
purpose of Government assistance;

(i) A discipline specific project approach will be
adopted in processing cases for financial
assistance;

(iv) Guidelines for preparation of Long Term
Development Plans (LTDPs) and annual sanc-
tions of development plans have been simplified
and greater flexibilty has been provided to
Federations in meeting their specific require-
ments;

(v)  Tripartite agreements between NSFs, the De-
partment and the SAIl are to be executed for
ensuring better coordination;

(viy  Professionalisation and upgradation of the
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administrative and financial management of
Federations will be emphasised;

(vii) Emphasis has been laid on developing a system
for redressal of grievances of sportspersons;

(viii) Appointment of Registered Chartered Accoun-
tants will be insisted upon to ensure mainte-
nance of proper and transparent accounts;

(ix) Role of sports promoters, particularly for event
management will be recognised; and

(x)  Flow of funds to Federations will be from various
on-going schemes of the Department as well as
the scheme for Grant to National Sports
Federations.

2. The Scale of assistance for organising National
Championships and International Tournaments has also
been increased. Under the Revised Guidelines, the ceiling
for Govt. assistance to Federations for organising National
Championships will be Rs. 1.00 lakh for Seniors (Men &
Women); Rs. 2.00 lakhs for Juniors (Boys & Girls) and
Rs. 3.00 lakhs for Sub-Juniors (Boys & Girls). In case the
Championships are organised separately for men and
women, only 50% of the total grant is admissible. For
International tournaments such as World Cup/World,
Commonwealth, Asian Championships, assistance, of
Rs. 5.00 lakhs will be given and Rs. 3.00 lakhs for other
tournaments.

3. Individual sports disciplines have been divided into 3
categories viz. ‘A’, ‘B' & ‘C’. Category ‘A’ include 7
disciplines, which are included in the Olympics, Common-
wealth and Asian Games and where our teams or individual
sportspersons have fair chance of winning medals in the
coming events. Category ‘B’ will cover 13 disciplines, which
are included in the Olympics, Commonwealth and Asian
Games and where there is a proven aptitude but not yet
close to International competitive levels. Other sports, not
covered in categories ‘A’ & ‘B’ above, have been placed
in Category ‘C’. Category-wise list of disciplines is attached
at Annexure.

4. Constitution of Selection Committee for selection of
sportspersons for inclusion in the Coaching Camps/
International participation etc. has been revised. The
Committee will be headed by the President of the
concerned Sports Federation, with the representative of
I0A, National Coach and eminent ex-sportspersons as
Members. A Govt. Observer will however, be present during
the meetings of the Selection Committee.

5. Under the Revised Guidelines, the Federations
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falling in Category ‘A’ & ‘B’ will be able to appoint a National
Coach from a panel prepared by SAl. Assistance upto Rs.
15,000/~ per month will be reimbused to the Federation for
meeting the salary etc. of the National Coach.

6. The new Guidelines provide a detailed procedure for
recognition of Sports Federations, as well as suspension/
withdrawal of recognition under specified circumstances/
breach of conditions.

7. Besides international air passage, the Govt. will bear
expenses on account of boarding & lodging for sports
disciplines listed in Categories ‘A’ & ‘B’ for participation in
the Olympics, World, Asian and Commonwealth Games
Championships including pre-qualifying tournaments for the
above championships.

Annexure

Category - wise List of Disciplines

CATEGORY-A.
1. Athletics

2. Boxing

3. Hockey (Men)
4. Shooting

5. Weightlifting
6. Archery

7. Volleyball
CATEGORY-B

1. Badminton
2. Football

3. Golf

4. Hockey (Women)
5. Judo

6. Swimming
7. Squash

8. Table Tennis
9. Chess

10. Kabaddi

11. Tennis

12. Wrestling
13. Yachting
CATEGORY-C

1. Ball Badminton
2. Baseball
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Body Building
Carrom

Cycle Polo

Karate

Kho-Kho
Powerlifting

9. Softball

10. Roller Skating

11. Sports for the Deaf
12. Basketball

13. Billiards & Snooker
14. Canoeing & Kayaking

® N o 0 s> w

15. Cycling

16. Equestrian

17. Gymnastics

18. Handball

19. Rowing

20. Taekwondo

21. Wushu

22. Women’s Cricket

23. Tennikoit

24. Triathlon

25. Throwball

26. Wrestling (Indian Style)
27. School Games Federation of India.

[English]
Implementation of Marketing Plan

2960. SHRI ANANT GUDHE :
SHRI SANDIPAN THORAT :

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a)  the estimated demand of L.P.G. in Maharashtra
during the last three years and the actual supply made;

(b) the details of demand projection::: of LPG. in
the State during the Ninth Plan;

(c) whether the Government have reviewed the
implementation of marketing plan for 1996-97 for selection
and appointment of Agents/Distributors by the Regional
Selection Board for distribution of petroleum products in
various States particularly in Western region;

(d) if so, the details thereof alongwith backlog of
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work to be carried out for 1997-98;

{e) the steps taken or proposed to be taken by the
Government to make the functioning of Regional Selection
Board more transparent and efficient; and

(f) the details of the marketing plan for petroleum
products for 1997-98 for Maharashtra State ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The estimated demand and actual sale of LPG in
Maharashtra during the last three years are as under :

Year Est. Demand Actual Sales
(Figs in TMT's) (Figs in TMT's)

1994-95 592.30. 605.80
1995-96 647.82 669.84
1996-97 713.74 721.50

(b)  The details of demand projections of LPG in
the State of Maharashtra during the Ninth Plan are as
under :

Year Demand (Figs in TMT's)
1997-98 1247.92
1998-99 1376.90
1999-00 1540.83
2000-01 1672.52
2001-02 1770.58

(c). (d) and (f) It has been decided to have a two-
year Marketing Plan 1996-98 instead of single year plan
1996-97. The Marketing Plan 1996-98 for petrol/diesel retail
outlets has been finalised. It contains 433 retail outlet
proposals for different parts of the country including 34 for
the State of Maharashtra. The Marketing Plan for LPG
distributorships and SKO/LDO dealerships has not yet been
finalised.

(e) Revised Dealer Selection Guidelines have been
laid down with a view to ensuring fair and transparent
functioning of the Dealer Selection Boards in making the
selections for dealers/distributors of petroleum products. The
composition of the Board has been decided as under :

(i) A retired Judge of High Court - Chairman

(ii) An officer not below the rank - Member
of Dy. General Manager of the
concerned Oil Company.

(i) An officer not below the rank - Member
of DGM of the another Oil
Company.
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It would be incumbent on the Board to finalise the
merit panel within 24 hours of the completion of the
interview.

Pilots in IA and Al

2961. SHRI MAHESH KUMAR M. KANODIA : Will the
Minister of CIVIL AVIATION be pleased to state:

(a) the total number of pilots employed in the Indian
Airlines and the Air India and the number of Scheduled
Castes and Scheduled Tribes pilots out of them;

(b)  whether the Government proposed to provide
special training to the pilots belonging to Scheduled Castes
and Scheduled Tribes; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) Details of pilots are as
under :-

Total No. of Pilots SC ST
Air India 413 15 3
Indian Airlines 434 22

(b) and (c) Both Air India and Indian Airlines appoint
Commercial Pilots License holders as trainee pilots from
the open market. Presidential directive regarding reserva-
tion for Scheduled Castes (SC) and Scheduled Tribes (ST)
in appointments in Public Sector Enterprises is followed
by the two airlines. All the trainee pilots including SC &
ST are imparted training on the aircraft in the fleet of the
two airlines.

Supply of Seamless Steel Pipes

2962. SHRI PRAMOD MAHAJAN : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state :

(a) whether ONGC awarded the contract for the
supply of seamless steel line pipes for B-55 Project to
Marubeni Corporation of Japan by miscalculating the freight
charges though the tenders of Dalmine of Italy were the
lowest;

(b) if so, the details thereof;

(c)  whether by this action, O.N.G.C. has imposed
an additional burden of about Rs. 1.75 crores on
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the national exchequer and the O.N.G.C. has violated
the practice of transparency in awarding the above
contract,

(d) if so, the details thereof; and

(e)  the corrective action/steps taken by the Govern-

ment to prevent such misuse 7

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALUj) :
(a) and (b) ONGC awarded the contract to M/s Marubeni
Corporation, Japan, which was the lowest evaluated offer,
as per bid evaluation criteria based on freight rates
obtained from Transcharnt before price bid opening.

(c) to (e) the contract was evaluated as per the bid
evaluation criteria which was known to all the bidders in
advance and therefore the question of any additional
burden or lack of transparency does not arise.

[Translation]
Diesel/Petrol Pumps

2963. SHRI RAJABHAU THAKRE : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state :

(a) The total number of Diesel/Petrol Pumps
running in Maharashtra;

(b)  whether the Government are contemplating to
set up new Petrol/Diesel Pumps in the State;

(c) if so, the time by which the new Petrol/Diesel
Pumps are likely to be set up; and

(d)  the criteria adopted for allotment of Petrol/Diesel
Pumps ?

_ THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) As on 1.4.1997, 1638 retail outlets were in operation
in Maharashtra.

(b) and (c) In addition to the locations pending from
previous Marketing Plans, 34 new retail outlet dealerships
have been included in the draft RO Marketing Plan
1996-98 for Maharashtra. It generally takes about 6-12
months to commission the dealership after issue of Letter
of Intent.

(d) For allotment of retail outiet dealerships,
candidates have to meet the eligibility criteria relating to
nationality, age, educational qualification, income residence
and multiple dealership norms.
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[English]
Tariffs for Domestic Hotel Industry

2964. SHRI HARIN PATHAK :
TOURISM be pleased to state:

Will the Minister of

(a)  whether the leading tour operators and travel
agents have presented a petition to the Government
seeking initiation of administration tariffs for the domestic
hotel industry;

(b) if so, the details thereof; and
(c) the reaction of the Government thereto ?

THE MINISTER OF TOURISM AND MINISTER FOR
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
to (c) No, Sir. However, tour operators and travel agents
associations have made representations for the abolition
of dual tariffs being charged by some of the hotels. The
Government is seized of the issue and have taken up the
same with the concerned authorities.

FDI in Private Sector

2965. SHRI SANDIPAN THORAT : Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a)  whether attention of the Government has been
drawn to the newsitem captioned “Panel set up to woo FDI
in transport sector” appearing in the Financial Express
dated July 15, 1997,

(b) if so, the details regarding terms of reference
of the committee and its composition and task asigned and
the likely period for submission of report to the
Government; and

(c) the action taken or proposed to be taken by the
Government in this regard ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) to (c) Ministry has not
constituted any such Committee.

Performance of Navodaya Vidyalayas

2966. SHRI SHANTILAL PARSOTAMDAS PATEL :
Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a)  whether there has been any attempt at formally
assessing the functioning of the scheme of Navodaya
Vidyalaya since its inception;

(b) if so, the details thereof, and
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(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) No, Sir.

(b) Does not arise.

(c) It has been proposed in the Programme of
Action, 1992 on National Policy of Education, 1986, that
a comprehensive review of the Scheme of Navodaya
Vidyalaya will be required after Navodaya Vidyalayas have
been established and consolidated in all districts of the
country. The process of establishing and consolidating
Vidyalayas is going on.

[Translation]
Maintenance of Historical Buildings

2967. SHRI FAGGAN SINGH KULESTE : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether there is any provision for the mainte-
nance of historical buildings by the Archaeology depart-
ment in Mandla district of Madhya Pradesh;

(b) if so, the details thereof; and
(c) the details of funds earmarked for it ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) to (c) The provision by
the Archaeological Survey of India for the regular upkeep,
maintenance and conservation of Centrally protected
monuments in Mandla District of Madhya Pradesh for the
year 1997-98 is as follows -

1. (a) Begam Mahal Rs. 60,000/-

(b) Dal-Badal Mahal
Chougan Roytwari

2. Siva Temple, Khardeori Rs. 5,000/-
3. Ram Mukteswara Temple, Rs. 5,000/
Kukarmath
4, Shahburj, Mandla Rs. 5,000/-
[English]

Shallow Tubewell Project

2968. SHRI RAM KRIPAL YADAV :
SHRI MOHAMMAD ALI ASHRAF FATMI :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:
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(a)  whether the Shallow Tubewell Project sent by
Bihar Government is pending with the Union Government;

(b) if so, the details of the project and since when
it is pending; and

(c)  the action taken/proposed to be taken by the
Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
(1) A project report on Shallow Tubewells for irrigation in
Tal areas of Bihar was received by Ministry of Agriculture
in the last week of March, 1997 from Government of Bihar.
The project proposal was for constructing 25850 Shallow
Tubewells at an estimated cost of Rs. 22.23 crores. It has
been intimated to Minor Irrigation Department, Government
of Bihar, on 1st May, 1997 that a proposal to implement
a scheme of on-Farm Water Management for increasing
crop production. in Eastern India is under consideration in
the Union Ministry of Agriculture. The scheme will be
covering the Tal area of Bihar also for providing minor
irrigation facilities in the form of community irrigation wells.
The scheme is yet to be approved.

(ii) Further, another project report for installation of
shallow tubewells/wells at estimated cost of Rs. 7048.26
crore was received from Government of Bihar in Sept., 92.
The Project report was examined and observations of
Ministry of Water Resources were sent to the Government
of Bihar for compliance.

Unrecognised Institutions

2969. SHRI SURESH R. JADHAV : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether in order to save the innocent students
from open plundering, the Government propose to issue
guidelines for the plethora of unrecognised institutions
conducting various unrecognised vocational courses to
mention clearly in the advertisement/prospectus that the
courses offered by them are not recognised;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) . (a) and (b)
Ministry of Labour has issued instructions to States/UTs
that a directory of Industrial Training Institute (IT1)/Industrial
Training Centres (ITCs) having complete details of trades/
units affiliated to National Council of Vocational Training
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(NCVT) should be published and this be updated every
year. At the time of admission, advertisement may be given
in the local newspapers to warn the students that those
seeking admission in unaffiliated ITls would do so at their
own risk and would not be permitted to take the NCVT
examination at All India Level.

In addition, the All India Council for Technical
Education (AICTE), New Delhi which is set up under the
AICTE Act, 1997, has issued regulation for approval of
main technical institution, introduction of new courses or
programmes and approval of intake capacity of courses
or programmes.

The Council has published a directory of Technical
institutions approved by the Council.

The Council also gives advertisement in the newspa-
pers from time to time regarding the institutions and
programmes at degree and deploma level, approved by
the Council for information of the parents and the students.

(c) Does not arise.
Sports Development Fund

2970. SHRI SURESH KALMADI! : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
gtate :

(a)  whether the Government propose to set up a
Sports Development Fund in order to rejuvenate the sports
scenario in the country;

(b) if so, the salient features thereof; and
(c) the quantum of initial contribution for it ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Yes, Sir.

(b) and (c) The proposal for creation of sports
Development Fund is under active consideration of the
Government. The fund is proposed to be set up for
mobilising resource from Govt. and various non-Govt.
organisations including private sectors and industries. The
fund will assist various activities relatirig to promotion of
excellence in sports.

Details are being worked out.
Chandla Committee

2971. SHRI G. VENKAT SWAMY : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state

(a) whether the Government have taken any
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decision on the Chandla Committee report relating to
donation by the public schools in the Capital;

(b) if so, the details thereof;, and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
Govt. of NCT of Delhi -have informed that they are
examining the Chandla Committee report.

Foreign Airlines Operation in India

2972. DR. KRUPASINDHU BHOI :
PROF. P.lL KURIEN :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a)  the foreign airlines operating in India;

(b)  whether some of those Airlines propose to
expand their operation in the country;

(c) if so, the details of those Airlines and the
new routes which are proposed to be connecied by Air
by them;

(d)  whether Singapore Airline is planning to expand
its operation in the country;

(e) if so, whether bilateral talks has been held or
proposed to be held in that regard; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) 51 foreign airlines are
presently operating scheduled services to/from/through
India.

(b) and (c) Expansion of services is left to the
Commercial judgement of the individual airlines. However,
the Government of india, during the last one year, has
granted additional traffic rights to the designated airlines
of 23 countries on a reciprocal basis.

(d) to (f) During the Inter-Governmental talks held in
July, 97, India and Singapore have agreed to increase the
capacity entittement by 6 B-747 units by summer 2000 by
addition of 2 units each year starting from summer 1998.
The additional capacity is linked to a code-share
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arrangement between Air India and Singapore Airlines
under which Air India will be entitled to a block of seats
on Singapore Airlines’ flights to points in U.S., Canada,
Australia and New Zealand at an agreed price. The above
agreement is being piaced before the Government for
approval.

Holding of Examination

2973. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whether Osmania and Kakatiya Universities
were conducted one sitting exmination for awarding
graduate and post graduate degrees for the last 22 years;

(b) if so, the details thereof;

(c) whether this practice has been discontinued on
the direction of UGC;

(d) if so, the reasons therefor;

(e)  whether in spite of direction given by the Andhra
High Court to conduct the examination, this examination
has not been conducted so far affecting the future of near
about 1 lakh students; and

(f) if so, the main reasons thereof and time by which
the said examination is likely to be conducted ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (f)
According to the information furnished by UGC, Osmania
and Kakatiya Universities have been offering one-sitting
degree courses at under-graduate and post-graduate
levels. UGC Regulations (1985) regarding Minimum
Standards of Instruction for the grant of the first degree,
inter-alia, provide that “No student shall be eligible for the
award of the first degree unless he has successfully
completed a three year course.” The Commission
considered the matter in its meetings held in March and
September, 1996 and June, 1997 and decided that in view
of the above Regulations, no university be allowed to enrol
candidates for one-sitting B.A. degree course from the year
1996-97 onwards.

As regards the Masters’ Degree, the Commission
decided that. in view of proviso to the above Regulations,
no student shall be eligible to seek admission to the
Masters’ Course who has not successfully pursued the first
degree rnurse of three years, duration.
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Mittal Report

2974. SHRI KARIA MUNDA :
SHRI ANCHAL DAS :

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the reasons for non-implementation of Mittal
Report during the three years;

(b) the action taken/proposed to fulfill Parliament
assurances and reasons for delaying report;

(c)  whether reservation is applicable in promotion
from Group ‘A’ to within Group ‘A’ & upto which post 40
Point Roster was applied during 1991-93; and

(d) if roster is not applicable from Group ‘A’ to ‘A’
how SC/ST are shown promoted against reservation ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN : (a) and (b) The main recommen-
dation of Mittal Committee Report pertaining to annulment
of amendment of the R&P Rules has already been
implemented. Action on other recommendation is under
consideration which is likely to take some more time as
the issues involved are complex. The matter is also under
discussion with National Commission for SCs/STs.
However, efforts are being made to expedite action.

(c) Reservation is applicable for promotions upto the
lowest rung of Group ‘A’ posts only and the 40 point roster
was made applicable accordingly for promotions affected
between 1991 to 1993, including subsequent Review
DPCs. No reservation is applicable in promotion with Group
‘A

(d) Position already explained at (c) above.
[Translation]
Tourism Projects in Haryana

2975. DR. ARVIND SHARMA : Will the Minister of
TOURISM be pleased to state :

(a) whether Haryana Government has sent some
tourism projects for the approval of the Union Government;
and

(b) if so, the details thereof and the action taken
in each case ?

THE MINISTER OF TOURISM AND MINISTER FOR
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
and (b) The Department of Tourism has prioritised the
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following projects in Haryana in consultation with the State
Government for Central Financial assistance during 1997-
98 -
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(b)  No, Sir.

(c) The number of passengers who travelled
on Indian Airlines flights on Delhi-Leh sector were as

SI. No. Project under :-
1. Expansion of facilities at Birdie Tourist Complex, Month No. of No. of
Faridabad. flights passengers
2. Expansion of Accommodation at Rai. March'97 15 1189
3. Health Resort at Badkal April'97 16 1217
4, Upgradation of Tiliar Lake May'97 17 1369
5. Tourist Complex at Damdama June'a7 28 2163
6. Surajkund Crafts Mela July'97 33 2758
7. Tourist tacilities at Kalesar . -
' . (d) Indian Airlines has taken preventive measures
8. Kartik Festival like assigning dedicated officers for pre-flight checks, post
9. Kurukshetra Festival flight checks by Airport Manager, Delhi, review of
10, Exterior Development of Raja Nahar Singh 'c:mcenanon procgdure and erutfatfagnhof an officer at Delhi
Ballabgarh Fort, irport to supervise checking of flights to Leh route.
(English) Oil Companies

Air Tickets for Leh

2976. SHRI MANGAT RAM SHARMA :
SHRI GHULAM MOHD. MIR MAGANI :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a)  whether it is a fact that air tickets for Leh bound
air passengers are being sold by touts in connivance with
Indian Airlines staffs menning the various booking counters
and centre space control for a commission anything
between Rs. 500/- to Rs. 1000/,

(b)  whether it is also a fact that because of
corruptions in the |.A., the Leh bound plans usually run
half empty while the passengers do not get tickets at the
various counters of |.A;

(c) whether a list containing number of passengers
travelled on each flight separately on the Delhi Leh sector
for the months of March, April, May, June and July 1987
(til date) be place on the table of the house; and

(d) the steps taken by the I.A. authorities to stop
black marketing of tickets on the I.A. routes in the country
also be placed on the table of the House ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) No, Sir.

2977. SHRI SYDAIAH KOTA : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a)  whether there is any proposal to privatise the
marketing set up of oil companies;

(b) if so, the details thereof;

(c)  whether oil companies are not meeting the
marketing requirements of rural population;

(d) if so, the steps proposed to be taken to tackle
this problem;

(e)  whether the Government propose to review the
rural marketing aspect of the functions of oil companies;
and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) No, Sir.

(c) to (f) Petrol and Diesel are being supplied to the
consumers through the vast network of retail outlets all over
the country including rural areas and National/State
Highways. The oil marketing companies carry out periodical
surveys to identify the economically viable locations for
putting up retail outlets and LPG distributorships. The
proposals are included in the Marketing Plans and retail
network is developed accordingly by the oil companies. In
view of the growing demand for LPG in the rural areas
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of the country, the Government has taken a decision
recently—(i) to cover all urban locations with population of
10,000 and above by including potential of the adjoining
villages falling within a radius of 15 kms.; (ii) to cover all
feasible urban locations having a population of 5000 and
above by taking into account the potential of the adjoining
villages within 15 Kms. radius; (iii) to include potential
villages having a popoulation of 10,000 and above taking
into account the potential of adjoining village within 15 km.
radius; and (iv) to open LPG distributorship in feasible rural
locations contiguous to the towns having a population of
one lakh and above. Retail outlets are being provided all
aver including rural areas to meet the demand from all
areas including rural areas.

[Translation)
Floods in UP

2978. SHRI HARIVANSH SAHAI :
SHRI RAJENDRA AGNIHOTRI :

Will the Minister ot WATER RESOURCES be pleased
to state :

(@) the names of States in North India which are
badly affected due to floods;

(b) the number of people died and rendered
homeless due to floods in Uttar Pradesh;

(c) whether the Union Government have formulated
any scheme to check the damage caused by fioods in
Northern Bihar and the Nepal border;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to provide relief to the next kith and kin of
those died, rendered homeless and affected other-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) Some
parts of Bihar and Uttar Pradesh in Northern India have
been affected by floods during the Southwest Monsoon of
1997.

(b) Due to recent floods in Uttar Pradesh 41 human
lives were lost. 959 houses were damaged and a
population of 2.47 lakhs including those rendered homeless
were affected.

(c) and (d) Flood Management is a state subject and
as such investigation, planning and execution of flood
management schemes are primarily the responsibility of the
concerned State Government. Ganga Flood Control
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Commission (GFCC) of Central Government has prepared
comprehensive master plans for flood management for all
the rivers of North Bihar and sent to Government of Bihar
for formulating detailed schemes and their implementation.
The Union Government have been rendering financial
assistance to Government of Bihar for flood proofing
schemes, critical anti erosion schemes and maintenance
of flood protection works of Kosi project under Central
Sector during 8th Plan which are proposed to be continued
during 9th Plan also.

Central Government is also holding negotiations with
His Majesty’'s Government of Nepal regarding construction
of storage reservoirs and embankments on common rivers
which would provide flood control benefit to Bihar and the
Nepal border. Extending embankments on Lalbakeya,
Kamla, Bagmati and Khando rivers in to Napal territory are
under active consideration, Both countries have also
decided to take up investigations for Sapta Kosi High Dam
in Nepal.

(e) In order to enable the State Government to
carry out immediate rescue and relief measures in the
areas affected by flood, State Calamity Relief Fund
(CRF) has been constituted for each State with 75%
contribution by Central Government. Two instalments of
central share of Calamity Relief Fund have been released
to all State Governments. An amount of Rs. 49.51
crore has been released to Uttar Pradesh and an amount
of Rs. 20.56 crore has been released to Bihar during
1997-98.

(English]
Wet Leasing System from Caribjet

2979. SHRI NAWAL KISHORE RAI :
SHR! GIRDHARI YADAV :

Will the Minister of CIVIL AVIATION be pleased to
state :

(a) whether the former Managing Director (Capt.
D.S. Mathur) and Mr. Michael Mascarenhas,the then
Commercial Director of Air India started Wet Leasing
Bystem of Aircraft from Caribjet Co. ignoring all technical
aspects raised by technical personnel and viability by
executive authorities with an intention to rub off public
money;

(b) if so, whether the total loss of Rs. 160 crores
in operation of aircraft has resulted on this account;

(c) whether the Government propose to conduct a
CBI enquiry in this regard;

(d) if so, the details thereof; and

(e) if not, the steps the Government propose to take
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against the officials found guilty ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) to (e) The entire matter
relating to wet leasing of aircraft by Air India is being looked
into by the Central Bureau of Investigation.

[Translation]
Helicopter Crash

2980. SHRI THAWAR CHAND GEHLOT : Will the
Minister of DEFENCE be pleased to state:

(a) the number of army helicopters crashed and
those damaged by foreign missiles in the country during
1995-96, 1996-97 till July 15, 1997; separately;

(by  the number of soldiers injured and killed therein;
and

(c) the quantum and nature of assistance and other
facilities provided so far to those injured and killed in these
crashes ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (c) During the
years 1995-96, 1996-97 and 1997-98 (till 15th July 1997)
1, 1 and 2 Army helicopters respectively , crashed in which
3 soldiers were killed. No one was injured. No helicopter
has been damaged by foreign missiles. In addition to the
compensation from Group Insurance Scheme, the service
personnel are given an ex-gratia grant of rupees one lakh.

[English]
North Koyal Canal Project in Bihar

2981. SHRI VIRENDRA KUMAR SINGH : Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the North Koyal Canal Project is the
largest irrigation project of Bihar;

(b)  whether the imrigation of Palamu Aruangabad,
Chatra, Gaya, Nawada and Monghyr district depends on
this project;

(c) whether wok on this project lying pending;

(d)  whether the Union Government propose to
provide Central Assistance for the completion of this
project; and

(e) if so, the dgtails thereof ?
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THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
North Koel Project is one of the major ongoing irrigation
projects of Bihar. On completion, it shall provide irrigation
benefits to palamu, Aurangabad and Gaya Districts. The
anticipated expenditure upto March, 1997 was Rs. 419.23
crores.

(d) to (e) The project has not been given clearance
by the Planning Commission as the project report was sent
back to the State Government in June, 1996 due to non-
compliance of the observations of the Technical Advisory
Committee.

Upper Tunga Project

2982. DR. M. JAGANNATH :
SHRI G.A. CHARAN REDDY :
SHRIMATI LAKSHMI PANABAKA :
SHRI R. SAMBASIVA RAO :
DR. T. SUBBARAMI REDDY :
SHRI K.H. MUNIYAPPA :

Will the Minister of WATER RESOURCES be pleased
to state:

(a)  whether in spite of opposition by the Andhra
Pradesh Government, the Karnataka Government contin-
ues to construct the Upper Tunga Project;

(b) if so, the effots made by the Andhra
Government to stop construction of said project by
Karnataka;

(c) whether the Union Government have also
opposed the Karnataka’s move to construct the Upper
Tunga Project; and

(d) if so, the details thereof and present position
in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (d)
Upper Tunga Project in Krishna Basin of Karnataka has
not been given Investment Clearance by the Union
Government. The State of Andhra Pradesh has filed a suit
in the Supreme Court of India under Article 131 of the
Constitution in the matter of violation of decision of Krishna
Water Dispute Tribuanl against the States of Karnataka and
Maharashtra & Union of India.

Merger of AAIl with 1AAI

2983. SHRI KODIKUNNIL SURESH : Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the Committee appointed by the
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Government have come out with the report regarding the
merger of AAI with IAAL; and

(b) if so, the details thereof and the manner in which
the seniority is going to be counted between AAI and IAAI
employees ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) and (b) The Government
had not appointed any Committee. However Airports
Authority of India (AAl) had set up an Expert Committee
under the Chairmanship of Justice J.D. Jain (Retd.). This
Committee has submitted its report which broadly deals
with the principles of integration of cadres, scales of pay,
conditions of service and inter-seniority amongst the
employees of National Airports Division and International
Airports Division of Airports Authority of India (AAl). The
report is under examination of AAl.

Task Force for North East Sector

2984. SHRI SONTOSH MOHAN DEV :
DR. T. SUBBARAMI REDDY :

Will the Minister of TOURISM be pleased to state :

(a) whether the task force on development of
tourism in North East has called for removal restrictions
on the tourists;

(b) if so, whether this task force was constituted by
the Department of Tourism to recommend the improvement
in the North Eastern sector;

(c) the steps are being taken to improve the tourism
in the North Eastern States;

(d) whether these States have been lying as
isolated region,;

(e)  whether any concrete programme in this regard
has been worked out; and

f it so, the details thereof ?

THE MINISTER OF TOURISM AND MINISTER FOR
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
to (f) The Task Force set up by the Department of Tourism
has recommended to consider removal of entry restrictions
on the tourists. The other recommendations include
emphasis on Infrastructure and Human Resource Devel-
opment and wide publicity of Tourist. Attractions of the
region. The Task Force has identified a number of projects
including construction of tourist complexes, wayside
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amenities etc. for the development of tourism of the region
and a number of them have been prioritised for Central
Financial Assistance during 1997-98.

Replacment of Indian Artefacts

2985. SHRI L. RAMANA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a)  whether attention of the Government has been
drawn to the newsitem appearing in the Asian Age dated
July 2, 1997 entitled “British Museum told to replace Indian
Artefacts”; and

(b) if so, the facts thereof and the reaction of British
Government thereto ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Yes, Sir.

(b) An exhibition entitled ‘Enduring Image’ from British
Museum will have a wide range of art-objects belonging
to various ancient world civilizations on view in the National
Museum from 13th October, 1997 onwards for about two
months. While examining the list of exhibits proposed to
be displayed, it was felt that the Indian Section was rather
under-represented, not truly commensurate with the great
civilization that it is. Accordingly, suggestions were made
to the British Museum to enhance the Indian Section by
changing some of the exhibits and adding new ones more
representative of our civilization. The suggestion has been
received favourably, some changes have already been
made and some are likely to be made before the final list
of exhibits is agreed.

Daily Flight for Metro Cities

2986. SHRI RAJENDRASINH RANA : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the number of cities connected with the metro
cities by daily flight services;

(b)  whether the Government propose to connect the
cities with daily flights to metrol cities which are not having
this facility at present; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) Twenty four cities are
connected with daily flights to/from metro cities.

(b) and (c) In view of resource costraint of the Indian
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Airlines, Private operators are being encouraged to add
more stations in their networks, subject to viability.

Extension of Calcutta-Chennai
National Highway

2987. SHRI N.K. PREM-CHANDRAN :
SHRI N.N. KRISHNA-DAS :
SHRI RAMESH CHENNITHALA :

Will the Minister of SURFACE TRANSPORT be
pleased to state :

(a)  whether the Government propose to extend the
Calcutta-Chennai National Highway utpo Thiruvanantha-
puram in Kerala,

(b) if so, the details thereof,

(c)  whether Kerala will be included in the corridor
formed with an intention to develop the National Highways;
and

(d) if so, the details thereof ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Thiruvananthapuram is
already connected with Chennai through National Highway
Nos. 45, 7 and 47.

(c) and (d) Though the main thrust for development
of National Highways during the 9th Plan will be for four
high density corridors linking Delhi-Calcutta, Chennai &
Mumbai, the other National Highways including these
passing through Kerala will aslo be developed during the
9th Plan keeping in view the traffic intensity, overall priority
of work and the availability of funds.

Helicopter shot down by Militants in
Assam

2988. SHR!I N. RAMAKRISHNA REDDY : Will the

Minister of DEFENCE be pleased to state :

(a) the name of the militant group that shot down
the helicopter carrying Major General Kashev Singh near
Kohima in Assam;

(b)  whether some rocket was used to shot down
the helicopter; and

(c) the sources of rockets and other arms that have
come in the possession of the militants in Assam ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) and (b) According
to the information received from Army HQrs the helicopter
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crashed due to inclement weather and not on account of
shooting down by any militant group.

(c) The militants in Assam are reported to be
getting arms from various sources, including other militant
groups operating in the region.

Tourist From Australia

2989. SHRI CHANDRABHUSHAN SINGH : Will the
Minister of TOURISM be pleased to state :

(a)  whether it is a fact that the Ministry has got its
office at Sydney headed by a Director;

(b) the total monthly expenditure incurred by the
Ministry to run the said office at Sydney; and

(c) the total number of tourists visited India from
Australia during the last three years ?

THE MINISTER OF TOURISM AND THE MINISTER
OF PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA):
(a) The Central Department of Tourism has its Regional
Office for Australasia Region at Sydney. It is headed by
a Regional Director.

(b)  The monthly expenditure incurred on running of
the office at Sydney for the year 1996-97 is as follows :

Month (Rs. in lakhs)
Apr 96 6.94
May 96 7.43
June 96 5.06
July 96 7.46
Aug 96 7.96
Sept 96 7.30
Oct 96 7.00
Nov 96 7.33
Dec 96 7.23
Jan 97 5.86
Feb 97 6.14
Mar 97 8.56

(c)  Tourist arrivals from Australia during the last
three years are as under :

year Tourist Arrrival from Asutralia
1994, 33.142
1995 36,150
1996 48,755
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Funds for National Highways

2990. SHRI S. AJAY KUMAR : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether any allocation has been made under
C.R.F. to States for the year 1997-98; and

(b) if so, the details thereof, State-wise ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) No, Sir.

(b) Does not arise.
[Translation]
Report on BHU

2991. SHRI S.P. JAISWAL : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state

(a)  whether the Government have received any
report ‘Kulpati Ke Karname' from Students Union of BHU;

(b) if so, the main points therein; and
(c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
report under question has been received very recently and
is under examination.

[English)]
Vayudoot Service

2992. SHRI K.P. SINGH DEO : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the State where Vayudoot service is under
operation;

(p)  the important cities and towns in those States
connected by the Vayudoot services;

(c)  whether the Government have a proposal to
extend Vayudoot service to Orissa;

(d) if so, whether the Government have a proposal
to connect Anugul, Talcher and Dhenkanal under the
Vayudoot map; and

(e) if so, the steps taken in that direction ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) to (e) Vayudoot is not
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operating in any State, since it was merged with Indian
Airlines in 1993 as a separate division by name “Short Haul
Operations Department” (SHOD). SHOD operates flights to
Calcutta in West Bengal, Aizwal in Mizoram, Guwahati &
Lilabari in Assam, Cochin/Trivandrum in Kerala and Agatti
in Lakshadweep.

SHOD has, at present, no plans to extend its services.
However, private operators are being encouraged to add
more stations in their networks, subject to viability.

[Translation]
Shershah Suri National Highway

2993. SHRI R.L.P. VERMA : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a) whether the historical Shershah Suri National
Highway is in dilapidated condition;

(b) if not, the expenditure incurred thereon
particularly on Bihar-Bengal Section during 1992-1997;
and

(c) if a fixed amount has been shown each year
under mainteanance head, whether the Government would
get an enquiry conducted by the CBI into the expenditure
incurred ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) National Highway No.2
is being maintained in traffic-worthy condition within
available resources. Funds are allocated to the State in
lumpsum and work-wise distribution thereof is left to the
State dependding upon the priority, progress of work and
to take care requirements of critical sections as per field
conditions. The expenditure incurred during 1992-97 is
given in the enclosed Statement,

(c) Does not arise.
Statement

Expenditure incurred during 1992-97 for Development
and Maintenance of National Highways in Bihar
and West Bengal

Blhar West Bengal
Year Develop- Main- Develop- Main-
ment tenance ment tenance
work works works works
(Rs. in lakhs) (Rs. in lakhs)
1 2 3 4 5
1992-93 1385 1072.66 2230 1071.51
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1 2 3 4 5
1993-94 1920 1276.45 3500 1760.45
1994-95 2221 1472.53 3987 1744.02
1995-96 1980" 1763.95 3310 1731.33
1996-97 1583.35* 2193.95 3608 3081.68

* In addition 43 kms length between Barwadda and
Barakar on National Highway No.2 in Bihar is being
widened to 4-lanes by National Highway Authority of
India with ADB financcial assistance

[English]
Investigation in Expionage Case

2994. SHRI B.L. SHANKAR : Will the Minister of
WATER RESOURCES be pleased to state :

(a)  whether attention of the Government has been
drawn to news-item captioned, “Scientist alleges research
espionage” appearing in the ‘Indian Express’ (Express
Newsline) dated July 12,1997;

(b) if so, the details thereof;

()  whether any investigation has been conducted
in this regard;

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken by the Government to check the
recurrence of such cases ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHR! SIS RAM OLA) : (a) Yes, Sir.

(b) 1t was reported in the Indian Express
(Express Newsline) dated 12th July, 1997 that one of the
Assistant Research Officers of Central Soil and Materials
Research Station, New Delhi, an attached office of the
Ministry of Water Resources, had lodged a police
complaint in Hauz Khas Police Station of New Delhi for
theft of his paper viz. “S curve for computing true Cv
and Isolation of Secondary Consolidation” which was
sent for publication in the ASTM journal (American
Society for Testing Materials). The said paper was
returned by the ASTM with review comments to the said
official by airmail to his official address at CSMRS.
However, the officer reported that he did not receive the
same.

(c) and (d) No, Sir, No investigation was deemed
necessary as there was no evidence of any theft having
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occurred and the original paper being available in CSMRS
computer, ASTM was requeted to send another copy of
the review comments.

(e)  Necessary steps have been taken to ensure that
the letter box is kept under lock and key and all the mail
are put in the letter box. Only staff of Receipt & Issue
Section  are authorised to open the letter box so as
to ensure that dak is delivered to the respective officers/
staff.

[Translation]
Production of L.P.G.

2995. SHRI PANKAJ CHOWDHARY : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a)  whether the Public Sector Oil companies have
proposed to double their production of L.P.G. during the
Ninth Five Year Plan to meet the increasing demand of
L.PG. in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) According to the projections of the IXth Plan
Sub Groups Reports on Refining and Demand projections,
for PSU oil companies and their joint ventures companies
the LPG production is planned to be increased from 3.021
Million Metric Tonnes in 1997-98 to 5.048 Million Metric
Tonnes in 2001-02.

Violation of University Statute

2996. DR. BALIRAM : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) whether the Government are aware that the Vice
Chancellor of BHU has conferred upon himself the degree
of honorary professor of surgery in the meeting of academic
council chaired by himself;

(b)  whether this is not in violation of University Act
and University Statute; and

(c) if so, the action being taken against the Vice-
Chancellor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCTION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
information is being collected from the Banaras Hindu
University and shall be laid on the Table of the
House.
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[English]
Cauvery Water Dispute

2997. SHRI CHITTA BASU :
SHRI V.V. RAGHAVAN :

Will the Minister of WATER RESOURCES be pleased
to state :

(a)  whether the Union Government recently con-
ducted a Joint meeting of the Chief Ministers of Tamil Nadu
and Karnataka to settle the Cauvery water dispute between
the two States; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) No, Sir.

(b) Does not arise.
New Apron at Bangalore Airport

2998. SHRI K.C. KONDAIAH : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the new apron has become functional
at Bangalore Airport; and

(b) if so, whether the National Airports Authority has
installed lights to illuminate the bays to make it functional
during night times also ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) and (b) No, Sir. The work
is being undertaken by Hindustan Aeronautics Ltd. (HAL).
The work for illumination has recently been awarded by
Airports Authority of India (AAl). The target date of
completion is December, 1997.

[Translation]
Neglect of Hindi

2999. DR. A.K. PATEL : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(a) whether the Government are aware that Hindi
is being neglected in the convent schools of the country,

(b) it so, the reasons therefor;

(c) whether the Government are contemplating to
make teaching of Hindi compulsory in these schools;

(d) if so, by when; and
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(e) if not the reasons therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION I[N THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (e) The
Central Government has all along recommended to the
State Governments/UT Administrations that effective
implementation of the provisions of the Three Language
Formula as enunciated in the National Policy on Education
(NPE), 1968 and endorsed by the NPE, 1986 in all the
schools including convent schools and public schools
should be ensured. The formula at the secondary stage
provides for teaching of a modern Indian language,
preferably one of the Southern languages, apart from Hindi
and English in the Hindi speaking States and of Hindi
alongwith regional language and English in the non-Hindi
speaking States. The general policy of the Central
Government is that the mother-tongue should be the
medium of instruction at the primary stage. The Three
Language Formula is already applicable in schools affiliated
to Council for the Indian School Certificate Examinations
(CISCE) and Central Board of Secondary Education.
(CBSE).

However, School Education is looked after primarily by
the State Governments and the role of the Central
Government in the matter of implementation of the Three
Language Formula is only recommendatory.

Sports Institutes

3000. SHRI DATTA MEGHE : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the number of sports institutes set up in
Maharashtra;

(b) whether the Government have received any
complaints regarding irregularities, lack of intructors and
funds;

(c) if so, the details thereof alongwith the steps
taken by the Government in this regard;

(d) whether the Government propose to set up
some more sports institutes in the State; and

(e) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Government of India has
not set up any sports institute in Maharashtra.

(b) and (c) Do not arise.

(d) No, Sir.
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(e) Does not arise.
[English]
Literacy Drive

3001. SHRI MAHENDRA SINGH BHATI :
SHRI AMAR PAL SINGH :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) the details of the Central assistance given to
States during 1994-95, 1995-96 and 1996-97 for promotion
of literacy under various schemes, State-wise;

(b)  whether the Government propose to release
more funds during 1997-98 for the growth of literacy in the
States; and

(c) if so, the details thereof, State-wise ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) The funds
are released to the various Organisations, Zilla Saksharata
Samitis and to the States as approved for various schemes/
literacy campaigns for promotion of literacy. A statement
showing state-wise break-up of funds released during 94-
95, 95-96 & 96-97 is enclosed.

(b) and (c) An amount of Rs. 127 crores has been
allocated for various schemes for the year 1997-98. No
state-wise allocation of funds is made for the adult
education programme.

Statement
Funds Released to States for Adult Education

(Rupees in Lakhs)

S.  State/U.T. 1994-95  1995-96  1996-97
No.

1 2 3 4 5

1. Andhra Pradesh 1370.68 884.21 1081.06
2. Arunachal Pradesh 71.56 25.63 20.72
3. Assam 1159.04 361.09 194.29
4. Bihar 1628.87 1977.84  1062.52
5. Goa 11.59 5.95 3.32
6. Gujarat 884.50 262.98 458.78
7. Haryana 243.01 175.31 57.12
8. Himachal Pradesh 109.51 26.43 49.18
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1 2 3 4 5
9. Jammu & Kashmir  190.40 132.70 50.47
10. Karnataka 1041.84 319.58 350.16
11. Kerala 57.32 7.00 5§37.97
12. Madhya Pradesh 2821.52 977.67 548.58
13. Maharashtra 1024.55 1153.63 432.83
14. Manipur 72.67 17.62 20.63
15. Meghalaya 29.08 127.74 112.45
16. Mizoram 16.42 2.29 0.57
17. Nagaland 39.73 47.81 56.90
18. Orissa 606.36 801.36 310.13
19. Punjab 277.61 370.34 135.00
20. Rajasthan 1745.00 1681.76 1304.62
21. Sikkim 11.22 - 11.22
22. Tamil Nadu 1594.58 1212.48 261.21
23. Tripura 6.77 0.10 4.73
24. Uttar Pradesh 2805.58 1888.01 943.27
25. West Bengal 1583.69 308.40 728.11
26. Chandigarh 25.62 20.12 41.37
27. Delhi 120.77 322.58 158.57
28. Pondicherry - - -
29. Daman & Diu 0.56 0.50 -
30. Andaman & Nicobar 12.15 8.12 12.56
31. Dadra Nagar & Haveli 0.83 - -
32. Lakshdweep 7.41 1.62 4.32
Total 19,670.08 13,120.87  8,952.66
[Translation]
Profit By IL.T.D.C.
3002. SHRI PARASRAM BHARDWAJ Will the

Minister of TOURISM be pleased to state :

(a) whether recently the I.T.D.C. achieved a turm
over of 300 crore rupees in 1996-97 thus earning a net

profit of 50 crore rupees;

(b) the names of hotels run by the I.T.D.C. from
which it earned profit alongwith the amount of profit

separately;

(c) whether the L.T.D.C. give some part of profits

to its employees; and

(d) if so, the ratio prescribed in this regard alongwith

the procedure followed in this respect ?



159 Whritten Answers

THE MINISTER OF TOURISM AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI SRIKANTA JENA) : (a)
As per provisional results for the year 1996-97, ITDC
achieved a record turnover of Rs. 314.54 crores and earned
a profit before tax of Rs. 74.34 crores.

(b)  Requisite information is given in the enclosed
Statement.

(c) and (d) As per the agreement reached with the
Trade Unions, 1% of the turnover of each unit is contributed
to the Welfare Fund. In addition, the workers are also
entitled to Bonus as per provisions of Payment of Bonus
Act.

Statement

S. Name of The Unit 1996-97 (Provmen)

No. Net Profit (Rs. in Lakhs)
1. Ashok Hotel, New Delhi 1879.05
2. Hotel Samrat, New Delhi 253.18
3. Qutab Hotel, New Delhi 40267
4. Hotel Kanishka, New Delhi 643.50
5. Hotel Janpath, New Delhi 104.38
6. Lodhi Hotel, New Deihi 201.15
7. Ashok Yatri Niwas, New Delhi 37.08
8. Hotal Ashok, Bangalore 333.89
9. Kovalam Ashok Beach Resort 334.80
10. Hotel Airport Ashok, Calcutta 85.88
11. Hotel Patliputra Ashok, Patna 10.43
12. Laxmi Vilas Palace Hotel, Udaipur 130.31
13. Lalitha Mahal Palace Hotel, Mysore  245.48
14. Temple Bay Ashok Beach Resort, 30.62
Mamaltapuram
15. Hotel Hassan Ashok, Hassan 38.50
16. Hotel Bodhgaya Ashok, Bodhgaya 20.05
17. Hotel Mudurai Ashok, Madurai 0.25
Total : 4751.22
[English]

Missing of an Air Force Officer

3003. SHRI P. NAMGYAL : Will the Minister of

DEFENCE be pleased to state :

(a) whether it is a fact that an Air Force Officer Fit.
Leut No. 20083 LGS was reported missing on May 10, 1997
from Thane Railway station while taking from Deviali Air
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Force sation to Mumbai Naval Hospital under the escort
of one Squardron Leader and one Fit. Leut. of the same
air base;

(b)  whether the missing officer had the knowledge
of involvement in some big scandals of some senior officers
of the said station and concocted a story to liquidate the
missing officer; and

(c) if replies to (a) and (b) above are in the
affirmative, whether an enquiry through the CBI be
conducted to probe the whole matter and to locate the
missing officer, and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) Yes, Sir.

(b) No, Sir.

() In the case of service personnel absenting or
deserting service, FIR is lodged which was done in this
case also. All efforts are being made to locate the officer
for appropriate follow up action. In addition a departmental
Inquiry has also been ordered.

Opening of Technical Institutes

3004. SHRI CHHATAR SINGH DARBAR : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a) whethar the Government propose to open |.T.Is
and Polytechnics in rural areas of Madhya Pradesh during
1997-98;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c)
Industrial Training Institutes (ITls) and Polytechnics are set
up by the State Governments.

Unrecognised Institutes

3005. PROF. P.J. KURIEN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state :

(@) the number of technical and non-technical
institutes running in the country without recognition from
All India Council of Technical Education and University
Grants Commission;

(b) the details thereof and since when these are
functioning; and

(c) the setps taken in this regard ?
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THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c)
All India Council for Technical Education (AICTE) is not
maintaining record of Technical Institutions which have not
approached 1t for approval. The U.G.C. has noticed 20 fake
Universities functioning in violation of the UGC Act, 1956.
Along with the Association of Indian Universities and the
MRTPC, the UGC is keeping a watch on the existence of
fake Universities. A Special Cell has been set-up in the
UGC to warn public about such institutions and to take
necessary steps to curb them.

Yoga Education

3006. KUMARI UMA BHARATI :
SHRI JAYSINH CHAUHAN :

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state :

(a) whether any decision has been taken for
introducing Yoga education in all Government and
recognised schools of National Capital Territory of Delhi
for the alround development of students;

(b) if so, the details thereof;

(c) the number of schools in Delhi giving yoga
education at present and the number of schools likely to
start yoga education in future;

(d)  whether any Deputy Director will be nominated
separately for this purpose; and

(e) it so, the criteria laid down for nominating
Deputy Director ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
Gowvt. of NCT of Delhi have informed that a scheme is
already in existence for providing Yoga Education in all
schools of Delhi. For this purpose, there are 740 posts of
Yoga Teachers including Yoga Coaches and one Project
Officer under the Directorate of Education.

(d) and (e) No, Sir. Yoga Education is monitored by
a Deputy Director (Physical Education).

Archana Airways Inquiry Report

3007. SHRIMATI LAKSHMI PANABAKA :
DR. T. SUBBARAM! REDDY :

Will the Minister of CIVIL AVIATION be pleased to
state :
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(a) whether the Government have examined the
report of the Court of enquiry appointed to investigate the
accident of Archana Airlines 1-14 Aircraft etc. on July 11,
1996;

(b)  whether all the recommendations made by the
enquiry committee have been accepted; and

(c)  how many of these recommendations have been
implemented so far and by what time all the recommen-
dations of the Committee will be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) and (b) Yes, Sir.

(c)  Out of 21 recommendations made by the Court
of Inquiry, 4 have since been implemented and the
remaining are in the process of implementation.

Crash of IAF Aircrafts

3008. SHRI SANTOSH KUMAR GANGWAR :
SHRI JAI PRAKASH AGARWAL :
SHRI JAYSINH CHAUHAN :
SHRI K. PARASURAMAN :
SHRI SANAT MEHTA :
SHRI MADHAVRAO SCINDIA :
SHRI CHHATAR SINGH DARBAR :
DR. MURLI MANOHAR JOSHI :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the Minister of DEFENCE be pleased to state :

(a) the details of IAF aircrafts lost in craches, shot
down and grounded during each of the last three years
and the current year so far alongwith the reasons therefor;

(b) the steps taken to minimise the I|AF aircraft
accidents and to augment the fleet during the above period
and to acquire AJT indicating the cost involved therein;

() whether a high level committee had been
constituted last year to recommend steps to avoid air
crashes;

(d) if so, the time by which the report of the
committee was to submitted and action taken thereon; and

(e) the number of pilots lost their life and estimated
loss held due to accidents ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (e) The number
of aircraft lost in crashes during the period from 1994-95,
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1995-96, 1996-97, 1997-98 and till date are 25, 28, 20 and
5 respectively. 30 Pilots have lost their lives in these
accidents. The loss suffered by IAF on account of these
accidents is approx. Rs. 654.38 crores (excluding loss of
aircraft in 2 recent accidents). The main causes of these
crashes are human Error, Technical Defects and Bird Strike.
However, there has been no incident of any aircraft being
short down or grounded.

2. To contain air accidents on an immediate basis, air
support and attack patterns have been reviewed. Steps
have also been taken by the Ministry of Agriculture and
the Ministry of Urban Affiars & Employment and the State
Governments concerned for modernisation of slaughter
houses/carcass utilisation centres and for sanitisation of
areas around airfields to reduce bird activities.

3. The Committee on Fighter Aircraft Accident consituted
under the Chairmanship of Scientific Advisrer to the Raksha
Mantri, Dr. Abdul Kalam to analyse the cuases of these
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Nehru Yuvak Kendras in Delhi

3009. SHRI JAI PRAKASH AGARWAL : Will the
Minister of HUMAN RESORUCE DEVELOPMENT be
pleased to state :

(a) the place-wise number of Nehru Yuvak Kendras
functioning in Delhi and the areas covered by these
Kendras;

(b) the total amount spent during the last three
years till date on these Kendras; and

(c) the amount sanctioned for each of the Kendras
during the current financial year ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) :

(a) Place-wise Nehru Yuva Kendras Area covered

Functioning in Delhi

accidents and to bring out remedial measures to avoid their 1. Nehru Yuva Kendra at Alipur, Alipur Block

recurrence, is likely to submit its report shortly. Delhi

4. It would not be in our security interest to indicate 2 :ehmDY:nr:{a Kendra at Mehrauli, xg:mul:ha;:i K

the number of aircraft inducted and the cost involved ew Def ajafga ocks

therein. As regards the induction of AJT, commerical 3. Nehru Yuva Kendra at Nagloi, Nangloi Block
negotiations with short-listed vendors are continuing. New Delhi.
(b) Amount spent on these Kendras during last 3 years

S. Name of kendras 1994-95 1995-96 1996-97 Total

No.

1. Alipur 4,23,784.70 5,06,379.00 5,55,132.50 14,85,296.20
Mehrauli 1,75,829.02 1,25,448.18 2,02,314.00 05,03,591.20
Nangloi 3,22,515.00 3,28,981.00 3,58,866.00 10,10,362.00
Total 9,22,128.72 9,60,808.18 11,16,312.50 29,99,249.40

(c) The amount sanctioned during the current (a) the quantity of petrol, diesel and kerosene
financial year 1997-98. supplied to Uttar Pradesh during the last six months;

S.No. Kendra Amount (b) whether the Government propose to meet the

shortage of these items in the State;
Alipur 3,95,921/- .
Mehrauli 3.66.881/- (c) if so, the details thereof; and
Nangloi 3,02,177/- (d) if not, the reasons therefor ?
Total 10,64,979/- THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NAUTRAL GAS (SHRI T.R. BAALU) :
(a) 219188 MTs of Petrol, 2436539 MTs of Diesel and
576927 MTs of kerosene was supplied to the State of Uttar
Pradesh from January to June, 1997.

Shortage of Petroleum Product in U.P.

3010. SHRI AMAR PAL SINGH : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state : (b) to (d) The full demand of petrol land diesel is being
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met and there are no reports of any shortages of petrol, 1 2 3
diesel and kerosene in the State of Uttar Pradesh.
(i) JN Stadium 12 Athletics, Boxing,
rai
Training Programmes Basketball, Cricket,
3011. SHRI HANNAN MOLLAH : Will the Minister of Football,
HUMAN RESOURCE DEVELOPMENT be pleased to state: Gymnastics, Hockey,
Judo, Lawn-Tennis,
(a)  whether training programmes are being organised Table Tennis,
using sports complexes built during Asian Games 1982; Volleyball & Weight-
. lifting.
(b) if so, the number of such programmes being ifting
organised in a month; and (lil) National 12 Athletics, Basketball,
Stadium Cricket, Judo, Table,
(c)  the details of such events during the past five Tennis, Boxing,
years, monthwise ? Hockey, Volleyball,
Lawn-Tennis, Kho-
THE MINISTER OF HUMAN RESOURCE DEVELOP- A
MENT (SHRI S.R. BOMMAI) : (a) Yes, Sir. The Sports Swi;nming
Authority of India oranises training programmes which _ _ '
continue throughout the year. (iv) Talkatora 01 Shooting.
Swimming Pool
(b) and (c) The details of these programmes are given (v) Dr. Karni Singh 01 Shooting
in enclosed Statement. Sh'ooting Ranges .
Statement (b) Pay and Play Programmes
Details of Programmes Organised in a Month () 1G Stadium 02 Badminton &
I (A) Regular Coaching & Trianing Programmes Multi-gym.
X — (i) JN Stadium 05 Billiards, Athletics,
Stadium No. of Sports Disciplines W, lifting, Table-
Programmes Tennis & Multi-
1 2 3 gym.
) . /ili) National 03 Swimming, Lawn
(i) 1.G. Stadium 10 Badminton, Cricket, ) Stadium Tennis &gMuIti- Gym
Boxing, Volleyball, )
Table-Tennis, (iv) Talkatora
Swimming Pool 03 Swimming, Table-

Gymnastics, Wrest-
ling, Judo, Cycling &
Weightlifting.

Tennis & Multi-
gym.

Il Monthwise Details of Coaching Camps held during the last five years

(a) Dr. Karni Singh Shooting Ranges
1992-93
(i) National Coaching Camp (Rifle & Pistol)
(i) Practice for Barcellona Olympics
(iii) Coaching Camps in Trap & Skeet
1993-94
(i) National Coaching Camp (Rifle & Pistol)
(i) Assessment Shooting Camp
(i) National Shooting Camp (Rifle/pistol)

18th-30th April, 92
7th July, 1992 onward
01-30th Jan, 1993

15th-29th May, 1993
24th June to 8th July, 1993
12th March-1st April, 1994.
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(iv)

1994-95

@i
(i)
(iii)
(iv)
v)
(vi)

(vii)

1995-96

(i)
(i)
(iii)
(iv)

1996-97

0}
(i)
(iif)
(iv)
(v)
(vi)
(vii)
(viii)
(ix)
(x)
(xi)
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Trap & Skeet Camp

Coaching camp in Rifle/Pistol and Trap/Skeet
Coaching Camp for Rifle/Pistol

Coaching Camp for Rifle/Pistol

Shooting Camp by DSRA

Shooting Coaching Camp (Air Rifle/Pistol)
Shooting Coaching Camp by Punjab Rifle Assocn.
Rifle/Pistol Coaching Camp

Trap Coaching Camp

Rifle & Pistol Coaching Camp
Trap & Skeet Coaching Camp
Training for Young Shooters

Training of National Trap team

National Coaching Camp (Rifle/Pistol)

Jr. National Shooting Coaching Camp
National Shooting Coaching Camp (Trap)
National Shooting Coaching Camp (Pistol)
National Coaching Camp (Trap)

Shooting Coaching Camp by Karnataka State
Assessment Coaching Camp for National Squad Shooters
National Coaching Camp (Trap)

National Coaching Camp (Trap & Skeet)
Coaching Camp in Rifle/Pistol

(b) Talkatora Swimming Pool

1992-93 Nil
1993-94 Nil
1994-95

(i)
(ii)
(iii)

National Swimming Coaching Camp
Coaching Camp for Delhi State
KVS Coaching Camp

1995-96

(i)

National Swimming Coaching Camp

1996-97

(i)

KVS Coaching Camp
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4th March-4th April, 1994.

12th-28th May, 1994
12th-20th July, 1994

12th-26th Sep ‘94

24th Dec '94 - Ist Jan, 1995,
1st Feb —-18th feb ‘95
9th-12th Feb, 1995

10th March — 8th April 1995

8th Aug - 10th Oct, 95
4th Nov-18th Nov ‘95
18th Oct — 18th Nov ‘95
24th - 25th Feb ‘96

23rd Feb - 6th April ‘96
27th May — 18th June '96
21st May - 29th May ‘96
18th May - 30th May ‘96
21st — 29th May, 96

19th July — 31st July, 96
31st July — 4th Aug ‘' 96
6th — 8th Sep, 1996

27th Oct-22nd Nov ‘96.
18th Dec ‘96 — 1st March, 1997
28th Feb — 8th March ‘97

9th May - 15th June ‘94
31st May -~ 25th June '94
16th Sep - 13th Oct ‘94

10th March -~ 10th April, 1996

20th May - 8th June ‘96
9th Sep — 12th Sep ‘' 96
6th — 25th May, 1997.
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Drop Out Rate

3012. SHRI BIJOY HANDIQUE : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a)  whether attention of the Government has been
drawn to a report compiled by Delhi University's Centre
for Science Education and Communication on the sudden
rise in drop out rate;

(b) if so, the reasons therefor; and

(c)  the steps proposed to be taken on the report's
recommendations ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) to (c) The
information is being collected and will be laid on the Table
of the House.

Promotion in IRCC

3013. SHRI CHITRASEN SINKU : Will the Minister of
SURFACE TRANSPORT be pleased to state :

(a)  whether information has been collected on
Unstarred Question No. 2505 dated December, 9,
1996;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) the future of SC/ST employees if IRCC is wound
up; and

(d) the reasons for not absorbing as (c) above in
National Highway Authoristies of India under the same
Ministry ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) and (b) Information is being
collected and will be laid on the Table of the House.

(c) and (d) The posts in the National Highways
Authority of India are filled up on the basis of deputation/
selection for which employees of the IRCC are also
considered.

(Translation]
Facilities to Soldiers

3014. SHRI SOHAN VEER SINGH : Will the Minister
of DEFENCE be pleased to state :

(a) whether the facilities and allowances being
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provided to soldiers after their recruitment and retirement
are not adequate keeping in view their services;

(b) if so, whether the Government are contemplat-
ing to take steps for making improvement in it; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : (a) to (c) The facilities
and allowances being provided to soldiers after their
recruitment are considered adequate. In addition to their
normal pay and allowances, the soldiers are given certain
facilities such as free ration, canteen facilities and housing,
electricity and water at subsidised rates. They are also
entitled to Field or Modified Field Area Allowance, Counter
insurgency allowance and High Altitude Allowance in
certain specified areas. Soldiers are also given liberalised
leave as compared to the civilian employees.

2. After their retirement, Soldiers are entitled to the
pensionary benefits. They are also being provided
reservations/concessions for employment in Government
jobs, financial assistance for setting up of self-employment
ventures, medical treatment in Military Hospitals, canteen
facilities, priority quota for admission of children in
professional institutions and acommodation in Sainik
Aramgrah/holiday homes.

3. However, conditions have changed in certain respects
since the existing allowance and facilities were made
effective in 1986. The Fifth Pay Commission has examined
these aspects and has given its recommendations. The
Government have also decided to accept most of the
recommendations of the Fifth Pay Commission and have
even improved upon the Commission's recommendations
in some respects.

Oil Reserves

3015. SHRI RAJENDRA AGNIHOTRI : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state :

(a)  the States in the country where oil reserves are
found and the quantum of oil therein; and

(b) the average quantum of oil extracted each
month and the total quantum of oil extracted so far during
the last three years ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) The proven oil reserves are found in the following States
and in quantities indicated below :-
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(figs in MMT)

Name of the State Reserves
Guijarat 102.82
Assam + Arunachal Pradesh 130.86
Nagaland 1.1
Andhra Pradesh 0.38
Tamil Nadu 2.94
Rajasthan 2.19
(Heavy Oil)

West Coast Offshore 312.30
East Coast Offshore 21.93

(b) The current monthly rate of production of oil is
about 0.253 MMT and 2.403 MMT in OIL and ONGC
respectively and 0.147 MMT from the fields operated by
Private/Joint Venture.

The production of crude oil during the last three years
was as under :-

Production of Qil

1994-95 32.24 MMT

1995-96 35.147 MMT

1996-97 32.88 MMT
[English]

Physical Education

3016. SHRI MANGAL RAM PREM! : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state

(a) whether a meeting of the States Sports’
Ministers was held recently in Delhi to discuss the ways
and means to promote the sports an integrate physical
education in schools and colleges; and

(b) if so, the outcome thereof and the action taken
on the points discussed in the meeting ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) and (b) Yes, Sir. A meeting
of the states Sports Ministers was held in Delhi on
12.2.1997 in which the various issues relating to sports
& youth were discussed. Besides other, integration of sports
and physical education in the educational curriculam was
also come up for the discussion.

it may be mentioned that the Central Advisory Board
of Education (CABE) has recommended to have sports and
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physical education as a compulsory subject in schools and
colleges. The Central Govt. have accordingly advised all
the State/UT Gowt. to implement the recommendations of
CABE.

[Translation]
Irrigation Projects in Bihar

3017. SHRI MAHABIR LAL BISHVAKARMA : Will the
Minister of WATER RESOURCES be pleased to state :

(a) the number of incompete irrigation projects in
Chhota Nagpur of Bihar;

(b) the details thereof and the expenditure incurred
thereon;

(c) the time by which these projects are likely to
be completed; and

(d) it not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) and (b)
A Statement is attached.

(c) and (d) The completion of projects will depend upon
the priority attached to it by the State Government.

Statement

(Rs. in crores)

SI.  Name of the Project Expenditure upto
No. March, 1996

1 2 3

l. MAJOR ONGOING PROJECTS

1. North Koel Reservior* 399.44
2. Subernarekha® 653.83
3. Tilaiya Diversion® 19.91
4.  Auranga Reservoir 19.59
5.  Punasi Reservoir* 40.32
6. Gandak Ph. II* 69.81
Il.  MEDIUM ONGOING PROJECTS

1.  Batane 29.75
2. Bhairira 13.89
3. Basuki* 0.16
4.  Dhansinghtoli* 13.48
5.  Gunani 26.85
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1 2 3

6 Jharihara 1.96
7. Katri* 21.78
8 Kansjore 21.20
9 Kans 12.67
10. Keso 5.6¢
11. Latrata 87.84
12. Natki 13.20
13. Panch Khera 5.10
14. Ramrekha* 451
15. Sakrigali 8.81
16. Surangi 11.85
17. Sonua 22.78
18. Suru 5.53
19. Saliya* 0.11
20. Satpotka* 0.15
21.  Torai 19.69
22. Upper Shank 11.94

‘Projects not approved by Planning Commission.
[English]
Muiti Purpose River Dam Project

3018. SHRI ISWAR PRASANNA HAZARIKA : Will the
Minister of WATER RESOURCES be pleased to state :

(a) the present states of the multipurpose River Dam
Project in Assam-Arunachal border, Subansiri and Siang;

(b)  whether any proposal with regard to these
projects acceptable to concerned States is under
consideration of the Union Government;

(c) if so, the details thereof;

(d)  the time frame for completion of the projects;
and

(8) the anticipated benefits in terms of moderation
of floods and generation of power ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRI SIS RAM OLA) : (a) to (c)
The detailed project reports (DPR) were prepared by
Brahmaputra Board for Subansiri and Siang (Dehang)
projects with installed capacity of 4800 MW and 20,000
MW respectively. Due to strong reservation of Government
of Arunachal Pradesh because of large scale submergene
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including important townships like Doporijo, Dumborijo and
Tameng in respect of Subansiri and Yingkiong, Pugging in
respect of Siang project, the investigation at three
alternative sites for construction of moderately high dams
has been taken up by Bramaputra Board for Subansiri and
Dehang projects.

(d) Survey and investigation at these new sites for
Subansiri and Dehang Projects are scheduled to be
completed in a period of three years.

(e) the benefits likely to be accured from these
project at alternate sites are given below.

Power
For Siang Project i) Pugging 11,000 MW
ii) at Mega 700 Mw
iii) at Rotung 1700 MW
For Subansiri Project i) at Menga 2,500 MW
ii) at Tamen 2,000 MW
ii) at Gerumukh 2,800 MW

It was envisaged under the original planning that after
constructing of Dehang and Subansiri dam projects, a flood
moderation would be of about one metre at Pandu
(Guwahati).

[Translation]
L.P.G. Connections

3019. SHRI MUNNI LAL : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) the criteria for the release of new L.P.G.
connections to dealers by various oil corporations in the
country;

(b) the number of new connections sanctioned to
dealers during the last three years;

(c)  whether the Government are aware that LPG
distributors commissioned before 1991 and having more
than 5000 connections are permitted to release/issue more
LPG connections to consumers rather than the new LPG
distributors;

(d) if so, whether most of the LPG distributors in
reserved category are also discriminated by the oil
corporations to release the LPG connections; and

(e) if so, the stens taken by the Government to
make the L.P.G. distributors viable commissioned after
1991 ?
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THE MINISTER OF STATE IN THE MINISTRY
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) Due to product constraint, LPG connections are
released in a phased manner, keeping in view the annual
enrolment plan and slack available with the distributor and
the waiting list. Following preferential/priority criteria are
currently being followed for release of connections at
present;

1. Hilly areas

Taj Trapezium

Tatkal Scheme

Customers registered prior to 1.1.991.
M.P. Priority Connections

Distributors operating below the viability level.

R A S

Release 1000 connections to newly commis-
sioned distributorships in two instalments in the
first year of commissioning.

8. Balance LPG connections are released through
distributors operating above viability limit in
accordance with norms developed by each oil
company, based on principle that old distributors
with less refill sale and large waiting list get
more connections.

(b)  The number of new connections released to the
distributors of Public Sector Oil Companies during the last
three years is given below :

Year No. of connections
released (in lakhs)

1994-95 22.9
1995-96 20.5
1996-97 23.4

(c) As per the direction of the Government to clear
waiting list prior to 1.1.1991, the distributors are releasing
LPG connections on demand to the applicants registered
before 1.1.1991. The distributors commissioned before
1.1.1991 will be having more people in the waiting list
generated before 1.1.1991 on acount of location etc., it may
not be possible to transfer these connections to new
distirbutors. Therefore, it is possible that such distributors
are releasing more connections than those which are newly
commissioned.

(d) and (e) No discrimination is made against the
distributors of reserved category vis-a-vis other categories
in allocation of new LPG connections. The Oil Companies
take adequate care to ensure that the distributors operating
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below the ceiling limit, especially those operating below the
viability limit, including those from the reserved category
get maximum number of new connections compared to
those operating above viable limit.

Tribal Heroes

3020. SHRI VIJAY KUMAR KHANDELWAL : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  whether the Government propose to establish
any foundation on the pattern of Ambedkar Foundation to
identify the Tribal Heroes who fought for freedom struggle
while celebrating the fiftieth anniversary of our indepen-
dence;

(b) if so, the details thereof, and
(c) if not the reasons therefor ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) to (c) There is no
proposal, as such, to establish any foundation on the
pattern of Ambedkar Foundation to identify the Tribal
Heroes who fought for freedom struggle during the Golden
Jubilee Celebration of India's Independence.

[English]
Krishna Water Dispute Tribunal Award

3021. SHRI K.S. RAYADU :
SHRI L. RAMANA :
SHRI T. GOPAL KRISHNA :
SHRI R. SAMBASIVA RAO :

Will the Minister of WATER RESOURCES be pleased
to state :

(a)  whether the Government of Andhra Pradesh has
urged the Union Government to review the sanctions for
Tunga and other Projects in violation of Krishna Water
Disputes Tribunal Award;

(b) if so, the details thereof and action taken
thereon; and

(c) the measures taken/proposed to be taken to
ensure full inflow of water in the drought-prone Rayalseema
region ?

THE MINISTER OF STATE OF THE MINISTRY OF
WATER RESOURCES (SHRiI SIS RAM OLA) : (a) to (c)
Andhra Pradesh has urged the Union Government to review
sanctions/clearances oranted to upper Tunga and other
projects of Krishna basin in Karnataka and also restraining
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the latter from proceeding with their construction. However,
the Union Government has not given investment olearance
to any such project.

[Translation]
Grants to Sports ‘Authority of India

3022. DR. LAXMINARAYAN PANDEY Will  the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  the amount provided in the form of grants or
otherwise to the Sports Authority of India during the last

three years; and :

(b)  the manner in which the amount so provided
is monitored ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) : (a) Douring the last three
years, the Sports Authority of India (SAl) has been provided
the following amount in the form of Grants or otherwise:

SINo. Year Amount
1. 1994-95 Rs. 42,62,98,000/-
1995-96 Rs. 41,26,00,000/-
Rs. 47,81,23,000/-

1996-97

(b) the Accounts of the.Sports Authority of India are
audited by the Comptroller and Aditor General of India and
its Annual Report and Audited Accounts are laid on the
tables of both the Houses of Parliament. As such, the
amount provided to SAl is properly monitored by a
competent authority.

[Enghish]
Bypass on N.H.-17

3023. SHR! CHURCHILL ALEMAQO : Will the Minister
of SURFACE TRANSPORT be pleased to state :

(a)  the status of the work at present of bypass at
Verna on National Highway-17 in Goa;

(b)  the name of the party to whom the work has
been awarded with the estimated cost; and

(c) the time by which the work is likely to be
completed ?

THE MINISTER OF SURFACE TRANSPORT (SHRI
T.G. VENKATRAMAN) : (a) The work of bypass at Verna
on National Highway 17 in Goa stands sanctioned for Rs.
313.34 Lacs.
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(b)  The tenders have been called and the lowest
tender received is of M/s Peter B. Colaco & Sons.

(c) The date by whcih the work is likely to be
completed is 31.7.1999.

[Translation]
" Literacy Drive in Villages

3024. SHRI PAWAN DIWAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the works being executed for promoting
education and literacy in villages;

' (b)  whether the Government are satisfied that the
above works are going on satisfactorily; and

(c) if not, the reasons therefor and the reaction of
the Government thereto ?

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) The Total
Literacy Campaigns which is the principal strategy of the
National Literacy Mission is at eradication of illiteracy of
the entire targetted non-literate population in whole country
without any distinction between urban and rural areas.
Keeping in view the fact that rural literacy rate is 44.45%
a specific scheme of Rural Functional Literacy Project is
being implemented in the North Eastern States, Sikkim and
Jammu & Kashmir where the campaign mode approach
cannot be adopted on account of logistic reasons. As many
as 65 projects are in operation under this scheme.

(b) and (¢) Department of Education conducted a
status-cum-impact Evaluation of the Total Literacy Cam-
paigns which revealed the strengths and weaknesses of the
programme. On the basis of the recommendations of the
committee measures have been taken to strengthen and
improve literacy programmes. The steps, inter alia, include
involving of Panchayati Raj Institutions more intimately in
implementation of literacy compaigns and revitalising the
monitoring mechanism to ensure effective implementation of
Adult Education programme with a view to achieving the
national goal of eradication of illiteracy in the country.

Cut in Pay Scales of Historians

3025. SHRI MANOJ KUMAR SINHA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) whether the Indian Council of Historical Re-
search proposes to slagsh the salaries of some historians;
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(b) if so, the reasons therefor;

(c) the total number of historians whose salaries
are to be slashed and whether they include such historians
who have since retired; and

(d) if so, the action proposed to be against such
retirees 7

THE MINISTER OF STATE IN THE DEPARTMENT OF
EDUCATION IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI MUHI RAM SAIKIA) : (a) and (b)
The Indian Council of Historical Research, on discovering
that the scales of pay granted in 1992 to some of its officials
were not in conformity with the scales prescribed by the
Government, withdrew such scales and replaced them with
appropriate new scales

(c) and (d) the decision to revert to the approved scale
of pay covers 11 persons only, 3 of whom have since
retired. No recoveries of the amounts drawn is being made.

[English]
Defence Personnels in Pak Jails

3026. SHRI B.K. GADHVI :
SHRI VIJAY GOEL :

Will the Minister of DEFENCE be pleased to refer to
the reply given to Unstarred Question No. 3384 on March
17, 1997 and state the steps taken by the Government
to seek release of the defence personnel languishing in
jails during the last three years ?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI N.V.N. SOMU) : The Government have
taken up the matter with the Government of Pakistan. The
matter was also raised during Indo-Pak Foreign Ministers’
meeting in April, 1997.

LPG Petrol/Diesel Dealers

3027. SHRI SUKHBIR SINGH BADAL : Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of advertisements issued by the
Government for the appointment of LPG/Petrol/Diesel
dealers during the last three years; and

(b) the details thereof, State-wise and the present
status of each case ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) As reported by the Oil Marketing Companies,
1448 petrol/diesel retail outlet dealerships and 1141 LPG
distributorships were advertised by them in different parts
of the country during the last three years i.e. 1994-95 to
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1996-97. Out of them, selections have been made in
respect of 342 retail outlet dealerships and 156 LPG
distributorships. The remaining proposals are pending for
selection and will be. taken up as soon as the “selection
process is reactivated.

Quality of Food in Indian Airlines Flights

3028. SHRI R. DEVADASS : Will the Minister of CIVIL
AVIATION be pleased to state :

(a)  whether the quality of food being served in
breakfast, lunch and dinner during Indian airlines flights is
going down day by day as experienced by the passengers
during the last three years;

(b) if so, the reasons therefor; and

(c) the time by which the quality of food will be
improved as per the standards of International Airlines ?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
JAYANTHI NATARAJAN) : (a) No, Sir.

(b) and (c) Do not arise.
[Translation] ’
SCAM

3029. SHRI RAM TAHAL CHAUDHARY : Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state :

(a)  whether fraud is being committed in the name
of women and child welfare;

(b) it so, the details thereof during the last three
years;

()  whether any enquiry has been conducted in this
regard; and

(d) if so, the outcome thereof and the action taken
by the Government in this regard ?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI S.R. BOMMAI) ; (a) to (d) No, Sir. However
in some cases complaints from various sources are
received by the Government from time to time against the
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